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(X)UNCIL OP STATE.
W«dne»iay, 29th SeptenAer, 19^.

Tbe Ooonoil met in' tlie Coimoil Cb»nd>er at l̂ ioeiegal Lodge il; Eleven 
of the Clock, the Honourable the President in the Chair.

obEfiPrtoNs AND A ite\^ks.
T otal  NimsEit of I nteb -r a ilw a y  T ransfebs of L o o o m o t iw  dubdto  

" ' BAcH OF m e YSAB8 1931-S2 to 1536-37.
197. T he H onourable  Mb. HOSSAIN IMAM: Will Qovemment 

state the number oi locomotives «old by one Railway Admitustration to an­
other Railway Administration each year from 1931 to 1936, girtUg the original 
price and the date of purchase, and the price realised ?

The HaNOURABLE Mb. H. DOW: With your permisoion. Sir, 1 wiB 
answer all questions on behalf of the Chief Commissioner foe Bailwaya,

A statefnent indicating the total number of inter-ra3way txansfeM of 
locomotives during each of the years 1931 to 1936 is laid on the table.

The collection of the information regarding original and tnmafer prices 
would involve time and labour wholly incommensurate with its value, but I 
may inform the Honourable Member that the transfer prices of locomotives 
in such cases are determined by the application of a cce p t formulae in which 
original cost and age of engine and boiler at time of transfer are taken into 
account.

Statement thowing the total mmber of ivkr-raihoay tranefere o/ loeomtUves during eaeh « /
the yean 1931-32 to 1936-37.

im-92 
1932.83
1988-S4

1«S4.S5

1985-36

im-91

«0
62
45

6

*7

W ork on, and period fo r , which Mr. M cElhinny was employed nr
H obie Department.

198. The HoNOOTUBUt Mr. HOSSAIN IMAM: Will Govanment 
stafte> OH' whai* s j^ a l duty, and for what p^od Mr. McEUdniiy, I.C.8., wto

( )
MMOB A



serving in the Qovenunent of India Seorateriat ? Did he submit any report ? 
I f 80. will the report be pnbliahed ? If not, why not! Will it be made 
available to Members f<» perusal ? If not, why not 1

Ths H omouiuble M b. M. ItAXWBLL: McElhinny was employed—
(i) as Additional DopHty Secretaiy £cotn ̂ at'October, 1934 to 29th 

October, 1936 and from 30^ January, 1937 to 2Mh April, 1937, 
and

,  ; ( « i )  a s  O i f f i o i a t i B f  D e p n t y  B e e r e t a r y  f r o m  30th O o t o b e t v  1936 t o  29^
J a n u a r y .  1987.

 ̂The post of Additional Iieputy Secretary was created for the purpose of 
oofung with the additionsJ work thrown on Home Department in connec­
tion with— '

'  ( t )  t h e  c a n y i n g  o u t  o f  t h e  p o l i c y  i n t e g a r d  t o  . c o m m u n a l  r e p r e s e n t a t i o n
i n  t b e  S e r v i c e s ,  a n d

'̂ tt) the po9t ^  of peESOQoel, both permanent and tMapomiy, to (he 
Swretamt and Attached OBSces.

Mr. McElhinny did not submit any report but statements dioWing the 
oommunal o(»aposkioD of t^e l.C.8. and Central Services on 1st January, 1936 
and the 'vacanciBS thereiD filled by direct recruitment in 1934, have been 
nlaoed in. the lib it^  of the House. Similar annual statements will be placed 
m the library as and when ready.

. D bphboutiok Fuki) on State-manaobd R ailw ays.

’ 199. Th* HoKbtJiiABue Mb . HOSSAIN IMAM : Will Government state 
tJie names of State Baflways that did not maintain Depreciation fund at the 
conventaonat rates fixed by the State-managed Railways from 1924-26 ? 
-Have these Railway!i now started doing so and, if so, from what date t

The Honoubablk Mb . H. DOW : It is presumed that the Honourable 
Member refers to State-owned Railways. The answer to the first part of the 
qiMtioa is nil. Hie second part tbst^ore does not arise.

AjfOtmr BBAUSSD FBOM SALB 07 OOK1>E1IMED ROLLING SVDGK, KTO.

200. The H onourablb Mb. HOSSAIN IMAM: Will QoTertemtont state 
the number of wagons, carriages and locomotives scrapped, their original 
prices, the price realist from the sale of scrap by each of the State-owned 
Railways during the year 1936 !

Th> HoMoimABLE Mb. H. DOW: Sudi information as is ftvttilable to 
Railways is being collected and will be laid on the table of the House in due 
course.

OOLLEOnON AND PUBLICATION Of ^USBS UOWINO VACANCIES IN CeNTBAL 
fitoviCES FILLBD BY MvSLUfS.

201. Ths. BoNp)0iup3 Mb. h 6S8A£N IMAM: Will GovewojKit 
state whether they have collected any %ures for the recruitment of Muslims

408 ooimciL or statk. [29th Sbft. 1937.



T f̂M QUMftteiihs 'A«I> 'AUiwrBBS. 409

in the BMleOt Oireolttr ? ' I f  i3h>y«niiiK
lay a statemeat on the table ? If not, do Qovemment propose to oolkot and 
pobliab'tlie t , . ,. , . >
' 9 rb Rt)NOTTEABl.E Mr. R. M. M A X W B L L I  presame the HcmoariUe 
Member refers to the (Jovemment of India, Home Department, Besohil^ 
of the 4th Jiily  ̂ 1034, wgwding qonanwi#!'gepresentatw in the Services. 
The annual returns prescribed in the Resolution ^ve so fax been prepared for 
the year ,1934 only, Copies of these fijre available ij;i the Ubrary of the ^ouse. 
(^vemment do norti consider that the publication of the returns is neceraary 
as copies ^ 1  be available to lleinbers of the Oentral Le^slature in the Library, 
and Government will alwa;^ be prepared to'sti^ply to Membero of l^e Legis­
lature a co ^  of the return relating to tiie Depaitnleat about whidi the 
Member requires information. . '

Loss DUE TO THE A baMK)NMKNT OF THE AbATTOIB P R O J ^ , L aHOKE.

202. Thb HoNOURAHiB Mb., HOSSAIN I^AM: Will Govenunent 
(^te in detail the partioulars of the loss of Bs. OO lakhs envisî ged in the 
announcement of His Excellency the Viceroy about the abandonment of 
the Lahore Abattoir ?

His Excellency the COMMANDER-in-CHIEF : Sir, there has been 
too little time since the abandonment of the Abattoir project in which to as­
certain the salvage value of equipment purchased or on order, or to determine 
the extent of other commitments. I therefore regret I am a? yet unable to give 
the details asked for by the Honourable Member. ,

The H o n o u r a b l e  Pandft HIRDAY NATH EHJNZRU; Sir, on what 
accoimt will loss be incurred by the (Government ? Have they purchased 
anything which they will have to sell now or have they entered into contracts 
which they will have to honour ?

His Excellency the COMMANDER-in-CHIEF : The answer to that 
question, Bir, is a combination of both but I am not prepared to ^ve further 
details until it is. known what can be saved from the wreck. That is the situa­
tion at present. .

The Honoubab;^  PANDrr HIRDAY NATH KUNZRU: Have Govern­
ment entered into any contrsu;ts in connection with the Abattoir scheme ?

His Excellency the COMMANDER-xn-CHIEF : A contract was, 
of couree, contemplated in the scheme, the details of which however remain 
to be finally settled.

Cost of the A bmy R bobqanisation Scheme.

203. The Honoubablb Mb. HOSSAIN IMAM; With reference to His 
Excellency the, Viceroy’s,, speech, wiU Qovemment state in detail the 
items and cost of the Army reo^anisation scheme ? Will Government also 
state tl̂ e particulars of the reprew&tatioa to .His Majesty’s Government 
(financial aspect) ?
. Hm Excellency the (>G)itMA?fDER-iN-ClHIEF: I regret, Sir, *hat 

in the public lAterast I oan give tine Honourable Member ^0 more iofoimation
...........  ’ ’ ' a3



on liUi tluu» t)iat owtuaed m tbe A ddna of Jffis EzoeUenov tb»
yktm y. ,

Ths Honocrablb Pamdit HIBDAY NATH KUNZBU : Has fiiM
MajflBty’s Qovenunent been asked for a no&-reoniring or a reoaiiiiiff oontri* 
I m t i c m  1  .

H i s  B z a K u w m r  tu b  O O M M A N B B R - i h - C H I E F  ;  I  M g r a t  I  o a n h o t  
idtfwer t l i a t  qneBtkm.

Th* Honootu^  Pandit BClRl)AT NATH KUNZRU: Can H » 
Excellency tell us by what time negotiatioiu are expec^d to be oondaded I

Hib ExcBLumnr thk GOMMANDBR-in-CHIEF : Not beyond saying 
tl»t 1 bope that we ahall get a fina] dedsion doling the oonrae of, say, two 
months. That is what I am hoping for,

Thb HdROVBABi.̂  Pandit HIBDAY NATH KUNZRU: Will an
annoimoement be maide after that ?

His Excsixbncv TOE COMMANTJER-ils-CHIEF: I cannot answer
that question, hot as soon as a decision has been airived at we shall go faB 
steam ahead with the scheme, and all will be cognisant of it.

CoN cssaioN  Tickets to Mvssoorib.
204. The H0N0xnuBi.B Mb. HOSSAIN IMAM: With refiotenoe to 

question No. 175, dated the 12th October, 1936 in the Ooonoil of State, do 
OoTemment propose to extend the concession in xailwaj &I88 for Mnasootie ?

The Honoueablb Mr. H. DOW; Sir, the qoestaon o f introducing 
conceaaion tickets is a matter primarily for the consideration of the Adminis­
trations concerned. I will, however, convey the Honourable Member’s 
suggestion to the Agent, E.I.R., for consideration.

The Honoukable Mb. HOSSAIN IMAM: Will the Honourable
Member lay on the table the reply that was received from the Agent ?

The Honoubabue Mb. H. DOW: 1 cannot promise to do that, Sir.
McsLDf Waqts in the  Centballt Adminibterbd Abeas.

205. Thb Honodbablb Mr. HOSSAIN IMAM : Will Qovemment be 
pleased to lay on the table a complete list of Muslim Waqfis in the G en try  
administered areas which are governed by the Bdigious Endowment A^ 
(XX of 1863), with details of their management ?

The Honoubable Mb. R. M. MAXWELL: Sir, I have caQed for the 
information and it will be laid on the table in due course.
NaJUBS, CONSTITDltNClES AMD AMOUNT OF ELECnON EXPENSES OF CANDIDATES

itoB EuKrnoK to the OouNotL or State at the Genxbal Election, 1936.
206. ’hat ’HfOtovsABSx Mb. HOSSAIN IMAM: Will OoTemment 

lay on the table a sbktemrat showing names, constituoicies and amount
election ezpeUSes c f candidates fbr election to the Council of State at the 

last General ffieetim, 1936 ?
The HoMOiTBAiu! IBl. A. d bC. WILLIAMB : The infonnation is being 

odBteted’ add AM sthfteit̂ at will be laid i t  fhe tabk in dtte oobise.

40* oooNeu. or 8*A1« . [2 ^  Barr. 19S7.



Th«  H okoukable R ao Bahadue Sm A. P. PATRO: . W U . the 
Hopourable Member be pleased to include in the statement the nffixies 
JUlonlbere who were returned by the aid of su^lus votes/secpnfl and th ^  
votes left over from the successful candidates who have succeeded in tl̂ e 0 ^  
instance.

The Honourabi<k Mb. A. dbC. WILLIAMS: I think it would be pre­
ferable, Sir, if the Honourable Member asked foe that infonnataon on a firesh 
notice.

The H onourable R ao Bahadub Sib A. P. P A T R O : But if a statement 
is going to be prepared, I think it is preferable to have it included in the same 
statement.

The H onoubable Mb. P. N. SAPRU: Is there any system of propor.- 
,tional representation in r^ard to the Council of State in some provinces I

The H onoubable Ibi. A. deC. WILLIAMS: I do not think. Sir,
that arises out of the question.
Rebate i s  PBEMuifs oiven by cebtain FoBraoM L ife  Insubance OoMPANoa 

TO PBBflONS WHO VISIT OK LIVE IN EuBOPEAN COUVTBEBS.

207. T he H onoubable Mb. HOSSAZN IMAM: (a) Are m a a j  fttre^ 
^ e  Insurance Companies allowing a certain amount of rebate in th« 
premium from persons who are living in or visiting European countries ?

(6) If tiie answer to part <o) is in the afBrmative, do OovoEnmMit propose 
to enact some legislation by which the Insurance Companies may charge kss 
premium from persons who live at Indiui hill stations ?

The H onourable Mb . H. DOW: (a) Yes.
(b) No. ,

QUK8TI(W8 AKD Aiwwass. 40&

CONTROL OF COASTAL TRAFFIC OF INDU BILL-oontd.
The H onoubable Mb . P. N. SAPRU (United Provinces Southern: 

Non-Muhammadan): Sir, I understand that the Honourable Mr. Dow is 
opposing, on behalf of Govenunent, the reference of this Bill* to a Select 
Committee. So, I hope you will permit me to make some observation ?

Thk H onourable the PRESIDENT: Certainly. You can speak at 
any length jrou like.

T h e HoNoxnuBLE Mr . P. N. SAPRU: Thank you, Sir. Sir, when we 
broke up on the 22nd, I wanted our British commercial friends to approac;h 
the qaestions raised by this Bill in a spirit of accommodaticm and goodwill. 
The importance of shipping as a national means of transport cannot be denied. 
All the great countries of the world recognise the shipping industry as an in­
dustry of great national importance. England, Germany, the United States 
of America, Denmark, Australia, to name only a few of the great maritime 
countries, have given aU possible help to their shipping industry in their 
pective countries. We, Sir, in Asia, have seen how Japan has within the last 
40 or 60 years built up a marine wWch compaxes favourably with that of the

* Fide page 322 of Debate of 22ad September, 1937.



[lfa.P.N.8a|>ra:r
U n i t e d  f i t a t e s  o f  A x o m o a .  L e t  m e  g i v e  s o m e  f i g u r e s  i n  r e n r d  t o  t h e  { « o g t e ^  
i h a t  t h e  a h i p p i n g  i n d o s t r j  h a s  m a ^ e  i n  J a p a q , .  I n  1 8 % ,  h a d  p n l y  
a h i p e  w i t h  a  t o n n a g e  o f  279,668. &  1920, t h e  n u m b e r  o f  s h i p s  i n  J a p a n  h a d  

i n c r e a s e d  t o  1,940 a n d  t h e  t o i m a g e  h a d  i n c r e a s e d  t o  2,999,878. I n  19S3, 
J a p a n  h a d  2,19d ^ i p s  w i t h  a  t o i t a l  t o n n a g e  o f  4,266,159. S i r ,  t h e s e  f i g u r e s  
■ h o w  t h e  r a p i d  a t r i d e  t h a t  i n d u s t r y  h a s  m a ^  i n  J a p u i .  J a p a n

h a a ,  h o w e v e r ,  b e e n  f o r t u n a t e  i n  p o s s e s s i n g  a  n a t i o n a l  G o v e r n m e n t  w h i c h  l o o k s  
a t  c j O f l s t i o n s  f c o q i  a  n a t i o o a l  p o i n t  o f  v i e w  a n d  w h i t d i  i s  n o t  d o m i n a t e d  b y  
f o r e i g n  v e s t e d  i n t e t e s t &  H e r e ,  o u i  p o s i t i o n  i n  I n d i a ,  h a s  b e e n  d i f f i n r e n t .  
I n d i a n  h i s t o r i a n s  t e l l  o s  t h a t  w . ^  w e r e  a t  o n e  t i m e  a  g r e a t  m a r i t i m e  p o w e r  a n d  

t h a t  o u r  s h i p s  w e r e  t h e  e n v y  o f  t h e  W e s t e r n  w o r l d .  T h a t ,  h o w e v e r ,  w a s  b e f o r e  
t h e  a g e  o f  s t e a m  p o i m  a n d  m a c h i n e .  T h a t  w a s  b e f o r e  t h e  a d v e n t  o f  B r i t i s h  
a d m i n i s t r a t i o n  i n  t h i s  c o u n t r y ,  l l i e r e  a r e ,  S i r ,  c h a p t e r s  i n  t h e  h i s t o r y  o f  
E n g l a n d  a n d  l n d i a  o n  w h i c h  t h o s e  w h o  a t e  i n t e r e s t e d  i n .  t h e  p r e s e n t  a n d  t h e  
f u t u r e  m a y  n o t  d w e l l ,  a n d  I  w i l l  t h e r e f o r e  n o t  g o  i n t o  t i i e  h i s t o r y  o f  h o w  t h e  
I w i i a n  s h i p p i i ^  i n d u s t r y  c a m e  t o  b e  a c i p p l e d .  1  a m  n t o r e  c o n c e r n e d  w i t h  t h e  
p r e s e n t  a n d  t h e  i u t n i e  t h a n  t h o  p a s t ,  a i ^  t h e r e f o r e  I  i ^ l  r e f r a i n  f r o m  g o i i ^  
i n t o t h e h i s t o r y  o f  h o w  t h e  I n d i a n ,  9h i { i { > i n g  i n d u s t r y  c a m e  t o  b e  w h a t  i t  i s  
t o d a y .  L e t  m e  a l s o  s a y  t h i s  h e r e ,  t h a t  I  a m  n o t  o n e  o f  t h o s e  w h o  t h i n k  t h a t  
f o r e i g n  c a p i t a l  h a s  d o n e  n o  g o o d  t o  l i u s  c o u n t r y .  I  r e c o g n i s e  t h a t  f o r e i g n  
c a p i ^  h a s  h e l p e d  t h e  d e v e l o p m e n t  t h i s  c o u n t r y ,  a n d  w e ,  b n  t h i s  s i d e  o f  t h e  
Boose, w o u l d  ^  t h e  l a s t  t o  be m i & i r  t o  o u r  B r i t i ^  ^ends. B u t ,  S i r .  ^ M a k i n g  
f r a n k l y ,  i f  w e  w e r e  t o  s t r i k e  a  b a l a n c e - s h e e t  o f  l o s s e s  a n d  g a i n s ,  1  a m  m t  s o n  
t h a t  s o  f a r  a s  t h i s  p a r t i c u l a r  i n d u s t r y  i s  c o n c e r n e d ,  o u r  l o s s e s  h a v e  n o t  b e e n  
g r e a t e r  t h a n  o u r  g a i n s .  I  w i l l  j u s t  i l l u s t r a t e  w h a t  I  m e a n  b y  s a y m g  t h a t  o u r  
l o s s e s  h a v e  b e e n  g r e a t e r  t h a n  o u r  g a i n s .  T h e  c r e a t i o n  o f  p o w e r f u l  v e s t e d  
i n t e r e s t s  w h i c h ,  i n s i s t i n g  a s  t h e y  d o  o n  p r o t e c t i o n  i n  t h e  s h a p e  o f  c o m m e r c i a l  
d i s c r i m i n a t i o n  c l a u s e s  a s  a  c o n d i t i o n  p r e c e d e n t  t o  n a t i o n a l  s e l f - g o v e r n m e n t ,  
i s  s o m e t h i n g  w h i c h  w e  c a n n o t  e s t i m a t e  i n  t e r o u  o f  p o u n d s ,  s h i l l i n g s  a n d  p e n c e .  
S i r ,  t h e  c o m m e r d a l  d i s c r i m i n a t i < m  c l a u s e s  a r e  s o m e  o f  t h e  w o r s t  f e a t u r e s  o f  t h e  
n e w  c o n s t i t u t i o n .  T h e y  a r e  v e ^  l a r j ^ l y  d u e  t o  t h e  i n s i s t e n c e  o f  p o w e r f u l  
v e s t e d  i n t e r e s t s .  I  w a s  d i g r e s s i n g .  S i r .  W h a t  I  w a n t e d  t o  s a y ,  S i r ,  i s  t h a t  
d u r i n g  t h e  l a s t  36 o r  40 y e a r s  I n d i a n  s h i p p i n g  c o m p a n i e s ,  w h o s e  s u b s c r i b e d  
c a p i t a l  a m o u n t e d  t o  o v e r  R s .  20 c r o r e s ,  h a v e  h a d  t o  c l o s e  d o w n  m a i n l y  o n  
a c c o u n t  o f  t h e  d r a s t i c  a n d  n o t  a l w a y s  t o o  f r u r  c o m p e t i t i o n  o f  t h e s e  f o r e i ^  
v e s t e d  i n t e r e s t s .  S i r ,  n e a r l y  22 c o m p a n i e s  h a v e  h a d  t o  c k i s e  d o w n  d u r i n g  t l ^  
p e r i o d  o n  a c c o u n t  o f  t h i s  s e v e r e  a t ^  n o t  t o o  f a i r  c o m p e t i t i o n .  O n l y  a b o u t  
h a l f  a  d o z e n  c o m p a n i e s  h a v e  s u r v i v e d  i n  t h i s  f i e r c e  c o m p e t i t i o n .  S i r ,  t h e  
H o u s e  p r o b a b l y  k r o w s  t h a t  t h e  l a t e  M r .  T a t a  w a s  r e s p o n s i b l e  a t  o n e  t i m e  f o r  
l a t i n c J i i n g  a  c o m p a n y - - - - - -

T e b  Honou bablb  Mb . H . D O W :  Y o u  m e a n  h e  c h a r t e r e d  J a p a n e s e  
d i i p s .  «

T h b  H o K Q i n u B L B  M b .  R .  H .  P A B E £ R  :  H e  n e v e r  o w n e d  a n y  s h i p .  
H e  o n l y  c h a r t e r e d .

T a x  H oB O inusLS Mb . H .  D O W :  H e  c h a r t e r e d  J a p a n e s e  s h i ^

v etn to a . 09 tm a a . -  ̂ ■ [29th  Sxpt. 1937.
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The Honoukable Mb. P. N. SAPRU: I will quote oii Uu* poin^^e 
testimony of Sir Alfred Watson: ui:

I teoogDiw th»( Indian oompaqy after Indict oompuiy wblob endeftroumd to  d t ^  lop •  ooMtkl aemoe, haa been flnanoially shattered by the heavy oombinatian of die BriMaik. interests. I think ihoae Hritish interests have to^realise in fiiture they nivat. pnpared for a real partnership and must admit Indians to at least a share in their o o i^  trade
That would be my answer to the Honourable Mr. Dow. He will find that 
I am quoting this from the evidence of one who was not an Indiui, who was 
the editor of a ve^ prominent British newspaper which represents the com­
mercial interests in this country. The Honourable Mx. Bow will perhaps 
admit that coastal reservation is a recognised method of maritime protection. 
Now, according to a report of the League o f Nations, 27 out of 32 oouutnM 
have resorted to some form or other of coastal reservation. E vm i in the British 
Commonwealth of Nations the right to have protective shipping policies is 
fully recognised by the British Slapping Act of 1894. I am reKtring. to 
section 736 of that Act. It will be witlw the recollection of this House t ^  
there was a conference on the open t̂ion of Dominion legislation and ma^time 
shipping legislation in London in 1929. India was aim represented ,at t)iat 
coherence and in pursuance of this conference an agreement to which India 
was not a party was signed which is now Imown as the British Commonwealth 
Shipping .^eement, which empowers each part of the British Commonwealth 
to regulate its coastal trade. Sir, it is noteworthy, however, that the con­
ference made a special reference to India in these words:

The pcsitioQ o f India in tliese matters has always been to all intents and purposes 
identical with the Dominions. It is not anticipated that there will be any serious difficulty 
in applying the principle of our recommendations to India and we suggest that the proper 
method of doing so should be considered by His Majesty's Government in the United 
Kingdom and the Government o f India

Now, the poaition is that, having regard to the Statute of Westminster 
which has amended certain parts of the Merchant Shippii^ Act of 1894 and 
the conference to which I have referred, the British Dominimis enjoy full 
rights of regulating their policy in regard to their coastal trade. The 
Honourable Mr. Dow will recognise that they are following in respect of their 
coastal trade a policy which is distinctly nationalistic in character. I will 
only refer to the observations of Viscoimt Runciman in regard to this matter. 
He said, in February, 1935, that—

The Dominions had their own shipping policy which is nationalistic in character 
and they have not been very ready to harmonise their views with our own

Sir, I say this to show that complete coastal reservation—and I am not 
raising any question as to coastal reservation in this Bill which is not discrimi­
natory in character—would not have been an unreasonable demand on the 
part of our nationalists, having regard to the fact that so many countries are 
following a protecti<»iist policy in regard to their coastal trade, including the 
British Dominions, and having regard to the pledges of Dominion status for 
India. Sir, our conunercial interests are, however, much nK>re moderate, 
and they have bem d«mandiiig «diat was ia llBK5t oontemplated by the Tnd^ 
Meroao^« Marine Ckmixiuttee, nmiely^that thw  AoirH be some jweervatsiai



f o r  T n d i m  t c M m a g e ,  a n d  f o r  I n d i a n  s h i p p ^ .  T h e  a n s w e r  t o  t l i o a e  m o d e r a t e  
^ k m a i A  o f  m t  I n i t i a n  o o m m e i c i a l  b o ^ e s  i s  t h e  n e w  Q o v e m m r a t  o f  I n d i a  

A 0l  « i t h  i t s  T e i y s t e i n g e n t  p z o v i a i o n s  i n  r e g a r d  t o  c o m m e r c i a l  d i s c r i m i n a t i o i ^  
p u d  t h e  f l i p p i n g ,  i n d i u t r y  i n  p a r t i c u l a r .  I  a m  r e f e r r i n g  t o  s e c t i o n  1 1 6  o f  t h e  
O o v e c i u D f l D t  c f  I n d i a  A c t .  I  n e e d  n o t  q n o t e  t h a t  s e c t i o n  a s  t h e  t e r m s  m u s t  
b e  f a m i l i a r  t o  t h i s  H o u s e .  T h e  c o m m e r c i a l  d i s c r i m i n a t i o n  c l a u s e s  p r o c e e d  
o n  t h e  b a s i s  o f  r e c i p r o c i l y ,  b u t  w h o  h a s  e v e r  h w d  o f  r e i d p r o Q i i y  I j ^ w e c u  a  
g i a n t  a n d  a  d w a r f  ^  T h e  r e s u l t  o f  t h o s e  c l a u s e s  i s  t h a t  i t  w i l l  n o t  h e  | > 08B i b i l e  
f o r  u s  e i t h e r  t o  h a v e  c o a s t ^  r e s e r v a t i o n  o r  t o  f o l l o w  a  p o l i c y  o f  s u b s i d i s m g  o u x  
d i i | ^ > i n g  i n  c o a s t a l  w a t e r s .  I  c o n f e s s  t h a t  I  d o  n o t  i ; e o o g n i s e  m y  B i l l  a s  o f f e r i o g  
a  s a t i s f o c t o i y  s ( ^ u t i c i i  o f  t h i s  c o m p l i c a t e d  a n d  d i f f i c u l t  p r o b l e m .  I f  i t  w ^  
q o t  f o r  t h e  G o v e n u n e n t  o f  I n d i a  A c t  I n d i a n  o p i n i o n  w o n l d  h a v e  b o l d l y  p r e o i -  
f t d  f o r  s o m e  f o r m  o f  c o a s t a l  r e s e r v a t i o n ,  a n d  s p e a k i n g  f o r  m y s e l f ,  i f  I  f o l t  
1  h a d  a n y  c h a n c e  w i t h  ( g o v e r n m e n t ,  I  s h o u l d  h a v e  p r e s ^  f o r  S t a , t e  
o w ^ M n d i i p  a n d  S t a t e  c r a t r o l  o f  b o t h  t h e  I n d i a n  S | n d  B r i t i s h  p a r t  of 
^  c o a s t a l  t n d e .  I  I m o w  t h a t  I  s h a l l  h a v e  n o  c h a n c e  w i t h  G o v e r n m e n t  
i f  1  w e r e  t o  p r e s s  f o r  c o a s t a l  r e s e r v a t i o n  o r  f o r  S t a t e  o w n e r s h i p  a n d  
S t a t e  control o f  t h e  I n d i a n  a n d  B r i t i s h  p a r t s  o f  t h e  c o a s t a l  t r a d e .  A n d  
h e m  l e t  m e  s a y  t h a t  p e r s c H i a l l y  I  a m  n o t  a  g r e a t  b e l i e v e  i n  o u r  c o m p e t i t i v e  
s y s t e m  o f  i n d u s t r y  t h a t  m y  i n c l i n a t i o n s  a r e  a l w a y s  p e r s o n a l l y  i n  £ a v o i ^  
ci  a  g r a d u a l  e x t e n s i o n  o f  S t a t e  a c t i v i t y  i n  t h e  i n d u s t r i a l  a n d  t h e  e o o n o n ; i i c  
s p h e r e .  H o w e v e r ,  w e  a r e  n o t  d i s c u s s i n g  t h e  f u n d a m e n t a l s  o f  o p e ’ s  
p h i l o s o p h y  a n d  a s  I  k n o w  t h a t  m y  s o l u t i o n s  h a v e  n o  c h a n c e  e i t h e r  w i t h  
G o T c n u n e o t  o r  t h e  s h i l l i n g  i n t e r e s t s ,  I  h a v e  t o  o o n t e n t  m y s e l f  w i t h  a  B i l l  
o f  a  m u c h  n u » e  m o d e s t  a n d  m o d e r a t e  c h a r a c t e r .  A n d  h e r e  j u s t  l e t  m e  
e i q p l a i n  v e c y  b r i e f l y  t h e  p r o v i s i o n s  o f  t h i s  B i l l .  I n  t h e  p r e a m b l e  I  s t a t e  t h e  
o i b j e c t  o f  t h e  B i l l ,  w h i c h  i s  t h e  e n c o u n ^ e m e n t  a n d  d e v ^ p m e n t  o f  a n  I n d i a n  
M e r c a n t i l e  M a r i n e .  N o w ,  w i t h  t h i s  o b j e c t ,  u n l e s s  w e  t a k e  t h e  l i n e  w h i c h  w a s  
t a k e n  b y  t h e  M a d r a s  G o v e r n m e n t ,  t h e r e  c a n  b e  n o  d i f f e r e n c e  o f  o p i n i o n  a n d  
i n  f a c t  t h e  G o v e r n m e n t  h a v e  o n  m a n y  o c c a s i o n s  s t a t e d  t h r o u g h  t h e i r  
a c c r e d i t e d  a p d c e s m a n  t i i a t  t h a t  i s  t h e i r  o b j e c t i v e  a l s o .  I  b e l i e v e  t h a t  w i t h  

t i i i s  o b j e c t i v e  o u r  B r i t i s h  £ r i e n d s  t o o  c a n n o t  d i s a g r e e .
I  w i s h  t o  e m p h a s i s e  t h e  p t ^ m U e  t o  t h e  B i l l ,  b e c a u s e  t h e  o b j e c t  o f  

t h e  B i l l  i s  t h e  e n c o u r a g e m e n t  o f  t h e  I n d i a n  M e r c a n t i l e  M a r i n e .  T h e r e  b e i n g  
n o  d i f f e r e n c e  i n  r e g a r d  t o  t h e  o b j e c t i v e ,  I  w o u l d  s a y  t h a t  t h e r e  i s  n o  d i f f o r o n q e  
i n  r e g a r d  t o  t h e  p r i n c i p l e  o f  t h i s  B i l l  b e t w e e n  t h e  H o n o u r a b l e  M r .  D o w  a n d  

m y s e l f .  I  h a v e  s u g g e s t e d  s o m e  w a y s  i n  w h i c h  t h a t  o b j c c t ,  n a m e l y ,  t h e  
e n c o u r a g e m e n t  o f  a n  I n d i a n  M e r c a n t i l e  M a r i n e ,  c a n  b e  f u r t h e r e d .  H e  n i a y  
t h i n k  t l ^ t  t h e  p a r t i c u l a r  m e t h o d s  t h a t  I  h a v e  s u g g e s t e d  a n ;  n o t  s u i t a b l e ,  
b u t  s o  f a r  a s  t i i e  p r i n c i p l e  o f  t h i s  B i l l  i s  c o n c e r n e d ,  I  v e n t u r e  t o  t h i n k  t h a t  h e  

c a n  h a v e  n o  d i s a g r e e m e n t  w i t h  t h a t  p r i n c i p l e .  I f  b e  c a n  h a v e  n o  d i s a g r e e ­
m e n t  w i t h  t h a t  p r i n c i p l e ,  t h e n  I  t h i n k  t h e  B i l l  s h o u l d  b e  g i v e n  a  c h a n c e  o f  
g o i n g  t o  S e l e c t  G o m m k t e e  w h e r e  d e t a d e d  c o n s i d e r a t i o n  c a n  b e  g i v e n  t o  t i i e  
v a r i o u s  c l a u s e s  o f  t h i s  B i l l .  I n  t h e  s e c o n d  p a r t  o f  t h e  p r e a m b l e  I  s»kj t h a t  
i t  i s  e x p e d i m t  t o  c o n t r o l  u n f o i r  c o m p e t i t i o n  i n  t h e  o o a a t a l  t r a d e  o f  I n d i a .  
I  ̂ no!w,.,Sir, w o v d s . g v M n » i i s e  to.imneii

I tm ^  #0 fidmit'.ldUat'it ksAlvays
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ai^ what ifl not unfair competition in any particular It hsB been
said tiiat rates fixed depend upon numerous fioctors, the weigh^age to be 
attached to ^ h  of which it is difficult to estimate apd varies from time to 
time. All this may be pe^ectly true, but I think we can have a fairly clear 
picture of what we mean by unfair competition in our minds. When we say 
unfiur competition we have uneconomic competition in mind. We have in 
mind a system whieh deliberately, being of a monopolistic character, throttles 
new ventures or prevents new ventures £pom competing with them on equal 
and fair terms. In section 1, Sir, 1 point out that tl:̂  BiU extends to the 
whole coastal traffic of British India and of the Continent of India. 1 am 
free to recognise that the wording of this clause will need revision. We cannot 
obviously legislate tor French and Portuguese Possessions, but we can enter 
into agreements with the French and Portuguese Governments m regard to 
these matters. Also I do not know whether we can legislate for ports in 
Indian States. Sir, the Ckmtinent of India would exolude Burma. Burma 
is a separate territory but we should like Burma also to be included within 
the scope of this BiU and that can be done by a separate arrangnnwt with 
the (Government of Burma. The '̂ Oovemmant of Burma can legislate after 
a separate arrangement with iis and we can legislate here. So, Sir, I do not 
contemplate the exclusion of Burma from the scope of this BiU.

CSawto 2 is the definition clause and it requires no particular explanation. 
Persons I have defined as including 'any company or association or body 

of individuals whether incorporated or not. Some question may be raised 
about the words “ sailing vessel ** and the Select Committee can go into the 
question whether it is necessary to include sailing vessels also within the 
scope of the Bill or not.

Clause 3 is an important clause. It requires the owner, that is to say, 
a non-British resident owner, to lodge with the Governor General in Council 
the name and address of a person with a general power pf attorney in his 
favour. The clause, if you accept the principle of the Bill, is essential to the 
working of the Bill.

Then, Sir, I come to clause 4 which is also an important one. Clause 4 
lays down that it will be obligatory on everyone who proposes to engage in 
the coastal traffic of British India to obtain a licence for that purpose from 
the Governor General in Council. That is to say, if anyone wants to engage 
in the coastal traffic of India he must obtain a licence from the Governor 
General in Council. That, Sir, is the purport and the object of this clause. 
He will have to obtain a previous licence before he can operate in Indian 
waters. Now, Sir, I wish to make it clear that in this clause I am raising no 
question ot licensing or reservation of tonnage. As under this Bill the 
Governor General has been vested with certain powers in regard to the fixing 
of mininium and maximum freights and rates and he has been entnisted with 
what might be called certain ^io^i-judicial powers in respect of what may 
be called unfair competition, it is essential that he should know who are 
plying in Indian waters. It is for this purpose that I have introduced in 
my Bill the licensing clause. Unless the very object of this Bill is to be 
d f̂bated, the clause ^ould seem to be essential. Incidentdly, I may ̂ y  
t h a t  systeni i t f  ] i c € i i s i n g ^ w o u l d ^ < ^ b f o  < M i r  Govffiunent to prevent f t > M g n
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i n ^ d i e n  f r o t n  o u r  c c ^ s t a l  W s t ^ n  « s  t h e y  d i d  i n  1 9 3 3  w h e n  o q t
s h i p p i ^  s ^ C u n e d  a  l o s s  o f  n e a r l y  B a .  7 5  l a k h s  o n  a c c o u n t  d f  t h e
mtal^on ^ '^ eee ’

C S a o K  $  I B  »  p o D s l t y  d s U B O  f o r  o a r r y i a g  o n  b u s i n e a s  i n  c o a s t a l  t r a f f i c  i n  
B r i t i s h  I n d i a  w f t h o a t  h a v i n g  o b t a i Q e d  a  l i o e n o e  f r o m  t h e  G o v e r n o r  G e n e r a l .  
I f  y o u  a c c e p t  t l f s  p r i n c i p i e  v(  l i o e a o e ;  t h m  i t  f o l l o w s  t h a t  y o u  m u s t  h a v e  
s o m e  p e a a i ^  a t t a c h e d  t o  o p e c a t i B ^  i n  I n d i a n  w s t o m  w i t h o u t  a p r o p e r  
l i o e n o e  f r o m  t h e  G o v m d o t  G e n e r a l  i i n  C o u n c i l .  U n d e r  t h i s  c l a u s e  t h e  p e r a o n  
c c m o e n i e d  c a n  e i t l i a r  b e  f i n e d  a o n u n a r i i y  b y  a  n m g i a t r a t e  o f  t h e  f i m t  c l a s s  
o r  d e b a r r e d  f n o o k  f a r i B g i n g  i n  a n y  s h i p  o r  s u l a ^  v e s s e l  i n t o  B r i t i s h  I n d i a ,  
i n  w h i c h  l a t t e r  c a s e  h e  h a v e  a  l i g h t  of a p p e a l  u n d e r  s e o t i o n  1 0  t o  t h e  
H i ^  C o u r t '  i i o m  t h e  « i d e v  o t  t h e  ^ v e m o r  Q m e r a l  i n  C o u n c i l .  P r e v i o u s  t o  
t h e  p a a a i D g  o f  t h e  a r d e r G o v e r n o r  G e n e r a l  i n  C o u n c i l  i n  b o u n d  t o  g i v e  
a n  o p p o c t i u i i t y  t o  t h e  p s n o n  c o i i c e i D e d  o f  m a k i n g  a n y  r e p r e s e n t a t i o n s  a n d  
t h e  G o v « i n « r  G e n e r a l  i n  C o u n o U  m u s t  s t a t e  t h e  g r o u n d s  o n  w h i c h  t h e  o r d e r  
i s  p a s s e d .  S i r ,  t h i s  k i n d  o f  a p p e a l  f r o m  a n  e x e c u t i v e  b o d y  t o  a  j u d i c i a l  
t e i b a n a l  i s  r e c o g n i s e d  i n  c e r t a i n  p a r t s  o f  o u r  j u r i s p t u d e n o e .  Y o u  k i t o w ,  S i r ,  t h a t  
u n d e r  t h e  P r ^ .  A c t  t h e  L o o i d  a o v e m m e i t t  c a n  f o r f e i t  s e o u r i t i e s  a n d  t h e  
p e s a o n s  c o n c e r n e d  h a v e  a  r i g h t  o f  a p p e a l  t o  t h e  H i g h  C o u r t .  T h e r e f o r e ,  S i r ,  I  
h a v e  n o t  i n t r o d u o e d  i n  t h i s  f l e c t i o n  < a n y  n e w  p r i n c i p l e  i n t o  o u r  j u r i s p r u d e n c e .

C S a u a e  6  i s  a  v e t y  i m p o r t a n t  o n e .  I t  m a k e s  i t  o b l i g a t o r y  o n  t h e  G o v e r n o r  
G e n e r a l  i n  C o u n c i l  t o  p r e s c r i b e  m i n i m u m  f r e i g h t s  a n d  f a c e s  a s  a l s o  m a x i m u m  
f r ^ h t s  a n d  f o r e s .  N o w ,  S r ,  m a y  I  j u s t  s a y  h o e  t h a t  t h i s  c l a u s e  i s  d i f f M c n t  
f r o m  t h e  c l a u s e  a s  o r i g i n a l l y  i n t r o d u c e d  b y  m e  a t  t h e  F ^ r u a r y  s e s s i o n  o f  1 9 3 6 .  
U n d e r  m y  o l d  B i l l  i t  w a s  n o t  o b l i g a t o r y  o n  t h e  G o v e r n o r  G e n e r a l  i n  C o u n c i l  
t o  f i x  m a r i m u m  a n d  m inim um r a t e s .  I t  w a s  o n l y  o n  a  c o m p l a i n t  r e c e i v e d  t h a t  
t h e  G o v e r n o r  G m e r a l  i n  C o u n c i l  c o u l d  m o v e  i n  t h e  m a t t e r .  N u « ,  S i r ,  t h i s  
c l a u s e  m a k e s  i t  o b l i g a t o r y  o n  t ^ e  G o v e r n o r  G e n e r a l  i n  C o u n c i l  t o  f i x  m a x i m u m  
a n d  m i n i m u m  f r e i ^ t s  a n d  f a r e s .  T h i s  c l a u s e  p l a c e s  a  p o s i t i v e  d u t y  o n  t h e  
G o v e r n o r  G e n e r a l  i n  C o u n c i l  t o  d o  s o m e t h i n g ,  t h a t  i s  t o  f i x  m a x i m u m  a n d  
m i n i m u m  f i n i g h t s  a n d  f a r e s .  T o  t h a t  e x t e n t ,  S v ,  t h e  B i l l  i s  d r f f e r e n t  f r t > m  t h e  
B i l l  a s  o r i g i n a l l y  i n t r o d u c e d  b y  m e  i n  F e b r u a r y ,  1 9 3 6 .

S i r ,  i t  m a y  b e  o b j e c t e d  t h a t  b y  t h i s  c l a u s e  w c  a r e  i m p o s i n g  a  b u r d e n  o n  
t h e  G o v e r n o r  G e n e r a l  i n  C o u n c i l  w h i c h  h e  m a y  n o t  b e  a b l e  t o  d i s c h a r g e  p r o p e r l y  
a n d  t h a t  ai, a l l  e v e n t s  t h i s  c l a u s e  w o u l d  i n t e r f e r e  w i t h  t h a t  f r e e  e n t e r p r i s e  a n d  
m m p e t i t i v e  s p i r i t  w h i c h  a r e  e s s e n t i a l  t o  t h e  o r d e r l y  d e v e l o p m e n t  o f  i n d u s t r y  
i n  t h e  m o d e m  S t a t e .  N o w ,  S i r ,  s o  f a r  a s  t h e  f i r s t  c r i t i c i s m  i s  c o n c e r n e d ,  t h e  
d i f f i c u l t y  o f  f i n d i n g  o u t  w h a t  r a t e s  a r e  s u i t a b l e  c a n  b e  g o t  o v e r  b y  h a v i n g  
a n  a d v i s o r y  d i i p p i n g  b o a r d  o n  w h i c h  a l l  i n t e r e s t o  i n c l u d i n g  t h e  B r i t i s h  
s h a p i n g  i n t e r e s t s  a r e  a d e q u a t e l y  r e p r e s e n t e d  t h r o u g h  a c c r e d i t e d  a g e n t s  o r  
r e p r e s e n t a t i v e s ,  f o ,  I  h a v e  m a d e  n o  p r o v i s i o n  f o r  t h e  e s t a b l i s h m e n t  o f  s u c h  
a  b o a r d  d i r e c t i y  i n  m y  B i l l ,  b u t  a  s h i p p i n g  b o a r d  o f  t h i s  c h a r a c t e r  c a n  
b e  e s t a b l i ^ e d  b y  e x e c u t i v e  o r d e r  a n d  I  w o u l d  s a y ,  1 ^ ,  t h a t  t h e  e s t a b l i s h o M n t  
o f  s u c h  a . b o a u d  w o u l d  n o t  b e  i n c o n s i s t e n t  w i t h  e i t h e r  t h e  o b j e c t  o f  t h i s  B i l l  
o r  t h e  s p o p e  o f  t i u i t  B i l l .  T h e  o p i n i o n  (4  * n c h  a  b o a x d ,  8 i x «  ^ u l d  o a n y  . g r e a t

itt Bvu^.a give th«
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G k > v e m o r  G e n e r a l  i n  O o u n o i l  v a l u a b l e  g u i d a n c e  a n d  a d v i c e .  S h ^ « a b o a i t t  d i f  t l u B  
c h a r a c t e r  ^ o u l d  a U o  M p  i n  t h e  d e v e l o p m e n t  o f  a  p r o c e s B o f  a d j u s t ­
m e n t  i n  t h e  i n d u s i t r y .  S i r ,  I  h a v e  a l r e ^ y  t h a t  o n e  o f  t l ^  n u t t t e r s  o n  w h i i o h  
t h e  d e l i c t  C o m m i t ^  w o u l d  b e  u s e f u l  i s  i n  r e g a r d  t o  t h e  c o n s t i t u ^ n a l  a n d  f o r *  
m a t i o n  o f  t h i s  l x ) a r d .  I t  w o u l d  b e  f o r  t h e  S e l ^ t  C p m i n i t t e e  t o  c o n s i d e r  w h e t l i e r  
d i r e c t  p r o v i s i o n  s h o u l d  o r .  s h o u l d  n o t  b e  m a d e  f o r  t h e  c o n s t i t u t i o n  o f  a  s h i p p i n g  
b o a r d .

Now, Sir, so far as the question of a nunimum rate is ooncemed, what I 
would say is this. It is obvious that the minimum rate, if it is to be a workable 
rate at must be an economic rate, that is a rate wtridi would enable all 
companies to work with reasonable profit. Now, Sir, so far as this principle 
of the minimum and the maximum rate is concerned, that was accepted by ike 
Qovennnent in Mr. Neogy’s Inland Steam Navigatien Act of 1930. 1 do not 
want, 5ir, to stress the comparison between this Bill and Mr. Neogy"s Inland 
Steam Navigation Act of 1930 too far. I know, Sir, that there is a difference 
between coastal shipping and Indian inland navigation, as in inland naviga­
tion there is no competition with foreign steamers. But what I would say, 
Sir, is thiŝ  that the principle of miniimim rate is not unworkable in the case of 
coastal trade. If the Government, Sir, has the pow^r of fi±ing rates and there 
is an advisory board to assist them in arriving at what are fair rates and what 
are not, then the probability is that the shipping interests on the board would 
have an inducement to arrive at agreements in regard to economic rates 
acceptable to all and it is in this way, Sir, that I say that the Bill will faci­
litate that process of mutual adjustment between Indian and British shipping 
which, speaking for myself, Sir, I vahie and which has enabled one big company 
at all events to live and live fairly well. I am referring, Sir, to the Scindia 
Steam Navigation Co.

Sir, as regards the argument that all this would be iuterference with indus­
try, I would say that we are constantly interfering with industry in the modem 
world and that we cannot be champions today of a policy (rf laissez ftUre. Are 
our trade pacts and sugar conventions not interference with industry ? Is the 
fixing of a m^mum price for sugar not interference with industry ? Sir, 
where you have grave abuses you have to interfere and you cannot let the 
competitive system run its course without interference,

I come now to clause 7 which, Sir, prohibits the grant of rebates or conamis- 
sions directly by the owner of a ship or a sailing vessel to or from any port in 
British India. It will be noticed. Sir, that there is a saving in favour of custo­
mary brokerage or commission. Now, Sir, I may at once say that I have parti­
cularly in mind the system of deferred rebates which compel the shipper to 
enter into an agreement that he shall not do business with any other company 
if he wants to have the benefit of any rebate. Now, Sir, by this method well- 
established concerns can divert the trade to their ships and thus put new 
ventures into difficulties. It will be said, Sir, that it is difficult to find out all 
about rebates, particularly secret rebates. But then, Sir, it is so difficult to 
find out all about incomes and yet we do not hesitate to have an Income-tax Act 
because of those difficulties. I am sure. Sir, that some of us evade the income- 
tax and yet, Sir, we have an income-tox and the inoojne-tax authoritiw are oftien 
able to jiii^ve^  evasionŝ  JDompanw,̂  ̂Sir, on coaatal trcuie.
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m u s t  b e  k s e p i n g  n c o o n n t s ,  A n  e x a n o d n f t t i o i i  o f  t h e  y o u l y  a c c o u n t s
m d a d i n g  b r o k e r a g e  p a i d  i t  d i o t d d  b e  p a r a b l e  t o  f i n d  o u t  w h a t  t h e  a c t u a l  
• t a t o  < r f  a f i f l d n  i n  a n y  p a M c u l a r  c o m p a n y  a t  a n y  p a r t i c u l a r  t i m e  i f .  S i r ,  o u r  
B r i t i s h  m e r o h u i t s  a r e  f o r t u n a t e l y  f a m o u s  f o r  t h e i r  i n t e g r i t y  a n d  c o m m e r c i a l  
h < H i e * t y ,  a n d  I  d o  n o t  t h i n k  t h a t  t h e y  w o u l i d  e v a d e  t h e  l a w  b y  d i s h o n e s t  
m e t h o ^ .  I t  h a s  b e e n  t h e  p r i d e  o f  B r i t i s h  m e r c h a n t s  t h a t  t h e y  h a v e  b u f l t  
u p  t h i s  v a s t  4 n d e  b y  i u m e a t  o e t h o d s .  T h e y  l o d e  u p o n  t l i i s  h o n e s t y  a n d  

i n t e g ^ t y  a s  t ^ e i r  g r e a t e s t  a s s e t .  I  d o  n o t  t h i n k  t h a t  i f  w e  h a v e  a  l a w  n u ^ i ^  
s e c r e t  r e b a t e s  i l l e ^ ,  t i i e y  w o u k l  t r y  t o  g e t  o v e r  t h a t  t a w  b y  u n f a i r  o r  s u r r e p t i -  

^ i o i i s  o r  d i s h o n e s t  m e a a s .

Tbb Honookabia Mb. B. B, PARKER: What about the aoooiints of 
sailing veas^ ? Have thpfy aooooots ? -

T h b  H o N o u a A B L K  9I i l  P .  N .  S A P R U :  80 f i t t  w  s s i U a g  v e s s e l s  a n  c o a -  
c e m e d ,  I  h a v e  a h e a d y  s a i d  t h a t  o n e  o f  t h e  q u a s t i o n s  w h i c h  I  s h o u l d  l i k e  t h e  
j 9 e l e c t  € k > m m i t t e e  t o  i s  w h e t h w  « a i l i n g  v e s s ^  s h o u l d  b e  w i t i u n
t i i e  s c o p e  o f  t h i s  f i i l ^  o r  a < ^ .  .  '

T h *  Honoubablb R, H. PARKER: Do liey keep any aoeounts I

T h e  H o N o i n t A B L B  M b .  P .  N .  S A P R U ;  M o n e y - l e n d e r s ,  w e  k n o w ,  d o  n o t  
a l w a y s  k e e p  a c c o u n t s ,  a n d  y e t  t h e  I n c o m e - t a x  D e p a r t m e n t  i s  a b l e  t o  f i n d  o o f t  
w h a t  i n c ^ e  a  p a r t i c u l a r  m o n e y - l e n d e r  h a s  b e e n  m a k i n g .  P r o b a b l y ,  i n  t h ^  
c a s e  t o o ,  i t  m i g h t  b e  p o s s i b l e  f o r  u s  t o  m a k e  a  s h r e w d  e s t i m a t e  o f  w h a t  t h e y  a t e  
m a k i n g .

S i r ,  d a n s e  8 p r o v i d e s  a  p e n a l t y  f o r  b r e a c h e s  o f  t h e  p r o v i s i o n s  o f  c l a u s e s  
6 a n d  7 .  T l i e  p e n a l ^  c c m t e m p l a t ^  i s  s u s p e n s i o n  o r  t h e  c a n c e l l a t i o n  o f  t h e  
l i c e n o e  a f t e r  a n  o p p o r t u n i t y  h a s  b e e n  g i v e n  t o  t h e  p e r s o n  o r  p e r s o n s  c o n c e r n e d  
o f  s t a t i n g  h i s  o r  t h e i r  c a s e .  T h e r e  i s  a n  a p p e a l  t o  t h e  H i g h  C o u r t  f r o m  a n  
o f d e r  o f  t i i e  Q o v e m o r  G e n e r a l  i n  C o u n c i l  p a s m d  u n d e r  t h e s e  c l a u s e s .  I  h a v e  
a l r e a d y  r e p l i e d  t o  a  p o s s i b l e  o b j e c t i o n  t h a t  i t  i s  u i i d e s i r a b l e  t o  h a v e  a n  a p p e a l  
f r o m  a n  e x e c u t i v e  a u t h c w i t y  t o  a  j u d i c i a l  a u t h o r i t y .

C l a u s e  9  g i v e s  p o w e r  t o  t h e  G o v e r n o r  G e n ^  i n  C o u n c i l  t o  p r e s c r i b e  t e r m s  
a n d  c o n d i t i o n s  o n  w h i c h  h e  m a y  g r a n t  l i c e n c e s ,  a n d  i t  g i v e s  h i m  t h e  p o w e r  : p f  
f i x i n g  t h e  m a x i m u m  a n d  m i n i n m m  r a t e s .  S o  f a r  a s  t h e  w o r d  “  t e n n  ”  i s  c o n ­
c e r n e d ,  I  d o  n o t  c o n t e m p l a t e  t h a t  t h e  G t o v e r n o r  G e n e r a l  i n  C o u n c i l  w i l l  h a y e  
t h e  p o w e r  o f  f i ^ g  t o n n a g e .  I  w a n t  t o  m a k e  i t  c l e a r  t h a t  I  h a v e  n o t  i n  m i n d  
t h e  f i x i n g  o f  t o n n a g e  a t  a U .  I  r e c o g n i s e  t h a t  h a v i n g  regard t o  t h e  G o v e r n m e n t  
o f  I n d i a  A c t ,  i t  w o u l d  n o t  b e  o p e n  f o r  t h e  G o v e r n o r  G e n e r a l  i n  C o u n c i l  t o  
r e s e r v e  t o n n a g e .

C l a u s e  1 0  p r o v i d e s  a n  a p p e a l  t o  t h e  H i g h  C o u r t  f r o m  p e n a l t i e s  i n c u r r e d  
u n d e r  a n y  o f  t h e  o t i » 6r  c l a u s e s .  T h a t  r e m o v e s  a n  o b j ^ i o n  t o  w h i c h  m y  
o r i g i n a l  B i l l  w a s  o p e n .  I t  n o w  ^ e s  a  r i g h t  o f  a p p ^ l  t o  t h e  ^ h e s t  T O u r t .  
I  d o  n o t  k n o #  w ^ e t i i C T  w e  c a n  c w  t h e  H i g h  C o u r t s  i n  l i u f i a  H o w  t h e  h i g h e s t  
e e o i t e .  B t t t ,  i n  a a y ' c a s e .  h a ^ r i i i j f f  r e g a r d  t e r m s  o f  t h e  G t o v e m m e n t  o f
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I n d i a  A c t ,  t h e  F e d e r a l  C o a r t  o o u l d  n o t  b e  m a d e  t h e  t r i b u n a l  f o r  t b s B  p u r p o s e .  
* n i e r e f o r e ,  1  h a v e  p r o v i d e d  f o r  a n  a p p e a l  t o  t h e  H i g h  C o u r t .

Now, Sir, what is the po)ntion ? Government reject the method of coastal 
reservation. Government reject the method of subsidies and bounties  ̂ 4ud4 
for all practical purposes, having regard to the commercial discrimination clauses 
of the Gk)venun^t of India Act, subsidies and bounties are ruled out. llien, 
Sir, what is the concrete method ? What is the alternative that they have got 
to suggest ? The concrete method that the Government suggest is mutual 
Hdjuitment between the haves and the have-nots. The merit that I claim for 
the Bill is that it would make Gfovemment intervention effective and therefore 
make mutual adjustment possible. Sir, I would like to ask this question. Is 
the GOvemor GOneral in Council likely to be Unfair to British interests ? What 
h^ been our experience ? Even the responsible GOvemment of the future, 
with the Princes as our conservative friends would say as a stabilising factor, 
dare not be unfair to British inter^ts. Thto, what is the fear ? Sir, the 
position is that small ventures are apprehensive of the future. They feel 
nervous about the future, and we desire to give theî  all the encouragement 
that we can. We cannot regulate Icnnage or reserve toxmage for our ships. 
I shall assimie that our present tonnage is sufficient for the purpose of coastal 
trade. The fact remains that the present tonnage is predominantly British 
and it was recognised by the Indian Mercantile Marine Committee that there 
must be gradual replacement of British tonnage by Indian tonnage. The 
position in our cofistal trade is this. On the 9th April, 1936, there were 63 
Indian steamers with a tonnage of 136,000 only. There were 87 British 
steamers with a tonnage of 414,000. That is to say, the Indian tonnage was 
less than 20 per cent, of the total tonnage engaged in Indian waters. The total 
quantity of cargo carried by Indian shipping companies was about 20 per cent, 
of the total cargo carried. We know that Indians have hardly any share in 
the overseas trade. The position in regard to our foreign trade is this. The 
share of British shipping companies is 64*2 per cent.; the share of foreign 
shipping companies, that is to say, non-British shipping companies, is 
34*5 per cent.; the share of Indian companies is only 1*25 per cent. Sir, 
the increase in the share of Indian shipping during the last 10 years has been 
hardly 10 per cent.; that is to say, an increase of 1 per cent, per year. If, 
therefore, we want more Indian tonnage and more cargo carried by Indian 
steamers, then we must have more Indian ships and more cargo carried by 
Indian ships. The Bill, therefore, will facilitate the growth of Indian ship-

n' and will encourage a competition between Indian and British ships, 
ease of tonuAge is necessary because we cannot control tonnage and because 

we cannot reserve tonnage for our ships. Further, our trade is expanding and 
it is not correct to say that the present tonnage is suflBcient for the purpose of 
our trade. It was said by a gentleman who is interested in this Bill and 
who is sponsoring a Bill of a similar character in the other House that he had 
heard from the Chief Engineer of the Railway Board of the Government of 
India that all British India steamers were booked and that there were no 
steamers offering to carry coal till October. He also stated that the freight 
had gone up 100 per cent. He pointed out that the October freights for coal 
from Calcutta were—for Colombo Rs. 10, Cochin Rs. 1̂ , Hongkong Rs. 16. 
Therefore, it will be seen that it cannot fairly and reasonably be argued that the
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- p f i ^ p . ? r . 8 i ^ j .■ ,r;v.--'
preeent tonnage is for ilie purposM ofoair ti^ ej iEd, m iiiny ciuui,
if tlmt W ® io, the pnauit iottoi^e is predbmioiuitfy Biitish iuid #e Want 
Indiait toniiiige tiltw in t l i^  waters t6 have a chance. ' , , ■ r-

I  d o j i o t  p r o p o s e  t p ^ g p  a t  l e p g t h  i n t o  t h e  p r e v i o a s  h i s t o j c x  o C  t h i s  
a n d  o o m p U c a t e d  p r o b l ^  F i r s t ,  t h e r e  w a s  M i .  S b e s b a ^  . i n

It K o o b  M y  B i l l  h M  o e r t a j n  f t i x n i l a r i t i p a  w i i ^ ,  t J ^ t  B i l l .  T j b ^  c a m e
^  '  S i r  S i v f ^ u n y  A i j ' ^ r ’ s  B e s o l a t i o n  r ^ ^ ^ a r d i n g  t h e  e s t o t k l i a h m e n t

of a n  I n d i a n  M e r c a n t i l e  M a r ^ e . . .  ^ h e n  t h e  I n d i a n  M e r c a n t i l e  M a r i n e  C o i n i i u t t e e  
w a s  a p p o i n t e d .  I t  s u b m i t t ( ^  ^  e x c e l l e n t  r e p o r t  f i r o m  o u r  p o i n t  o f  v i e w ,  a n d  
w h e n  w e  f o u n d  t h a t  t h e  G o v e m i n e n t  h a d  n o t  t a k e n  a d e q u f ^  a c t i o n  o n  
t h a t  r e p o r t  a  B i l l ,  w h i c h  i s  n o i ^  k n o w n  a s  M r .  H a j i ’ s  C o a s t a l  R e s e r v a t i o n  
B i l l ,  w a s  i n t r o d u c e d  i n  t h e  o t t u e r  H o u s e .  .

Ths HckMovBABLE Mb. H. DOW : Tea have left out Mr̂  Ayyangar’s Billi
Ths HoNoimA]BtB Mb. P. N. 8APBTJ: Yee, and then came Mr. Haji’s 

BiU. Then that Bill went to die Select Oonunittee. I think Mr. Haji got 
defeated and the Bill coidd not be proceeded with. (An HonouraMe Metnb^ : 
“  It was not defeated.” ) I did not say Ae Bill was defeated. There was a 
general election in which Me. Haji was defeated and the Bill could not be' 
proceeded with. Then came the Shipping Conference at which Lord Irwin 
inesided which was held in 1930. It prov^ a fiasco, and now we have agree­
ments between Bntish and Indian lines and Indian com p^es are allowed to 
exist at the mercy of our British friends. Now, Sir, I know that between 
certain ports in the 'Western coast 86 per cent, of the caigo is carried by Indian 
ships, but the relevant question is between what port and what port and what 
is this 85 per cent, to the total coastal trade 1 During all these years of con­
troversy Government have expressed sympathy with the object, namely, the 
development of an Indian marine. Lord Irwin. Sir George Rainy, Sir. C. P. 
Ramaswami Iyer, Mr. Stewart and Mr. Dow have on various occasions expressed 
sympathy with this object. But what is the constructive policy of Govern­
ment ? Have they any ahemative to this Bill ? What is their alternative t 
Do they propose to bring in any comprehensive measure dealing witii this 
question ? If so, when ? I am proceeding on the assumption that there is 
no rate competition. Now, the regulation of rate competition was not ruled 
out by the Joint Select Committee, as will be evident from certain que8ti(»s 
which were put by Mr. Jayakar and the Archbishop of Canterbury, lljerefbre, 
I would say this, the present Bill may have some very mUutisfactory features, 
but there is as far as I can see no constructive alterative to it. That is the 
point that 1 would like Mr. Dow to consider and to answer. I confess that I am 
not an enthusiast or fiiuiatic in regard to thisBill. But my defence of thisBillis 
this, and I would like the House to consider it from this point of view. Icansee 
no ahemative to this Bill. The Government use that argument in regard to 
the Government of India Act which we say is unacceptable. When we said 
it did not satisfy us they did not drop that Bill. Therefore, it iii no use saying 
that this Bill satisfies no one and therefore it should not ^  prooe^ed with. 
Sir, do Government only pass measures which fully satisfy Indian opinion f  
Does the Lee ratio of 60 jper cent, satisfy us ? I î m pnxieediDg; on tb() aasump* 
tikm Hiat Indian opinic^ is not satisfied with thk 'iiieaiittei obmidetel/. ‘1 Am
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one of those who are not satiBfied with tiiie Bill. Bqt wiurt Ad| you
always p i^  measures which completely satisfy Indiuis}

Never.” ) You do not. You .pass measnia which only v «y  
partiiilly satisfy Indians, I would say that at aJl events this Bill hM 
merit, it will partially satisfy Indian commercial interests. There is a ;«ovarb» 

Where there is a will there is a ̂ ay And I would say that in this partionlart
case the will is lacking. .

, Then, Sir, there are certain other arguments Whit̂  I would like to answer 
by way of anticipation. It will be said that this Bill will not fa«nefit small 
ventures. Now, I find that it is the big. ventures which are opposed to this BiU 
and when that argument is Used 1 am rather suspicioas. If this Bill is not gc»ng 
to help small ventures then why bother abont it at all ? Why have any feAn. 
in re^trd to it ? I find that the opposition to this Bill comes from the 
shipping concerns. Therefore, I am not prepared to accept that criticiim at 
its face value.

Then there is another consideration that I would like to urge and it is this. 
It is easier for a big venture to enter into rate competition than a new venture. 
Big lines have business all over the world. If they lose in Indian waters they can 
m ^e up for what they are losing m some other waters. So far as small ventures 
are conoemed, they cannot afford thierefore to indulge in rate competition. 
Also, Sir, the bigger ventures, British companies, have higher reserves and 
higher overhead charges and therefore it will not be to their advantage to 
encourage these new ventures.

Sir, I have endeavoured to state the case for this Bill as best as I could and 
I should like Government to approach this problem in a sympathetic spirit. 
T h ^  is a Bill which has gone to Sekct Committee in the other House. Why 
should a Motion for a Select Clomniittee be opposed in this House ? If we have 
this Bill also going to Select Committee, tl^ whole problem can be thrashed 
out. Both the Bills will be before Government and it will be possible for 
Government in that case to make up their minds as to what to do. I do not 
claim perfection for my Bill. I am conscious of its many limitations. Most 
of those limitations are due to the fact that there is the Government of India 
Act on the Statute-book and I have had to frame this Bill keeping in mind the 
stringent provisions of that Act. Commercial discrimination being ruled out, 
subsidies being ruled out, I say that there is no alternative to this BiU.

With these words. Sir, I commend this Bill to the acceptance of the House. 
(Applause.)

The Honou&able the PRESIDENT (to the Honourable Mr. Hossain 
Imam): I understand that you do not wish to move your amendment ?

The HoNoiTaABLB Mb. HOSSAIN IMAM (Bihar and Orissa: Muhamma­
dan) : No, Sir.

Thb Honoukable the p r e sid e n t  : Debate will, proceed on the 
Motion.

*Thk Honoubable Mb. KUMARSANKAR RAY CHAUDHlTRY (Bart 
Bengal: ‘Non*Muhammadan): Sir, I rise to support the Motion mov»d by 
my Braouittble fiiend Mr. Sapru. llie  ^ I 'is  a harmless one anfl Jwovides

' •Not corrected by tho Honourabia Mwnber.



[Mr. KamsiBAdbtt Ray Chaad&aiy:}
t o M m g s t  o t b e ^  o b j e o t i r  l i h e  l i o 6 B i u n g  o f  d a p s  u i d  n ^ i K h g '  v e a M b  o a i x y i h g  'aici, 
l i o u t a l  t r a d e ,  w U d r  M o l i i d e a  a i k o  i n l a n d  t ^ e  £ r o m  p o r t a .  T h i s  w o u l c f  
n i o l i i d e ,  I  s a b m i t ,  o o n n t r y  b o a t a  w b i o h  r e q u i r o  o o n a i d e r a t i o n ,  f o r  i t  i a  n o t  i v a c -  
t i c a b l e  t h a t  t f i e M  b o a t s  A o a l d  p b t a i n  U c e n e e  f r o m  t h e  G o v e r n o r  G e n e r a l  i n  
O o t m o f l .  T h o u g b  I  a a p p o i r t  m y  H o n o u r a b l e  t i r i e n d  i n  t h e  m o d e s t  m a n n e r  i n  
w h i c h  h e  h a s  i n t r o d u c e d  t h i s  m e a s u r e ,  I  d o  n o t  a g r e e  w i t h  h i m  t h a t  w e  h a v e  n o  
l i g h t  t o  r e s e r v e  o m r  o o a s t a l  t r a d e  t o  I n d i a n  v e a s e l s .  A l l  t h e  s e l f - g o v e t n i n g  
l l i e m i n i o n s  h a v e  d o n e  80- - - - - -

B onoujublc Mb. P. N. SAPHU; On a point of pei^nal ejq^  
nation. Sir. May I say that I did not aay we have no right. . What I said was 
l3lAt under the Government of India Act we could not do it, which is very 
deferent.

The Honouiubl* Mb. KUMAR8ANKAR RAY CHAUDHUBY: I
beg to submit that under the Government of India Act also we have that 
rijjlht.

The Honoubablb Mb. P. N. SAPRU ; That is a proposition which will 
not be accepted by any court of law.

Thk Honootubi*  Mb. KUMAJtSA^IEAR RAY CHAUDHURY : I do 
not agree with my Honourable friend that we have no right to reserve otir 
Obftstttl Ixade to Indian vessels. All the self-governing Dominions have dbne 
so and when we violate their laws, what happens ! It is not an African or an 
Australian bat an officer of His Majesty who hauls us up before the law courts 
and it is <me of His Majesty’s judges who will punish us. So long as the 
Britiah Empire subsists and all GSovemments within the Empire are carried on 
in the name of His Majesty-----

The HoNOUBABtE the PRESIDENT; I must ask tie Honourable 
Member not to refer to His Majesty in the course of his speech.

The Honoobable Mr. KUMARSANKAR RAY CHAUDHURY— it 
does not lie in the mouth of anyone to say that discrimination is not allowed 
between one subject and another, Wh«a therefore the right of reciprocal 
tieatment is granted to us under the Govemraent of India Act, we have every 
right to discriminate between an Indian and a non-Indian vessel.

The HoNonBABLE Rai Bahadub Lala RAM SARAN DAS,(Punjab : 
Non-Muhammadan): Sir, I rise to support the Motion. The Honourable 
Mr. Sapm has not left much for me to say, but I oonsidei that the present Bill 
whieh he has introduced domes before the Hooae now in a very diluted form and 
as there is no oontroversial matter in the Bill, I hope it will 1̂  accepted by th» 
House. The Honourable Mover in his Statement of Objects and Reasons has 
dealt with a very important matter—of a rate war between a big British shipping 
company and an indigenous shipping company. We all remember how far 
6iiA r«rt« Witf #as cam ^ on, so much so that the British conceM began to 
carry goods from Burma to ]^mbay free and gave a bonus to the shippeits in 
add-on; TlKise have not be^n forgottra. The matter was ventilated
in this House and ia the other and the Govnnment intervened and' the remit 
w *‘ that the Tndi*n cOmpany was just sbved in time front diiMter h f tlrat 
intervention-wtidh- kd th w  two companies to come to a compromise, and u  a
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of that oompromifle the Indian companies weie not aUowed to ̂  anj 
■hipping business between India and foreign countries. This OoTemment 
interyentioii tsfr help caiM in too late and tiie Indian oompanj colietaied wato 
practically on tl^ verge of going into liquidation.

Sir, it is the sacred duty of the Qovemmrat of India to encourage and pro­
mote Indian industries and make India self-dependent. As for as the shipping 
is concerned the progress has been very meagre and the reasons have been 
obvious. The Honourable Mover has put forward his measure so that the 
development of Indian shipping or the Indian Mercantile Marine may not be 
blocked or prevented from its natural growth. Sir, the original Bill which 
zny Honourable friend moved in this House some time ago dealt with matters 
of racial discrimination in commercial matters and as that has been dropped 
now on account of the new Qovemment of India Act, the Honourable 
Member has sought to dilute his former Bill so that it might meet the wishes 
of the Government. I therefore request this House to treat this matter as an 
urgent matter of national importance and support this Bill to remove a possible 
impediment in order that Indian shipping might develop and fsstly progress 
on the right lines.

Recently, Sir, we have seen that foreign companies other than British 
have come to compete in the Indian coastal traffic. So much so that it was 
being keenly felt by the British companies that a Japanese company in parti­
cular was impeding the development of trade. Sir, now as foreigners have 
also come to compete with Indian companies in coastal shipping, and as it is 
an established practice all over the civilised world that all the coastal shipping 
traflSc is always held by its nationals I hope, Sir, that this House will accede 
to this moderate request of the Honourable Mover, which has been put 
forward in the form of a Bill.

With these words, Sir, I support the Motion.
T h e  H o n o u r a b l e  M r . H .  DOW (Commerce Secretary): Sir, I

understood the Honourable Mr. Sapru, when he moved this Motion a few days 
ago, to say that he had improved his Bill by leaving out some of the unsatis­
factory features of theold Bill and I think he was even good enough to attribute 
that partly to my criticisms.

T h e  H o n o u r a b l e  M b . P. N. SAPRU : T h a t  is so.
T h e  H o n o u r a b l e  M r . H .  DOW : I feel. Sir, that there is rather a heavy 

responsibility upon you, Sir, for cutting me Aort in my remarks on the last 
occasion because I feel that, if I had been allowed to go on, he might perhaps 
have omitted some more------

T h e  H o n o u r a b l e  t h e  PRESIDENT: You are at liberty to go on 
today.

T h e  H o n o u r a b l e  M r . H .  DOW----- and my task today would have
been easier.

I will start by referring to various statements which are made in the State­
ment of Objects and Reasons. The Honourable Mr. Sapru was quite right 
in saying that I should not join issue with him over what is the stated object 
MMGB < •
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a w k l a n g  g t o ^  a n d  d e v e l < 9 m « a t  o f  t h e  I n d i a n  M e K * n l > U e  l I u a M .  

T h i s  i a  a n  o b j e c t  w h i c h  G o T e r n m u i t  o u i  w h o l e h e a r t e d l y  s o o ^  a n d  o t i e  w h k A  
t h e y  h a v e  a l r e a d y  d o n e  a  g r e a t  d e a l  t o  f o e t e r .  I  m a y  j u s t  r e c a p i t u l a t e  s o m e  
o f  h i i v e  d w i f e .  T h ^  h t e v e  b e e n  M o o i i i g  t l i e  * *  D u i t e r i n  ”

fat h a l t  t « a  y e a t s  k h d  t h f e ^  h a v e  r e c e n t l y  b e g i l n  & L k >  t b  t t i i h  l i ^ i i d k  
4 m | ^ e e r i n g  o a d e t e  o n  t h « t  B h i | > .  i j i d  A l t h o u g h  t h e r e  h a s  b e e i i  k w i i e  l e n d e f a ^  

«  l a t t e  y e a r s  i »  e x p l o i t  t h e  "  D o f i e r i h  * *  f b r  a e m i - p o l i t i c l J  o b i e c t a ,  I  t h i u  
■ K r e  t i h a l l  p i r o b f t b l y ' ,  a f t e r  I 4 i e  d e b a t e s  t h a t  w e  h a v e  W  d u r i n g  A e  l a s t  
i n  a n o t ^  p l ^ ,  h e a r  a  l i t t l e  l e s s  o f  t h a t .  T h e n  w e  h a v e  e n t i t t l y  I n d i i t a i M a  
t h e  B e n g a l  P O o t  S e r v i c e ,  w h i b h  h a s  h i t h i e r t o  b e e n  o n e  o f  U i t o  t h b s f c  i m p o r t A n t  
E u r o p e a n  S e r v i c e s  i n  t h e  c o o n t i y .  W e  h a v e  d o n e  A g o d d  d e a l  t o  b r i n g  t h f e  

f t l w h w  o f  t h e s e  y o u i ^  w h o  h a v e  b e e n  t r a i n e d  t o  t h e  n o t i c e  o f  P b r t  T r u M b  
a n d  o t h w  s e n u > i h a n n e  b o d i e s  a n d  p r o g r e i a s  i s  b e i n g  t o A d e  o n  t h a t  l i n e .  
o n e  o f  t h e  m o s t  i m p o r t a n t  t h i n g s  t h a t  G o v e r n m e n t  h a s  t r i e d  t o  d o  h u  b e t i h  

l i i e  p r b m o t a n g  c t f  g o o d w i l l  a n d  m v t u i a l  a g r e e m e n t  b e t w e e n  B r i t i s h  a n d  I f a d i k h  
f l n n i  i n  t h e  t r a d e .  *

T h k  H onoukable  R a i  B a r a d v r  L ala  R A M  8 A R A N  D A S  :  O n  a  p o i n t  
-of o r d e r ,  I s  n o t  a l l  t i i i s  i r r e l e v a n t  t o  t h e  i s s u e  b e f o r e  u s  ?

Thk Honourable thk P R E S I D E N T  :  I t  i s  f o r  t h e  C h a i r  t o  s a y .  W i l l  
y o n  p l e a s e  p r o c e e d .

T h e  H onoukablx  M b .  H . D O W  :  I  t h i n k  t h e  H o n o u r a b l e  M e m b e r  will 
f i n d  t h a t  t h i s  i s  v e r y  r e l e v a n t  i f  b e  w i l l  h a v e  a  l i t t l e  p a t i e n c e .  W h a t  I  w a n t e d  

‘ t o  d t o w  y o n  i s  t h a t  o n e  o f  t h e  m o s t  i m p o r t a n t  f e a t u r e s  o f  t h e  p r o g r e s s  t h a i  
I n d i a n  s h i p j n n g  c o m p a n i e s  h a v e  m a d e  h a s  b e e n  v e r y  l a r g e l y  d u e  t o  G o v e r n '  
m e n t ’ s  e f f o r t s  t o  p r o m o t e  a  b e t t e r  f e e l i n g  b e t w e e n  I n d i a n  a n d  E u r o p e a n  
c o m p a n i e s  a n d  I  w o u l d  r e m i n d  y o u  t h a t  t h i s  w a s  d o n e  a t  a  t i m e  w h e n  t h e  p o l i ­
t i c a l  a t m o s p h e r e ,  f o r  r e a s o n s  w h i c h  w e  n e e d  n o t  g o  i n t o ,  w a s  v e r y  h i g h  a n d  a t  
a  t i m e  w T i e n  t h e  w h o l e  o f  I n d i a n  o p i n i o n  w a s  f o l l o w i n g  t h e  ^nit Jatuut o r  
w i l l - o ’ - t h e  w i ^  o f  c o a s t a l  r e s e r v a t i o n ,  t h i n k i n g  t h a t  i t  w a s  a  | ^ a r  o f  f i r e  o r  
d o n d  w h i c h  w a s  g o i n g  t o  l e a d  t h e m  i n t o  t h e  p r o m i s e d  l a n d .  I t  w a s  with 
t h e  a s s i s t a b e e  o f  G o v e r n m e n t  t h a t  I n d i a n  s h i p p i n g  m a d e  s o m e  o f  i t s  g t e a t s i t  

p r o g r e s s .
N o w ,  I  h a v e  n o t i c e d  a  t e n d e n c y  t o  r e f e r  t o  I n d i a n  d i i | q p i n g  a s  i f  i t  w a s  

s t i l l  a n  i n f a n t  i n d u s t r y .  I  d o  n o t  t h i n k  H o n o u x a U e  M e m b m  < ^ > p o s i t e  r e a l i s e  
^ t  t h e y  a r e  u s i n g  t h e  l a i q ; n a g e  o f  1 0  o r  1 5  y e a r s  a g o  a n d  t h a t  i t  h a s  v e r y  
l i t t l e  a p p l i c a t i o n  t o  t h e  f a c t s  o f  t o d a y .  A  g r e a t  d e a l  o f  t h e  i n t r o d u c t o r y  p a r t  o f  
t h e  H o n o u r a b l e  M r .  S a p r u ’ s  s p e e c h  m i g h t  v e r y  w e l l  h a v e  b e e n  m a d e  i n  1 9 2 3 ^  

w h e n  w e  w e r e  d e b a t i n g  t h e  R e p o r t  o f  t h e  I n d i a n  M e r c a n t i l e  M a r i n e  C o m m i t t e e .
T h e  H oko drable  R a i B a h a su b  L ala  R A M  S A R A N  D A S  :  H as there 

been no------ -
T f i s  H ono 'ubable  M b .  H .  D O W  :  I  c a n  o n l y  s a y  o n 6  t h i n g  a t  a  t i m e ,  

i f  t h e  H o n o u r a b l e  M e m b e r  w i l l  h a v e  p a t i e n c e .  N o w ,  t h e  I n d i a n  M e r c a h t l i b  
M u i B e  i n  t h e  l a s t  f i f t e e n  y e a r s  h a s  g r o w n  v e r y  £ a s t .  I t  h a s  gvown i n f i n i t e l y  
f a s t e r  t h a n  t h e  B d t i s h  M e r o m t i l e  M a r i n *  d i d  m  t h e  d a y s  w h m  w e  b e g a a  t o  
festtt o u r  m e r c a n t i l e  m a r i n e .  1  d o  n o t  m d t e  m u c h  .  t h a t - * « k  w as a  l o o g  
t i v e  a g o .  B u t  c o m p a r e  i t  w i t h  J a p a n .  I t s  p r o g r e s s  i n  t h e  f i r s t  1 5
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b e e n  very mucb greater than the progress of Japan in the SaHIH The
H o n o d i a b l e  Mr. Sapru quoted certain f i g u f t o ^  b u t  I  t h a ^  b e  begati
first in 1895 and he told jou of the progress that had he&a m a d e  hy J a p i h  
between 1895 and 1920. But 1896 was not the beginning of the Japanese 
e2orts to build their shipping. You would kave to go back to the late Sixties 
when Price Ito with one or two other enthusiasts fij»t took up shipping ; and 
if he would take 15 years from that date, he would find that Indian shipping 
has made very much faster progress. And t do rather deprecate the way in 
which it is bec/Oming customary to sing the glories of Indian shipping in 
ancient and medieval days. The more scanty the records of those days are, 
the more glorious Indian shipinng seems to have been. But actually there 
is absolutely no need for India to take refuge in the comfortable darkness wliich 
lies beyond the fringes of recorded history in this matter. I believe— Î a m  
optimist oiough to believe—that ttie gteat days of Indian shipping are n^t 
away back in the past, they are in the present and in the very near future, 
i say this not because I do not appreciate what was done in the past, but I 
do wish you would get into the habit of looking at what you are going 
to do with your shipping in the future, rather than singing of a glorious past 
which perhaps if you knew more about it yon would find not to be so glorious.

I should like here to pay a tribute to Mr. Walchand Harichand for what 
he has done for Indian shipping and this tribute is none the less sincere because 
his method3 are not perhaps such as I could have followed. His success 
in other fields of business have been so outstanding that perhaps the great­
ness of his achievement in tliis has not been fully realised. He had the shrewd­
ness, at a very critical time, to turn what was then only a very difficult business 
{NTOposition into a political issue and he gained a great deal from that. It is 
little more than 15 years ago since the “ Loyalty ” was started. Even 10 
years ago I think the Scindia fleet was not much more than 20,000 tons. It 
is now well over 100,000 tons. You have read the other day that another 
ship has been launched and they have several more building. He contemplates 
going into the pilgrim traffic and I believe more than one department of Gov­
ernment is prepa^ to welcome a little competition coming into that trade. 
But if he were here, I would like to give him a little bit of advice, which I know 
he would not resent, and to which at any rate he would not attach exaggerated 
importance. I do not think that there is any possibility of further progress 
for Indian shipping upon the lines of discrimination, and I hope that he wiU 
drop it.. I think it was Lord Salisbury who on one occasion said that the 
commonest error in politics is sticking to the carcass of dead policies. I 
io not see any progress for Indian shipping along these lines of discrimination.
[ think the sh^ow of that discrimination hangs over this BiU. From the 
Honourable Mr. Sapru’s speech it seemed that he at any rate brought it fcnr̂  
ŝ ard because he could not go along on the old lines. Qf course he could not.
[ think that is a poor reason. I would urge that there is a better way of pn>* 
i;ress for Indian shipping and that is, by exploring means of better relations 
t)etween British and Indian shipping.

In the Statement of Objects and Reasons it is said that “ Past experience 
ihows that a well-established powerful company engaged in coastal traffic can 
easily put a new venture out of action by unfair competition'*. That is per* 
Fectly true. I will not deny that in the past this has been done. I think
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t h a t  ^  p o w e r f a l  B r i t i a h  I n d i a  CV». m i g l i t  p e r h a p s  b e  i n  a  b e t t e r  p o n t i o a  n o v  
i f  a i t  o e r t a i a  t a m e s  i n  t i i e  p a s t  i t  h a d  l ^ n  l e s s  r u t h l e s s .

Bnt I should like to point out that this is not the only le^ n  from past 
e^rience. Rate wats have not always been used merely as a means of doing 
dsmage to Indian shipping. One of the earliest rate wan which I know of in 
India was in fact in the Eighties. It took place between the British India 
Co. and the Asiatic Co. They were both European companies. It is said 
that in the trade from Calcutta to Chittagong, the competition between these 
two British companies became so keen that the British India were accused 
of carrying passengers free and of giving a chicken to every passenger as he 
left the ship. The agent of the rival firm at Chittagong wired for instructions 
to the Head OflSce saying, “ B. I. giving chicken; may I give turkey 1 ” 
I believe that was turned down because it was too expensive I The last con­
siderable rate war that we had in India was only in 1934. That again was not 
an attack on Indian shipping. It was a quarrel between two British companies 
again,—the same two companies, the British India and the Asiatic,- -and 
&r from doing harm to the Indian companies, it did them a great deal of good. 
The Indian Co. in the Conference was the Scindia Co., and their losses 
were made up to them by the British India Co., and for the first time for many 
years the Scindia Co. was able to pay a dividend. This was the practical 
result of a rate war between two British companies. That was three or four 
years ago. Let me bring you to the present day. At present the only competi­
tion that I know of, which in any way approximates to a rate war, is going on 
on the West Coast of India, and it is entirely between small Indian companies. 
These Indian companies, under the award which Sir Joseph Bhore made a few 
years ago, were assured 85 per cent, of the trade on their particular routes. 
There is no quarrel between them and the Conference lines over the other 
15 per cent., but they cannot agree amongst themselves. I myself have per­
sonally, on more than one occasion, gone down to Bombay and reasoned with 
these people. I have seen them, I have talked to them, and I have done every­
thing that I can to get them to agree, but they are really cutting their own 
throats by this rate war. It is said ib the Statement of Objects and Reasons 

that past experience shows tiiat a powerful company can easUy put a smaller 
company out of action ” . If you look again at what is happening on the Wert 
Coast^-not on these routes but on another route—I am rrferring now to the 
passenger routes which are run by the Bombay Steam Navigation Co.—jon 
will find exactly the opposite of this going on. A small In^an company is 
being used there to put out of action and ruin a well established Company, 
t^e Bombay Steam Navigation Co. I rather regret that the Honourable Sir 
Phiroze Sethna, who is a director of this latter Company, is not here to explim 
exactly what is happening there. So the effect of a rate war is not necessarily, 
as I have shown you, to harm the Indian company. It is not necessarily a 
weapon which is only used by a pofwerful company, and certainly not a weapon 
that is only used by the British companies.

The HoNotJRABLE Rai Bahadub Lala ram  SARAN DAS : May I ask 
how the last rate war between the Scindia Co. and the British India St̂ am 
Navigation Co. was in the interests of the Scindia Steam Navigation Co. t



The H o n o u r a b l e  t h e  PRESIDENT : Yon should not inMrnqpt lAen 
ihd Govenunent Member is replying. TBere are other Honourable Members to 
follow. They can ask such a question.

T h e  H o n o u r a b l e  M r . H .  DOW : You will allow; me to make my sp^ h  
in my own fashion. I will, later on, if there is time, endeavour to deal with 
points which are raised in the course of the debate. If the Honourable Member 
has points to make and he is unable to make them becaune he han already 
■poken, he can pass them on to other Honourable Members.

T h e  H o n o u r a b l e  t h e  PRESIDENT : There are other Honourable 
Members who will speak after him.

T h e  H o n o u r a b l e  M r .  H. DOW: When it oomes to dealing with out­
side competition, there is little difference between British companies and 
Indian companies—in a matter of this kind there is not a pin to choose say, 
between the British India Co. and the Scindia Oo. when they are up against 
outside competition. Their technique, I admit, is rather different. In fact, 
I think that a good illustration of the attitude of the big companies towards 
the small companies will be found in a book called Through the 
Looking 0lo8$, by Lewis Carroll, which is perhaps one of the best books on 
Indian politics that has yet been written. You probably know that Walrus 
and Carpenter took the oysters out for a walk and eventually disposed of the 
oysters I And the Wabus held a pocket handkerchief before its eyes and wept 
very bitterly, and Alice said she thought she liked the Walrus best because he 
teemed a little sorry for the oysters! But it was replied that after all he had 
eaten more than the Carpenter I I think that is an exact parallel with the 
attitude of the big steamship companies in British India and of the Scindia 
Co. in regard to the small steamship companies. Most of you are inclined to 
like the Walrus best because he seems a little sorry for the oysters. But I 
think those who stay till the end of the feast will find that Mr. Walrus Hira- 
ohand has eaten more of the small companies, Sir, than Sir George Campbell f

Now, I come to the question of licensing. I notice that the Bill gives no 
indication of what the conditions of this licence should be and the 
Honourable Mr. Sapru was very reticent on that subject. He disclaims any idea 
of discrimination between Indian and British shipping. Indeed, of 
course, that is ruled out by section 115 of the Government of India Act and 
also at present Act V of 1850 will prevent discrimination even against foreign 
shipping. I am boimd therefore to assume that his only idea in prescribing a 
licence is that those licences should be given to all and sundry and that his 
only object is that they may subsequently be cancelled for breaches of the 
Act. Am I right in supposing that ?

T h e  H o n o u r a b l e  M r . P. N. SAPRU: I will reply to it afterwards.
T h e  H o n o u r a b l e  M r . H .  DOW: That is my inference firom the Bill 

as he produces it, and from the fact that he has been very reticent on that 
subject. Now, how is that going to encourage new companies to start ? Yon 
have to issue your licence to everybody who applies for the licence, and so far 
as helping Indian companies is concerned, it seems to me it is quite obvious 
that breaches of the Act are just as likely to be made by the Indiw compî M  ̂
as by the British companies ; and if you are going to push those companies O u t
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of action jart for a breach of the Act by oaooelling their Uoence, it is very 
difficult for me to see how this is going, as he says, to open oî t a new line of 
commezoiAl activity to Indians. Now, experience shows that the first step 
ih a  redaction of &ce8 is nearly always taken by the small company which is 
•eeldng to estahliah itself. It is really the only way a sm&U company can got 
a start. Now, if you fix a minimnm fare, these small companies ate never 
even going to be able to start. Daring the three years that I have lĤ en in the 
Oboameroe Departaacint there have bew quite a number of these small ven­
tures trying to start in competition alonii; established routes. Now, the first 
Ktusp in this is osaally for a few people who think th^  ought to be getting a  
little profit oat of shipping to meet in a back street in Oalcatta or Bombay  ̂
ai^ iihey decide that they should start a compwy. Then they call in

and the dorwan and tell them what a terrible thing it is ^at the B. I, 
aue charging, aay. Bs. U  on this route; it ought to be reduced to Rs. 10. The 
naict ^hing is to send telegrams to the Secteiaiy in the Commaroe Department 
î id to various other people sajring that a large weli-attended public meeting 
bi|8 been held to protest against the high faces and there is a general demand 
£por a reduction of fares. The next step is to charter a Japanese ship, fill it 
iq̂  with a Chinese crew, call the new company the All-India National Swadeshi 
Q^petative Co., and start off by reducing the fare to Rs. 10. Immediately 
t h e  B. I. follow suit ai^ come down to Bs. 10. Well, that is no good and the 
new company comes down to Rs. 8 and then the B. I. eventoally gets down̂  
hebw the Indian company. Then immediately ve are inundated with telcr 
m u D B  saying diat a mte war has started. I think t h a t  i s  a fair ^rnopsis of 
u »  hiotoij of these small companies that have started in the last three or four 
yean. Now, whatever this minimom fare is going to.do, it i s  obviously net 
going to help these small companies to start. These suiall companies osuaUy 
cannot start if Uiey have got to fix the same rates as the large powerful c<mi- 
paniee which are obviously in a position to offer better facilitiee.

I will now make a few remarks about the maximum and minimum fore*. 
I am hot really clear whether Mr. Sapru contemplates a day to day regulation 
of all rates and fares, or only the using of powers in an emergency. Bat from 
tJie general tenor of his remarks and his suggestion that an Advisory Shippii^ 
Board should be set up I gathered that he proposed to make this a regula  ̂
port of Government’s departaiental activities. Well, I think that that is 
entirely impossible. Government has not the machinery for doing anything 
of this sort. It would be obviously expensive and in the present circumstances 
it is entirely unnecessary. There is no more justification for giving Govem  ̂
Qtent general powers of this wide description, than then is of giving them powers 
^  ^  prices and so on in other industries. Moreover, there is already tm the 
i|nvil in aqotitejr place a Bill which was introduced in this House ; I re ^  to 6v 
Jl H. Oliazpayl’B B^. It ^ m s to me that we are at this s t(^  making an 
entirely imwani^t^ enlargement of the scope of that Btfl which is itseff  ̂
yery doubtdbl so^ of measure, and I can r^ ly  see no justification in the 

circumstances of t|ie indust^ fof Itring^ forward ft BflJ of
' ' ' ■ „ ' '■
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Lastly, the remsioing principle dealt with in the Bill ttl* iQft^/-f>f 
i«batea. I ootipe the Hpi(ourab]e flijr, Sapi^ entirely-given , up as  ̂ bad 
job the t%sk of distingnishing betwe^  ̂ qi^ir rebates and oth«r refiat«4, aa4 
ao he propoqes to pa]ke t^em illeg(il whether ̂ e y  are unfair or not- H(| »  
ol̂ urly aiming at the system of deferred rectos which u a recognise4 
practice among shipping; concerna all over the worî - Now, there is a very- 
long history to this subjcct of deferred rebates. It was dealt with by a Royal 
OBmnuBsion on Shipping Rings which sat from 1906 to 1909,1 think, and they 
went into the matter most e^austively and came to the conofauion that legisr 
latioo to prevent deferred rebates was sot woiranted. Undoubtedly a systeut- 
of defeneid rebates does make it more difficult for a new venture to butt into 
an established route, but at the same time it has a good many advantages whi(̂ : 
likdia cannot afiord to be without. I would put first of all tiie maintoov' 
asoe of the regular Bervioes. lltat is a matter of tiie first importance to «U 
trade, whether European or Indian. Beeoudly, there is the question of stabi* 
lity of freight rates ; and thirdly, it is a system under which tiie big diippM 
and the small shipper are treated alike. Another things which i  thiok in India' 
i» very important, is that it helps the development of small pwta. The small 
ports of I^ ia, I think deserve to be very carefully conBidered in this mattet. 
The services of some of these can hardly pay all ^ e  year round and yet it i* 
not to the general interest of the country to leave them entirely unserved, 
^ e  tendency of any new company is to cut into a small part of the coastai 
tavde where ^ e  traffic appears to be large and regular and by making that 
section of the trade almost unprofitable by cut'throat competitk>n withdrawal 
of the services of these minor ports is almost certain to result. There am 
Mally only two important ocean routes where this system of deferred rebate# 
!ka» not now esteblished itaelf. One of those is the coastal trade of the United 
Kingdom and the reason why the deferred rebate system is unnecessary there 
is that competition between the railway and other forms of freight oves this 
v«ry well developed area is so keen that it is quite unnecessary for the shipping 
oompanies to introduce this system. The second is the trans*Atlantic trade, 
and there the whole thing is dommated by the importance of the pasaeuger 
traffic. The cargo traffic going by these liners is comparatively small and then 
is tJierefore no necessity for int^ncing such a system to bind shippers to shipfMog 
oompanies. Now, aftOT this Royal Commission, the matter was investigated 
after the war by the Imperial Shipping Committee. They also came to t4e 
definite conclusion tliat legislation to declare defoned rebates illegal would 
not be in the intereste of trade. The Government of India have also consi­
dered this matter very carefully on a large number of occasions, at the time of 
the introduction of Mr. Seshagiri Iyer’s Bill, of Mr. Ayyaî ;ar’s Bill and Ms. 
Haji’s Bill in 1927. They also have consistently come to the conclusion that 
the advantages of the Sjrqtem very much outwei^ the disadvantages, and this 
conclusion is quite independent' of the fact whether the coastal tr^e is served 
«atixely by Indian veiiBels oi partly by British and partly by Indian vassal*
■ Now, Sir, I ha^e tun through the inain prinoiples of the Bill. My sub* 
mission is that there is nothing in the drcumstances of Indian i^^ping today 
wliich justiAes a measow of this kind. It is quite unnecessaiy, not m eie^ 
because there is no rate war, but because tto provisions oFthis Bill would do 
Btfthing to hdp the Btnatier ooĥ mium. Nor I not thmk weald 4b
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-anytluDg to help the bigger Indun compuues. It would intiodtioe a gieat 
4e«l of qqite mmeceasaij complicAljoQ into 6nr trade machinery and there is 
retjly no jnstMcation for ioternrence with liie shipping trade on the scale that 
this Bill seems to envisage.

With tiiese words, Sir, I oppose the Motion. (Applause.)
Tb> HoNOTnuBUE Rao Bahadub Sir A. P. PATBO (Madras: Nominated 

Mra-OfSdal): Mr. President, my attitude towards this Bill is not one of un­
qualified oppodtioB but I hold t^ t  this Bill is unnecessary and undesirable. 
With regard to the development of Indian coastal shipping, no Indian could 
say anything against it or oppose its development on proper and reasonable 
l i i^  But^e Bill as framed in the present form is not want^ by anyone in the 
country. Indian oommeroial interests consider that it does not go far enough, 
ifr is incomplete and the reoommendations of the Mercantile Marine Committee 
have not bMo adtqited. Bntish Chambers of Commerce expresood the view 
tiiat the Bill would create an oneoonomic situation and interfere with exist­
ing rights and also is impracticable and unworkable. Coastal trade is now 
being carried on peaoefid and economic lines and the Bill may facilitate the 
advent of a great many oooq>Iicati(His and troubles. Between the two conflict­
ing views of Indian and !Mtish interests, the Bill attempts to sail through, but 
witd̂ out any success. TheBbnourabletheMoverhasa very bad ease and he 
wanted to make the best of it by mere platitudes and not impressingthe House 
with any reasonable arguments in support of the Bill. The main question 
for this Houseisto consider whether the Honourable Mover has made out a 
prwNOfade case for the acceptance of the principles set forth in the Statement 
of Objects and Reasons and whether theprovisons of the Bill would bring about 
the o^ective admitting that a readjustment of trade relations is desirable. I 
realise that the Legislative Assembly has referred a Bill to the Select Committee 
and that coastal shipping is a national problem. Bearing these two facts in 
mind, I approached the examination of the provisions of this Bill. There are 
more ways than one by which a solution is possible. Legislation is not the only 
way of securing the objective and this method may lead to undesirable conse­
quences and ultimate &Uure in view of the provisions of section 116 of the Gov- 
iemm^t of India Act. Yon cannot drive out competition by force of legisla­
tion. The other is the conference method, of cultivating goodwill and 
mutual trust, by negotiation and penuasion brought about by the Gov- 
«mment of India, f^ing which, if it is repeated as was the case in 1930, the 
inevitable way for future activities would become more clear and the national 
.eanse would thereby be strengthened.

The Statement of Objects and Reasons refers to the removal of possible 
inqwdiments to growth and development of Indian coastal shipping. These 
impediments are rate wan and unfair competition. It also refers to a system 
6t lioenoe appHeaMe to all ships, Indian and non-Indian. l i e  Govemmeot 
ôf India ant ioallsd to frame regulations and conditions of the proposed 
hornet, aad also tdMennine rates of ̂ g h t  and fares. What would oonstitute 
-«D imfHr competitatm is not explain^ and it is difficult to explain. Tiie 
•Hcmoanattb the Hover said : nn&ir competition is uneoononiic oompstitiQii.

two ai»«s vsigae aspoaiibfe.’: .And.iwhatt̂  nDocisaoaac oompetition. ?.. lijs

cotmni. or waw. [*9th Skpt. 1957.



mifair competition. What is unfi&ir competition is mieconomic competition. 
We are moving in a circle without knowing what is the basis of economic com* 
petition and what are the rules to guide us. On that the Bill is silent and it is 
not capable of definition* It depends on the individual conception of what un- 

j p ^ fair competition is. In coastal shipping along the Coromandel Coast at
‘ present there is absolutely no cause for anxiety or for any contention. 

Along the coast, as was explained by the Honourable Mr. Dow, there arose a 
dispute or rate war between two British shipping companies, not between a 
British and an Indian company. The Asiatic Co. first cut rates, then the British 
India cut still lower rates. Following the dispute a settlement was effected 
between the two British and the Indian company and it will continue for two 
or three years more and trade is carried on peacefully on the Coromandel Coast to 
Rangoon. On the West coast, between Bombay and Alleppey, that is the 
Malabar Coast, under the award of Sir Joseph Bhore we find that small 
ships do carry on coastal trade to the extent of 80 per cent. There is no com­
petition there between British shipping and Indian shipping. Similarly, 
we have got arrangements made between Bombay and Karachi. So that 
on the West Coast there is no need at all for any int^erence. This agreement 
or award will continue for a certain number of years. It may be said that it 
provides for futi^  contingencies, as after these agreements expire trouble will 
begin and it is better to provide legislation for it. But it is not by legislation 
that we are going to encourage Indian shipping on the coast. K you ap^y 
oonditions of shipping as they prevail in Austr^ia, most of these smaller shipping 
agencies would go to the wall and only two or three shipping companies who 
have got larger resources would be able to succeed and not either the national 
enterprise or small shipping companies. Therefore, if you apply the principles 
of the Australian system you will be simply carrying on a destructive war 
against the small companieB. Therefore, the licensing system is not beneficial.

Then, again, the diflSculty in the Bill is, what is this licensing system f  
The Honourable Mover has very cleverly stated that he wants the licensing of 
ships and not of tonnage. How can tonnage be separated from the ship ? 
The capacity of the tonnage must be estimate and licensed along with the ship. 
Therefore, when he says that in view of section 115 he. cannot be accus^ 
of nmldbttg any discrimination between British and Indian shipping and of 
depriving British shipping of any of their present tonnage, he forgets that 
bdirectly it comes to section 115. He is bound to int^ere to the extent 
that the licensing system must also apply to the tonnage. Therefore, there is 
BO necessity for this legislation at all.

Then the chief aim of the Bill is to meet a situation which may not arise at 
all for two or three years or more. Most people would agree that Gk)vemment 
would find it very difficult to fix Triinimnm and mftyiinniTi rates. The Honourable 
Mr. Dow explained how impossible it is to fix minimum and maximum rates. 
The rates along the coastal ports would vary from time to time and from port to 
port. Would you trust a Government agency to fix the rates ? Would that 
•atifify the shipping agencies ? Then the niinfmnin and maximum rates have to 
be fixed with i^erence to the different routes alp^ the different coasts and the 
diSefeiit ports. It cannot be fixed as a general rule since conditions vary 
‘ftein ik)rt f b  p b rt. Therefore, it is those people, the dripping agencies, who «r«
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in tdtich wiA the otmditioiis of the port who «m in the b«et p on t^  to 6x 
tfce Tateft. It was soggeBted ebewhere that a ddpping ocmfbronce would be 
aUe to meet and fix these lates. I do not think that xiader the oonditiona. 
prevailing in Uie coastal shipping aocnfcrenoe would be feasible. It would 
only be a conference between two or three oompaniea. It is not like the 
United Kingdom where 70U have a STStem of fixing the maximum rates by a 
oonfetenoe ^  shipowners. Here shipowners are limited and it is imposstttle 
for the Government to persuade or compel them to have a conference tor each 
port. Hence a Government agency is least fitted to solve this problem. This 
ooukl be done only by a confemce of all the shipping interests with a 
standing committee to fix the rates, and this could be aohievied by mutual 
agreement and not by legislation.

Tbs Homoobablb tbs PRESIDENT: Does not the flailway Bo#c4- 
fix maxinuim and minimum rates ?

The HoKotnuBUs Rad Bahadub Sir A. P. PATRO: Not with regard to 
dipping. The conditions in regard to the Railways are different from ttose &»• 
coastal shipiHng. The whole Aing is a monopoly of the State in tJie one. The 
^ t e  has got the control and l&e State manages State Railways. But shij^ing i« 
uQder private agencies. Again, the terms and conditions of licensing cannot be 
arbitrarily fixed. You may hcenae a ship to avoid discrimination, but the ship 
cannot be registered apart Ax>m tonnage. This will be useless to achieve tlw 
qbject unless you implement the recommendations of the Indian Mercantile 
Marine Committee that ships of 25 years old may not be licensed and there should 
be no renewab or new ships, so that in the course of 35 years Indian- 
owned bottoms may take up the entire coastal trade. W )^  might have 
been possible when the Mncantile Marine Committee teoomnMBided in 1934 
is npt possible now in view of section 116 of the Act.

The Bill states no effective remedy against deferred rebates. Mr. Dow has 
referred at l^igth to deferred rebates and the system in the United Kingdom. 
But all I can say is that in regard to deferred rebates tiie Bill provides fnr liMnsed 
brokers. If licensed brokeni are to be introduced under the system, in the name of 
the licensed broker rebate may be given to the shippers and who will oomplam 
about this ! Will the shipper who has been benefited by the rebate system 
complain or the company who gives the deferred rebate complain ? Therefore, 
#hat is provided for against the rebate system is not at all effectual. The JMH 
does not titerefore help us in the least with regard to that. Thus, briefly, the BiM 
irhioh is now placed b^ore the House is not complete not is the proper solution for 
tbe difficultito under which the Indian meichant shipping is lal^uting. Anotb^ 
pvopmly framed measure or other means must be a M p ^  to secure the growl^ 
and deV'dopment of Indian-owned coastol shipping. I realise th#t the “ oo^at- 
ing tiade a country is regarded nnivetsi^y as a domestic tar^e in w t^  
londgn flagB cannot engage as of light but to which they may be admitt0(l 
as an act of gtace ” , T l^  is t^  nmipmendation of tJie Meroa t̂ile Mariw 
Cqm im tteer-^ obswatioos made by them with a v i^  to «e e ^  t ^  t if  

shaping shsold gcadnally pass into the ^  ^  aupSMME*
tOMtt waaths iecorein«Hlatiof> made ly  theigu Thiaiti not in aigr ifkx<)pp(WHi

^  , 129th Sept. 1937.



to tile interestB of the BritiBh people. Ihren Sir Arthui liqopMj, a
member of that Committee and who was conversant with all the sĥ ppin|[ 
interests, said;
. “ No one laintM the riĵ t of Ihdi*, or of any of the Domiiuoiis, to h»ve % ller()^^)f
Hfciiie of their own bat to seek to ettaUiah these by domeotio legislation â unst tfa© sl^- 
}i^  of any other part of the British Empire is mu^ to be deprecated

It is acknowledged even by the British shipping agencies that there is 
objeotion whatever that an Indian Mercaptile Marine should develop 
pow on reasonftble lines. But what the Bill purports to achieve is not »t ftlj 
clear. The struggle for an adequate share in the coastal shipping by Indû t̂  
nationals is a legitimate desire which should receive support, provided there if 
sufficient financial biMildng, efSoient business management and Imowledger 
There is no doubt that the Government of India expressed its sympathy ao4 
support, but nothing tangible came out of the Shipping Conference convened

r ie Viceroy in 1980. It is useless to reier in detail to the tiiimeious de- 
tions of policy by successive Members of (Jovemment. 'Rie position of 
Indian shipping at present is one of rapid growth atid rapid development. 

H e Honourable Member compared the positioa with what it was in Japan 
and said that Indian shipping has advanced more rapidly-----

T he H onourable  the  PBESIDBNT : I presume yon will take sonje 
qiore time to finis)i your speech.

The HoNOUBABUt Rao Bahasdb Sib A. P. PATRO ; Yes, Sir.
The Honoubable the PRESIDENT : I propose to adjoion the Hou^ 

at this stage, and after the adjournment you can resume your speech. I 
propose to adjourn now for this reason that there,is a small ceremony taking 
place elsewhere for the presentation of a Coronation medal to one of our coHear 
gves, and many Honourable Members have asked me to adjourn the House 
early. The House will now adjourn till 2-45 p.m.

T)ie Council then adjourned for Lunch till a Quarter to Three of the Clookw

OONTBOI. OF 0(M JIf4I. m A *9IO  OF INDIA B tU .. 4 ^ ..

The Council re-assembled after Lunch at a Quarter to Three of the Clock> 
the Honourable the President in the Chair.

T he H onocbable  R ao  B ah adu b  Sib  A. P. PATRO : Sir, I subrnitte  ̂
|o this House that this Bill is not complete and it is impracticable of applica­
tion, that the provisions cannot be carried into practical effect, nor does the 
Bill afford any relief in the present situation of Indian shipping. The dtuation 
is that Indian shipping companies are in agreement with the British companies 

the work is now being carried on on amicable terms. Legislation is not the 
^ y  _ m etl^  by which an increased share qf the coastal shipping could be 
obtained by Indian nationals. I have submitted already that legislation can­
not eluninate competition. Therefore, Sir, it seems to me, conffldering all the 
provisions of this Bill, it is p^ectly useless and does not help Indian nationals 
a'tall. .

But the struggle for an adequate share in the coastal trade by Indian 
nationals is a legitimate enterprise which diould r^iVe support, provided that 
lad i^  s l^ p ^  is bao^ed up by qapi^, b^i^e(^ efficiency and. Imowledge. 
llteie is no doabt that Qovemment irom tinie to time expressed syp^pf(|)f



[SfrA.P.Piitro.J
%ith Indian ooaatal shipping. It is unfortunate that the conference that was 
called in 1930 by the then Viceroy proved a fiuloie. 1 would suggest an alter­
native method to that of legislation, that by negotiation and conference the 
end in view could be achieved. Therefore, it is not to be understood becaoae 
there was a tailure then it will again bo a failure now. Conditions have en­
tirely changed in India ftom what they were in 1980; the outlook of both the 
Btitiah and Indian people is entirely changed. In view of this, it is not hope- 
kes to imagine that the objeot can be achieved by the oonferenoe method, by 
Q^otiation and fnendly ezchuige of views and not by foroe of legislation. 
L^ji^tion has very many difficdties to contend with, not only the principle 
of discrimination Init thm  is also the licensing system which is the biggest

on li^ich lUs Bill must founder.
N0W, it is satisfactory to ouisider how within the last few years Indian 

shippi^ has made progress. Comparing it with the progress which Japas has 
m i^  in the same period we should congratulate ou ^ves upon the vigilance 
and industry with which Indian capital and Indian business agencies have b ^ i  
up the coastal shipping busineas. Great credit is due to the Scindia Naviga­
tion Co. Through a series of faihures and misadventures they have built up 
the coastal business in India. Unfortunately there are some obstacles in their 
way which have to be removed. It is also gratifying to note that the Britidi 
companies from time to time have been adapting themselves to the requite- 
moits of Indian shipping.

Thx HoKomuBLi Rai Baraj>ub L u jl RAM 8ABAN DAS: At what 
cost has Soindia established its business ?

Thx Hokoukable Rag Bahadur Sib A. P. PATRO: I would remind 
my Honourable friend, if he is a bu^ess man, of the constant endeavours 
which a buainesB mas has to make in order to build up his business. There are 
fiulures, pitfalls, losses, dangers—all these have to be overcome in establishing a 
busiiiess firmly. In building up his business be has to be prepared for losses 
and he cannot expect always to have gains. Therefore, he wUI easily under­
stand that if S d n ^  has suffered losses, it is not entirely due to British com­
petition. I may refer you to the very clear statement made in the Report of 
the Mercantile Marine Committee, lliey have explained the same reasons 
very definitely which I have given to you. They said ;

“  Other w itoB M M , on the other hand, tma* that the fa ilu re  o f new venturw on tiw  
part o f Indisna has been made dne not to competition from establidted lines, but to in* 
axptrienoe in the shippiiig tnwle and mismanagBinent on the part o f the promoten. W t 
find that m ragard* at one company w hi^  has been latmched in recent yean tha 
dtoctors admitted in their report that their £ulore was doe to bad barineaa managemaat 
tm the part o f the original promoten ” .

This is the finding of the Committee which is not biased in favour of any 
me party. Therefore the real position is-----

T h b  Honodsabuc Mb. P ,  N. S A P R U  ; M a y  I a s k  o n e  q u e s t i o n .  S i r  ? .  
^ ^ T b k  H o v o o i u B L C  ' m  P I U B S I D E i r r :  Y o n  w i l l  h a v e  o p p o r t o n i i ^

” ootrfrt^ or ftftLtB. P!9th Sirr. 19S7.



T m s  H onourable Rao Bahadur Sir A. P, PATRO :. Failures there 
ttmat be. They are due not bo much to British competition as to ^tial diffi* 
eultifit and the inhereat difflcultieis under which these oompameiB labour. By 
this 1 do not at all support any iniquity or injustice which the British com­
panies may have adopt^ from time to time. In war there is nothing to choose. 
They will enter into fight sometimes with clean weapons and sometimes with 
unclean weapons. Therefore, I say it ia not that I exculpate the British com­
panies from any blame altogether, but! point out the finding of a very indepen­
dent and very learned Committee which sat on this matter and their evidence 
I read out to you. In spite of these difficulties, I said it is very creditable that 
the Indian shipping has advanced very far and it has been noted already that 
within the last few years their fleet has increased to 63 ships in the coastal trade 
and with a tonnage of about 136,000. Corresponding to that we have 87 British 
ships on the coast with a tonnage of 414,000. Therefore, though the tonnage 
is less comparatively, still within the short period they have made very rapid 
progress and it should not be considered that they do not deserve any encourage­
ment. All that should be done is both Grovemment and the people shoiUd 
encourage Indian coastal shipping as much as possible. Therefore, addi­
tions to Indian shipping are very hesitant. Capital is not coming as freely 
as it should in this business. Therefore, certain readjustments are necessary 
not by legislation but by negotiation and conference method. That is my 
plea and that is how I stand with regard to this question. The failure of ship­
ping in the past, as I said, is not due entirely to competition. British steamships 
in the coastal trade had a very long start and it hM been referred to already. 
Act V of 1850, the Indian Coasting Trades Act, has been in force from 1850 
and by an Act of Parliament the Grovemor Gteneral was empowered to pass 
the Act. It is lawful for the Grovernor General of India in Council to make any 
regulations authorising or permitting the conveyance of goods or passengers 
from one part to another other than the British ships subject to such restric­
tions and regulations as he may think necessary. Even foreign ships have 
been given free permission to enter into the coasting trade of India by Act V 
of 1850, If the British took advantage of this and they have invested capital 
and enterprise and for long years laboured to build up the present business 
it is not their fault. Therefore, coastal shipping, so far as we are concerned, is a 
national problem which must be carefully considered and helped and developed 
and not by this piece of legislation before the House.

Now, having said so far with regard to the Bill and its inutility for the pur­
pose for which it has been brought forward, we must consider the position of the 
Indian coastal shipping. Since 1850 the Indian coastal shipping has been open 
to all nationals. If the British obtained predominance they are fuUy justified, 
but since the Great War, each nation is engaged in working out national econo­
mics. The principle of economic self-sufficiency has been ruling the adminis­
trations of all States. Responsible self-government is working in the provinces 
in our country. A readjustment of the relations between India and Great 
Britain has been effected and coastal shipping could not long remain without a 
thorough readjustment. The forces, political and economic, are too strong to 
ignore. Wisdom lies in recognising them. The opinion of an Englishman who 
has knowledge of India has already been quoted by the Honourable Mover, 
the evidence given by him before the Joint Parliamentary Committee. Apart

OONmOt OF COASTAL TBAFFIC OF INDIA BILL.
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fiDrntlie ftvidenoe given by him, th« raid poiiifc is tiiat India should be t«o«iV«d 
as an eqtnJ pAitoer. 1%at Indian dUf^ing ahoold hav« a largw shire 
the e o a ^  trade is acknowledged by everyone. The policy of the BtiMdi 
Dominions-----  ■

(Hie H m om ble Rai Bahadur Lala Ram Satan Das loae to interrupt.)
 ̂ The Ronoubablb the PKESIDSNT: Please do not take notice oi h^ 

Ibtemqitions) *
Ths H onouiubu Rag BaHadu* Sib A. P. PATRO: If tiie HonoHraMe 

Leader of the Opposition will restrain himself a little more and be a little more 
eonrteous------

The ;SoNouKABLB THE PRESIDENT: If yon take no notice, he trill 
jwttam himodfl

The Hokoukasle Rad BahAbob Sib A. P. PATRO: Having said *> 
fiu* with regard to Indian shipping and its preset position and the enoonraff̂  
inent that it leqaires, I will consider the position of udian shipping along wra 
tother Dominioiu. The policy of the B rii^  Dominions is determined by their 
local needs. Now, the D on jon s have got their 01̂  navigation laws. In 
Australia the Navigation Act gives foil poWer to them and they could have tbe 
whole of the coastal shipping for thm own ships and they could also- issue licenob 
for other ships, Britbh ships. When the Dominions enjoy such liberty and 
sudi privileges of having their domestic trade adjusted, and controlled by them­
selves, is it right that we in India should be denied that privilege ? That is 
the question which is asked by every Indian patriot. What the Dominions 
enjoy in the matter of coastal shipping is supported by the speech of the 
Prudent of the Board of Trade in February, 1935 when he asked the House of 
Commons for a subsidy of £2 millions for tramp shipping. He stated in the 
House of Commons that the Dominions—referring to Australia and other 
countries—that they have developed a nationalist policy of their own and they 
would not come into line with the policy snggest«l by the United Kingdom. 
Therefore, he sap in order to support tnmp shipping it ia necessary that the 
Mbsidy of £2 n^ion shotild be sanctioned by the House of Commons. Thai 
is the reason, namely, that tiie Dominions have developed a policy of naiioii- 
alisation. Now, no doubt this result was arrived at by many negotiations ancl 
eonfeiences. Already referaioe was made to the Conference on the operation 
of Dominion legidation and merchant shipping l^slation held in 1999. 
The recommoidations of this Conference were that every Dominion should have 
the right of legislating f<» their own coasts. So far as India is concerned the 
zeocMnmendation made in paragraph 124 of tin Report of this Committee was;

** Snbjeot to eertem special ptoriiioni of tbe Merohaat Shipping Acta, the legiilativ* 
pmrafs of tlw Indian Legishtun an govmied bjr th« OorornmMtt of India Act, and

w^Adinitaltj Oooit legislation may tberefine not be entirely applicable in t]ie*aM0  ̂
In ^  At the same time '\—thia m very imparlant, as tbe position of India in tlmf 
imMets baa ahraTi been to all intents uid parposea identical with that of the Oominiona, ii 
is not antidpated that there would be any aeriona dilBoulty in apfdying the pHnoiples itf oî  
saoonuaendationa to India, and we augest tiiat the qoaatiaii of the proper me^M 
atm doing a^uld be conaidsnd by His Hajeat;’s.GovBma»entiti tfaa United ^d
iK Qovemment of India

iSo ■ oomron. or STATE. [29tb Skft. 1987.
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Therefore, the teoommendation is that India should be 't^ te d  in anAlo-
. g o o B  teaoB w i t h  t i h a t  o f  t h e  D o m i o b n s  a a d  t f a f t t  i n  o r d e r  t o
>-0 PJ«- ovwoomfl aa|r diffieolty that may come in the way of wrryini;

into effect the leoommendationa of this Cotnmittee, ^eynqjgest t^at Hte 
Majesty’s Gtovenunent and the Oovetnment of Ibdia sbould talte the necettitfy 
ste^. There was fiitthar aa flfreenMat among the mmbers of the Britn^ 
OoQUjumwealtii. In that agreement also, in the draft snbmitted to the In itia l 
Oonferenoe in 1930 India luul a place-, but nnfortonately wh^ the agreement 
Was finally aooq>ted and power was given to the Dominions to make tbeir own 
legislation and laws in 1931, India was omitted. !%e did not find a place ih 
Ae final draft. As the point has been raised by thfe other side, I may mentiob 
that by 1931 l^ere had been discussions with regard to trade di8crtmina4»t»ks, 
therefore India did not find a |>lace in tiie final d r^ . Nevertheless, what has to 
be remembered is that India is regt^ed w  a partner in the Briti^ Empirê  a 
partner with Qreat Britain. 'Htat is a point which I should like to emphasiss 
at this moment. I do net go into the other parts of the recommeodations bui 
what I do subtiait to tiie Houseistiiat India hwto be treated as a partotf in tiM 
trade relations or shipping relations of the oountry. And ilot only that but 
the Instrument of Instructions to the Governor <3«neral stated that IndiA 
would be treated as a partnm along with other parts of tiie British Gbmmon* 
wealth. That is to be found in clause 14 which relates to the responsibility of 
&e Governor General in regard to discrimination, aad concludes thus:

At the same time in interpreting the special responsibility to wliich this paiagrspl) 
itoiates, our Governor General shall bear always in mind the partnership between India and 
the United Kingdom within our Empire, which has w> long snbsiBt^ and the mutual 
oUigationa whid^ arise therefrom ” .
This is very important to bear in mind, always to bear In mind the partnership 
between India and the United Kingdom within the Empire which hafi so long 
subsisted and the mutual obligations which arise therefi*om. In unmistakabte 
terms India has been acknowledged as a partner with the United Kingdom. Not 
Mily that but you find i^ in  in clause 31 of the Instrument of Instructions:

*’ And finally it is our will and pleasure that our l3ovemor General should so exercise 
ti&e tnist which we have reposed in him that partnership betweeb Lidia and the United 
Kingdom within our Empire may be iiirthered, to the end that India may attain its dot) 
place among our Dominions
Tlletefore, Sir, I am advocating in view of the recommetidtitiofafl of the Ooni- 
ibittee of Imperial Shipping and the statements made in the Instrument of 
ItailtrnctiDns that in matters of trade India has to foe treated as a partner aloi^ 
with Great Britain. Now, the whole question is, if India is to be a partner, 
“  Is India not to have an adequate sW e in the coasting shipping of the 
country ? *’ If you recognise that India is a partner along witk Great Britain, 
^ould not India have an adequate share in thd coastal trade of the country ? 
Now, Sir, it is very well to rely on section 115 of the Act as a protection agaiimt 
discrimination but is it wise, is it business policy to rely on technical justice 
and let British trade in India rest only on state protection ? Britishers are 
entitled to equal justice with Indians. That justice should rest on the goodwill 
aiid friendshjp between Europeans and Indians; reciprocity according to 
section 115 is moonshine. It is an unreal factor so far as Indian shipping is 
oonoenied. When Indian shipping is not able to carry on its domestic trade
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pBMeloDy, yAmt it oould not haw an adsqrate A an in tbe coastal shipping, 
Imw eoald it go and ocko^te with the Britidi in the United Kingdom t It is 
most QUeasooaUe to expect that Indian shipping would ever be able to compete 
with any Britiah shilling in tiie ooast of l^e United Kingdom. Theief<»e, the 
case for reoipitooity cannot at all be upheld for a single minute. Now, theiefote, 
a polity of “  live and let live “  is tlw only worid^ principle which ought to 
control Briti^ bttsineas men in India. Now, Sir. whenever India could he^ llte 
Biitish trade, as was the ease in 1984, when forei^ subsidised flipping came iti 

compete agaiost British skipping and Empire shipping, tlum thaw 
was a great n ^  for the he^ of India, what happens ? In 1934, the Piesident 

the Board of Trade app^ed to India. Why ? He saw tiiat in order to 
{counteract the influence of foreign subsidised ^p{»ng, where other Govern­
ments have been helping theii sUpping companies to ocnnpete against Britisih 
shipping, then India’s help was ne^ed. In 1934, heappealed to India to assist 
British flipping. Since then there has been a change, they have been very 
friendly and they have been latymg to coKipeTate with Indian shipping compa­
nies and help and assist them. Now, I am sure that in course of time, nmlual 
friendship and mutual co-operation will develop and Indian shipping will have 
an adequate share in the coastal trade by means of this friendly conference 
and friendly discussions. Only mutnal goodwill will ultimately safS^ard 
the position of the British in this trade by treating India as a partner and Indian 
shipping backed by sound finance, better organisation and knowledge of ship­
ping business n-.ay attain its object in course of time. On no account. Sic, 
should foreign ships, non-Indian and non-British, be alkwed to encroach on 
the coastal trade of India. Wc have had regrettable incidents in regard to Ae 
coiupetition between the P. and O. Co. and Tata’s Shipping Co. The rate 
war that prevailed Ic-d to their catting each other’s throats. What is tha 
position t ^ y  ? In the *^ht between the P. and 0. Co. and Tatas, Tataa 
collapsed and Japan can:c in. Japan can̂ e in and what is the extent of Japa­
nese trade today ? In 1935-36 you will find value of imports about fis. 21 
crorcsand the value of exports about Bs. 25 crores. All this trade which ought 
to belong to cither the P. and 0. or Tatas has now gone into the hands of 
Japan. I hope tliat history may not repeat itself. I am sure that both sides 
will realise that it is not by con^pulsion by legislation but by fnendly nego­
tiation and conference that mutual adjustniont could be made and a proper 
share wouM be altetted to the British Indian shipping companies and their 
place in the coastal trade would be adequately recogni^ as partatts in tbe 
trade.

Thk HoMoimABLE Ms. BAHADAS PANTULU (Madras: Non-Muham­
madan) : Sir, I riso to support the Motion for referring the Bill to a Select 
Committee. I have listened very carefully to the two speeches made on behalf 
of Government. While I was listening to the Honourable Mr. Dow, my feeling 
was one of natural disappointment. While listening to my friend Honour­
able Sir A. P. Patro, it was one of positive painfulnces.

Thb HoNoxnuLBUC Rao Bahaxiub Sib A. P. PATRO: Take some medi­
cine 1
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The H o n o u r a b l e  Mr. RAMADAS PAHTULU ; Ilwive to. shall
first dispose of Sir A. P. Patro in a £ew words. The tiiree most valuable 
ooBtribatioBS he made to the debate were these. First of all, he paraphrased 
Mr. Dow’s speech, to the great disadvantage o f the latter. Secondly, he haft 
taught a prominent businessman, a successful businessman in this Housê  
the Honourable Rai Bahadur Lala Ram Saran Das, how to conduct busing. 
The third contribution he made is with regard to a principle underyling the 
Bill, namely, putting down rate war. He distinguished the railways from shipa 
in regard to fixing minimum rates on the main ground that one runs on land 
and the other on water.

T h e  H o n o u r a b l e  R a o  B a h a d u r  S i r  A. P. PATRO : That is idk>tic !
T h e  H o n o u r a b l e  Mr. RAMADAS PANTULU: Yes, so is the rest 

of your reasoning!
T h e  H o n o u r a b l e  Mr. G. S. MOTILAL : On a point of order, Sir. Is the 

expression idiotic ” that has been used Parliamentary ?
T h e  H o n o u r a b l e  t h e  PRESIDENT : He was talking so inaudibly that 

I could not hear him.
T h e  H o n o u r a b l e  Mr. RAMADAS PANTULU: What I have said is 

endorsed by him. I have dealt with the idiocy of iis  argument!
T h e  H o n o u r a b l e  t h e  PRESIDENT : Please address the Chair and a 

little louder please.
The Honourable Mr. RAMADAS PANTULU: Now, coming to the 

speech of the Honourable Mr. Dow* which really has got to be answered, I 
agree with him that Indians, in advancing their case, should not dwell too 
BOQch on the past. I am entirely at one wit^ him. But thei« are limits to that 
pasti If the past is one which has no connection with British ccmunercial and 
political domination in this eouniry, I am in entire agreement with him. But̂  
in the matter under discussion, we have got to see what the position of India was 
in regard to her shipping industry when her connection with the British began, 
and whether British commercial interests and the British Government were in 
any way responsible for the destruction of a very flourishing industry. So, I 
do not agree with him when he asks us not to go into past history, in so far as it 
has any connection with British commercial and political exploitation of this 
country. The position briefly is this. Between 1781 and 1830 we have got 
authentic records to show that as many as 300 ships were built on the Hooghly ; 
and again in 1802, we are aware that the British Admiralty placed an order 
with a Bombay ship-builder to build some men-o -̂war. At that time it was 
suggested that a British ship-builder might be sent to Bombay to supervise the 
building of those ships, but the British Admiralty desisted from doing so on 
getting authentic information from their agents in India that the Indian ship­
builder at Bombay was quite competent to execute his work without any aŝ ŝ  
tance from the British ship-builders. Here is record of that transaction 
firom the pen of a Fjrench traveller, which was quoted ia the other House by an 
Honourabl|9 Member. That French traveller says:

** Wheii in 1802 the AdminUty ordered mea-o’ -war for the Kiog’s to be oon*
itruoted in the Bombay dockyard, they intended to send out a European builder, but the 
merits o f Jamshedjee beiiig made k h o ^  to their LoMlM^P  ̂ they onkred him to continue 
ttma«ter4>alld<»  ̂ ^  ^

;  ̂ coinBOL 07 oojypip:^



plb.'lftam*die ^uiti^a.}
ithftt was the poekion wUoh India'ocoapied reg»nI.to<tb.e slû piii[g.u]id;u8|a7  
wlmi the Bast India Co. came to trade in countiy. What is the positioa 
today ? Figaies have been givea to us to show that with regard to overseas 
tade, our part is 1-6 per cent, and with regard to coastal trade it is 20 per cent. 
iBa, the picture can be more vividly describ^ by what I have seen at an Indu»- 
tnaJ Exhibition held at Calcutta. The position of the shipping industry in 
Jndin. was there exhibited in the form of a pyramid. There were 27 pieces in the 
pyramid each representing a country, the bottom piece being constituted by the 
huge British aUpping industry with its 19 million tonnage, India came 
as the 24th piece —India witii its 11 lakhs of tons, a negligible figure. There were 
then al»ve us three pieces, Ciiile, Peru and Turkey with but very little less 
tonnage than India. They now occupy a lower place and I think India has gone 
up to 27. Since that Exhibition was held in Calcutta, Chile and Turkey have 
passed their Coastal Reservation Bills and the other country, Peru, has 
developed its own nati<»ial mercantile marine. All the three have greater 
tonnage now than India. Therefore, in that pyramid of 27 countries, India 
aow occupies the topmost place at the apex, with her IJ lakhs of tons. She 
is the conical point of the pyramid today. That has vividly conveyed to me 
the position the Indian lapping industzy in this country.

Even if the British commercial interests and the British GovemnMit had 
no hand in bringing our shipping industry to tdiis [di^t, certainly they cannot 
make that a reason for opposing this Bill. The real question is, are they at 
am they not resprasible for this position ? That is a relevant Sir,
I think a diqtassionate and an impartial reading oftheeoonomiohistocy of Ita^  
snoe the beginning of the Ninteenth Century, from the yeai 1800̂  will nndoob- 
todly coonrinoe us that the attitude of tiie East India Go. aad tin 
British oomaaeecial interests towards Indian sh ip j^  was by no means friendly. 
We have record of an incident as early as 1801 whi<  ̂will reveal to us the attî  
tnde of the&itish commercial interests towaids Indian shipping. In 1801̂  
tiizee Indian ships laden with a cargo < -̂Daoca muslins landed <m the Thames. 
Then tiie East India Co. wrote to thw  i^ents in India a despatch in which these 
sentences occur:

“  No nitiah hM il wonJd wish that any o f the brave men who h»ye merited w> muoh 
•f thf)ir country ahotild be without bfead, whibt nAtives o f the B n t brought the ships be« 
longing to our own subjeets into our own ports; and oonsidenMl therefore in a physical* 
taand, oommeroial and politioal point o f view, the apparant oonsequenoes o f admitting 
these Indian sailors into our navigation form a strong and additinnal objection to tha 
eoncession o f the proposed privilege to any ships manned by them
That shows what great care th^y had taken to see that Indian ships did not ean j 
usy Indian goods to British ^ res.

8b, I do not wish to detain this House by relating other BimiUT incidents 
lecocded in our economic history. Reference has been made by llr. Dow to 
Act Y of 1860 by which the coastal tnde of India was thrown oj^n to aQ- 
comets, whether British or foreigners. The reason was apparent. Britain 
at that time was the most powerful maritime country and they fiMu^ no com­
petition from anybody else. They knew tiiat in the absence of such as Ao* 
there might have been some claim 1^ India that her coastal t-indf* was bat

^  ‘ dbtjitttt Oi ' P 9 th Sbpt. 1937.



domestic preseive under Intemational law. India was Mit tiitt ^
CSrbwn, lî iiriation iras perhaps neoeteaiy to legaliae the Britiah iatryaioii
into the coastal tmde in India. And they have not allowed matteis to rest 
there. Just before the war there was a demand by British oomm€»€ial interests 
to repeal that Act in favour of Britain and prohibit all but British shipping from 
entering the coastal trade of India. But after the war, as the chance of com* 
petition from other countries was minimised, that demand was dropped. 
Again, before the Mercantile Marine Committee a very definite demand for the 
repeal of Act V of 1860 in favour of British commercial interests was made, 
and a very definite tecommendation was made by the Indian Mercantile 
Marine Committee advocating the repeal of that Act, because there was a 
chance of the revival of competition and there was some surplus tonnage in the 
British ports which was a source of economic loss to Britain. Again, in 1916-17, 
there was a conference of British shipping interests the report of which was 
published in 1918. In a paragraph of that report also there was a definite 
demand for the repeal of Act V of 1850 in the British shipping interests. There­
fore, there has b^n no want of strenuous effort on the part of British mer­
cantile interests to keep out other people from the coastal trade of India. 
Therefore, at this late hour, in the face of all this unimpeachable history, 
for the British interests to argue we are not responsible for the monopoly of 
British shipping on Indian coasts and there is nothing we have done to shut 
out Indian ships, and there is no responsibility on our shoulders, to restore her 
ooastal trade to India, is, to say the least, disingenuous. I think the economic 
history of India clearly and unmistakably demonstrate that the destruction at 
Indian shipping is due to both the commercial and political exploitation of 
India by Britain. That is the reason why we want them to undo the wrongs

The opposition comes from both the Government as well as the Britii^ 
commercial interests. Mr. Dow has very plainly and very bluntly told us 
that any attempt at progress by India by means of discrimination is hereafter 
unthinkable. I agree with him. So long as the Government of India Act 
stands on the Statute-book and so long as the British Gk>vemment is dominated 
by British commercial interests and the Service to which my friend belong, 
We agree with him that any attempt to make progress by discrinunation in 
flavour of India and against Britain is impossible. That is a proposition with 
which few can quarrel, because it is an irrefutable proposition in the existing 
Circumstances. But I would tell my friend that if they take up that attitude 
and do not recognise the justice of India’s claims then the present position will 
not last very long. What has been snatched away from us by di^mination 
and what has been retained in their hands by di^rimination will have to be 
regained and re-snatched away by the practi9e of discrimination on our part 
after doing away with the Government of India Act.

Then, Sir, there is another ground on wWch our claims are opposed. Both 
the (Government and commercial interests acbnit that coastal trade is a domestic 
tfade preserve in other countries and therefore it ought to be preserved for the 
nationals of the country concerned. But the British argument is that India 
is  not an independent country. India and Elngland fly the same flag and 
therefore you cannot discriminate between the ships flying the same flag. 
Therefore, they must be treated as Indian nationals for the purpose of the 
coastal trade. They have put forward this theory in answer to dur demands on
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variott (deotakms. Kow, they Iuitb kgaliaed ii  by pattiag it in^ aeotion 
of QovenmteAt India Act. TIm ^fioct of that seoUon is that csveii if 
Indian l«giBltt(«ni fotnxe should aay that the 'ooastal trade of I n ^  is to b« 
piremived for certain oompaniea which ace Indian managed, with Indian 
capital, etc., all thsee proviaons wiB automaticaBj apply to British companies, 
whether they fulfil those oonditiCHis or n ot; for the purpose al such legislation 
all British shipfwg companies will be orasidered as Indjaa companies. Again, 
if a subsidy is paid to Indian shipping concerns, the same subsidy has to be 
paid to the British concerns. Tbon^ we are technically able to have a Bill 
for the r^rvation of the ooastal traffic to Indian nationals, as my Mend 
Mr. Kimtarsankar Ray has said, the effect will be to give all the privileges to 
British shippng companies as well. So, therefore, while technically we can 
bri^  such legi^tion, practically it is useless, because this new theory that 
British and Indian shipiang concerns are both Indian nationals for the purpose 
of the coastal trade has been incorporated in the Government of India Act. 
That is the position iJiey now occupy.

Then, Sir, the third objection that they raise against our demand is that it 
amounts to expropriation. They say, we have built up this industry with 
great labour and at great cost and it would not do for you to snatch it away 
from oui hands. Their spokesman in the other House has put it this way.' It 
is the British commercial interests that have fostered the growth of this oran^ 
tree in this country, Now, the orange tree has borne fruit, It ■vrill not do for 
the Indians who have taken no part in growing that tree to ask for a few 
pips of the orange. The orange is ours and we shall have it and yeo have no 
right to demand any portion of it. That is the attitude taken up by Sir Leslie 
Hudson spedring on behidf of the European Group in the other House.. And 
Our answer to this is very ^mple. Your pooseysion of India aoooiding to 
yourselves is as trustees for us. It may be that the trustee has taken a great 
deal of trouble and spent labour and time and money. In that case he may 
req i^  adequate compensation for all that he has done to improve the estate 
of his ward, but privileges attaching to the estate as such cannot be snatched 
away by the trustee. The ward must make good the trustee’s losses, but the 
trustee cannot keep the orange tree nor the fruit, though he may recover the 
cost of growing that tree. Therefore, we say let us know what compensation 
you want for the so-called expropriation, if any, which any such measure may 
involve ? We are perfectly willing to be just and honourable in our dealinga 
with people who have sunk money in this country either in ships or in railways 
or in other national concerns. We want to take them back. We shall not 
take them away from you without compensation, l^al, adequate and just. 
That is the position we take upu <

There are oilier objections to which I shall briefly refer. The Bengal 
Chamber of Cot^erce has talceii the attitude that it wil] be an economic waste 
to divert capital into Indian shipping. It has tendered very disinterested 
advice to Indian businessmen in this country by asking them to divert capital 
into ventures in which external capital has not been put; develop your urban 
industxî  ̂ make agriculture a more paying concern ; and that way lies the 
gn om ic JIM the country ; it is not by putting yonr finger into tito
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whex:e ̂ tem ^ capital has been Bunk and so much has b W  done by British 
cpmme^ial interests. That is an advice #hich we canhot a^ p t;
Indian shipping industry is a matter of a national concern, kal shall Blldiiiy 
show. We have met these objections on various occaisions and 
the position which India tiies up in this matter and I do ttot wiA to repeat 
thpse arguments. The pature of our demand is also clear.

The history of the coastal shipping legislation has been traced both by 
Mr, Dow and Mr. Sapru. Witliotit going into the history, our main deinaads 
in the past may be stated to be these ; give us facilities for nautical training 
give us facilities for reserving our coastal trade. These were the denciands 
made by Sir P. S. Sivaswami Aiy^ in 1922. And Sir Vithaldas Thaker^y 
stressed on two other aspects, get rid of deferred rebates and do something 
effective to prevent rate war. These were his two demands. There were 
other demands made since then. Give us other conc^ons like exemption 
of materials, which are shipped to India, from import duties if they are intended 
to build Indian ships, give us favourable rates on railways for the transport of 
materials for building ships, and other a i d s ,  like subvention to carry mailî  
and so on. These have been there for a long time and not one of them has 
been satisfactorily and adequately met except perhaps the traming of cadets 
through the Dufferin. So much has been heard about the Dufferin 
venture in this House and a part of question time almost every day is taken 
up with some question or other in that connection that I need hardly say any 
more on that. The people of India are frankly dissatisfied ̂ th  the way in 
which the training ship Dufferin ” has been utilised for giving training to 
Indians and also with the unemployment that prevails among the few that 
have been trained in that ship.

With regard to our demand for revival of our coastal trade they say that 
the Indian shipping industry has suffered a setback for some reason or other 
and it is not possible for us to do much to revive it at this stage. Sir Charles 
Innes in the debate on Sir Sivaswami Aiyer’s Resolution said that what 
impressed him most Was the complete absence in India not only of train^ 
ship-builders, but of the means of training ship-builders. That was the reason, 
he said| why they could not do much to encourage the Indian shippii^ industry 
in this country. I will read one more sentence from what he said on that 
occasion. He said :

In  England wherever there is a ship-building port, it  has ite s o ^ l  or BohooLi in which 
a ftill teohnioal education can be ob ta in ed  There are three universities, in each o f  which a 
ohair o f  nayid architecture and engineering is established, where a full scientific e d u ca t i^  
in  the subject can be g o t ; the result h  that ship-deetij^idng is done by  men b f high scientific 
and technical attainments and shipyards are continually leem iting young who are 
technically trained to take up positiotifl as draftsmen, foremen and m a n a ^
He says India must make up these deficiencies before aspiring for xAe 
ownership of a mehsantile marine. The joke is a very cruel one and when the 
Oovemment of which he was the Commerce Member did not even start any 
school for education in maritime engineering or nautical t r a i n i n g ,  how and 
when the deficiency can be made up cannot be understood by people like me. 
He did not ^so pMbably r̂ aUse that hk own statement was a vê  ̂sadcc^  
mehtary'̂  upon the way kr wlaeh his oonntrymea have admmistered this country



P S r .  B a m a d i u  P w a t a l a . ]
f o r  o v e r  1 9 0  y t a n .  A  m o r e  r e o e n t  « p l a n > t i o n  f o r  t h «  d e r t r u o t i o n  o f  i S i l  
I n d k a  i h q ^ n i i g  t n d m l x y  a n d  t h e  i m p o o n b i H t y  o f  r e T i v i n g  a h i p - b u i l d i x i g  
India O M o e  from t h e  spokesman o f  t h e  B o i o p e a n  G i c u p  i n  t h e  o ( 3 i e t  H o u t e ,  

S i r  L e s l i e  H n d M i t t .  H e  s a i d  t h a t  i t  w a s  n o t  t h e  a p a t h y  o f  t h e  ( S o v e r n m e o t  
o r  t h e  u n f a i r  c o m p e t i t i o n  o f  B i i t i a h  c o x o i n e t v i a l  i n t e r e s t s ,  b u t  t h e  i n t r o d t l b *  
t i o n  o f  v e s s e k  p r o p e l l e d  b y  s t e a m  t i i a t  p u t  I n d i a  i n  t h e  b a c k g r o u n d .  I n d i a  
e o n l d  n o t  b u i l d  s t e a m r i u p s  w k h  i r o n .  ^  w a s  a c c u s t o m e d  t o  b u i l d  h e r  a h i p s  
w t t i i  w o o d .  H e  w a s  r i g h t ,  w h e n  h e  « u d  t h a t  t i k e  T a t a  I r o n  a n d  S t e e l  O a  
d i d  n o t  e x i s t  1 0 0  y e a n  a g o .  B u t  t h a t  w a s  n o t  t h e  t e a l  a n s w e r .  T h e r e  w a s  
H o  Q o v e m m e n t  i n  I n d i a  o f  t h e  p e i ^  a n d  f o r  t h e  p e o p l e  w h o  o o u l d  h a v e  u t i ­
l i s e d  t h e  r e s o u r o e e  o f  I n d i a  f o r  d e v e l o p i n g  t h e  i r o n  i ^ u s t r y  o r  s h ^ - b u i l d i q g  
i n d u B ^ .  I f  I n d i a  h a d  s e l f - g o v e r n m e n t  l i k e  o t h e r  c o u n t r i e s ,  I n d i a n  r e s o u r c e s ,  
b o t h  i n  c o a l  a n d  i n  s o n ,  w o n k l  h a v e  b e e n  e j q d o r e d  a n d  t h e  I n d i a n  s h i p -  
I n i i l d i n g  i n d u s t r y  w o d d  h a v «  1 » e e n  e n c o u r a g e d  b y  t h a t  G o v e n u n e n t .  T h e  
x e a a o n  i s  n o t  t h a t  I n d i a  c o u l d  n o t  b a i l d  i r o n  s h a p a  o r  o o u l d  n o t  e s t a b l i s h  m a r i ­
t i m e  e n g i n e e r i n g  s c h o o l s  o r  s c h o o b  f o r  n a u t i c d  t r a i n i n g ,  b u t  I n d i a  h a d  n o  
O o v e n u n e n t  w U c h  w o u l d  e s t a b t i a h  t h o s e  i n s t i t u t t o n s .  T h a t  i a  t h e  s i m p l e  
a n s w e r  t o  t h o s e  a l l e g a t i o n s .

S i r ,  I  n o w  o o m e  t o  t h i s  B i l l .
T h e  H o n o o s a b l b  t h x  P b b s i d k n t  :  1  d o  n o t  w a n t  t o  i n t e r r u p t  y o u .  

I l t e r e  a r e  o t h e r  s p e a k e r s .  P l e a s e  b e a r  t h a t  i n  m i n d .
T h k  Bonouiublk 11b. R A M A D A S  P A N K J L U  :  Y e s ,  S i r ,  I  a h a U  b e  b n ^  

I  m a y  a t  o n c e  s t a t e  t h a t  w e  a r e  a s  A d l y  a l i v e  t o  t h e  m a n y  d e f e c t s  i n  the 
B i l l  w h i c h  M r .  D o w  h a s  p o i n t e d  o u t .  A s  a  l a w y e r  I  c a n  s e e  t h a t  e v e r y  s e c t i o n  
i s  l i a b l e  t o  a  c e r t a i n  p o s s i b l e  t e c h n i c a l  o b j e c t i o n  o r  o t h e r .  T h a t  i s  a  m a t t e r  
w h i c h  m a y  b e  d e a l t  w i t h  i n  t h e  S e l e c t  C o m m i t t e e  a n d  i f  t h e  B i l l  i s  i n c a p a b l e  
o f  i m p r o v e m e n t  i n  a n y  w a y  a n d  i f  t h e  s e c t a o n s  a r e  u n w o r k a b l e ,  t h e  t i m e  f o r  
d r o p p i n g  i t  w o u l d  b e  t h e n  a n d  n o t  n o w .  W e  o n l y  a s k  a t  t h i s  s t a g e  f o r  t h e  e x a ­
m i n a t i o n  o f  t h e  B i l l  b y  a  c o m p e t e n t  S e l e c t  C o m m i t t e e  o n  t h e  m e r i t s ,  i t  i s  s a i d  
t h a t  i t  w i l l  n o t  h e l p  n e w  c o m p a n i e s .  I t  i s  a  m a t t e r  < m  w h i c h  s o m e  i n v e s t i ­
g a t i o n  w i l l  b e  n e c e s s a r y .

Thb H o K O t n u B L B  THE P B E S I D E N T ;  N e w  s m a l l  c o m p a n i e s  t
The Honourable Mb. RAMADAS PANTULU : New small companita. 

We need not presume that all new compaaies will be smalL There is enough 
•Vt^nise and ca|»tal in this country. Peopie may be wfllii^ to oome fbrws^ 
with a few crores to start a b^  company if the provisions of the BiU are fwt 
into if aomething is dona to prevent rate wars and deferred reb i^ .
Witib regard to defcvred rebates 1 «ndrely diikr ^ m  the view jtaken by the 
SoEU>umde Mr. Dow-^ttis a iDkMt immoml piece of business, ^ven sm^l 
oomMbQiea tbay possibly gain ^y tUs Bill, but tiifit is a m«tt^ on which w- 
vestigaiSon i« n«6eMaty. At pnsent, «Mnbinat)0n. of 
SteapLlirav^tlto Go. land the Soin^ €ov haa!hit./)abp'’xers ,^ ;ff ̂ y .pcpyî ce* 

jiot np the passenger Haras to  BunM.bjr; 7̂ . to 'f̂ nib,
*  t ^ e t e '  T a b ^ n u i e n  ^  7 0  t o  8 0  p e r  o e n i .  t a r a i b  t h a b  t Q  , h i l t h ( w i t o ^  T J ^ t
■ w a maltti* m" « h ^  pftrnnM |i*vitdlf w
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not pionoaaoe final opinions upon matters which ipv^aĵ gl̂ Qn, ^ ey
are qaestions of £eû . I am not prepared to take the Honoimble Mr, Dov’s 
fltaitement tiiat new nnail oompanies will be fait, nor am I prepared to assume 
tiuU; all companies started after this B91 will be small companies and tiiat bjg 
oompanies may not be staited.

We now know that there ia a combination between the Britieb India O* 
and the Scindia Steam Navigation Co. and they may try to make out tha|>^ 
existing tonnage is quite enough to carry all the ooastal trade, and that if tbe 
Bill results in new tonnage coming into the coastal trade it wfll be a question 
of sharing and therefore it will not be an ec<Miomic employment of availaUb 
toniuge. The same volume of businesB will have to be done by a larger 
amount of tonnage by the influx oi new tonnage. There again, whether

existing tonnage is emou^ to satisfy all the requiremei^ of oar 
coastal trade is a matter on which I am not pr^red  to accept an interested 
statement without fuller investigation, l^e Honourable Mr. Sapni has stated 
that with regard to goods and also with regard to passengers there has 
not been sufficient accommodation and that coal transport has been held up. 
Moreover, the coastal trade of India is growing and tho«£ote it is again » 
question of fact whether the existing tonnage is sufficient or not. I quite 
agree that what we really want at present ia a reduction in the non-Indian 
tonnage in the existing coastal trade and an increase of the Indian tonnage. 
H ut is what we really want immediately. Whethw this BOl will effect it or 
not I am not in a position to say. The Federation of Indian CSiambers ia 
1936, when it dedt wit^ this question of non-Indian tonnage and Indian tonnage 
being settled hy conference method requested tjie Government to take steps 
to increase the share of Indian tonnage to 60:50 and pro tanto decrease Britt^ 
toimage. But to be asked, as the Honourable Mr. Dow has asked us, to depend 
for all time on the goodwill of the British companies with whom our interest* 
come in conflict and not to take any measures of a positive character is a 
position to which Indians cannot reconcile themselves. I do not think it can 
happen in any country in the world, that the nationals of the country should 
be asked to depend entirely on the goodwill o£ the competing foieigners. 
Therefore, this measure is to be commended as it attempts to some extent to 
set right the position.

Sir, one word more. Mr. Dow has said that the system of deferred re­
bates is a recognised method of doing business. It may be so in other coun­
tries. In my opinion it is a most immoral method. Deferred rebate is a 
portion of the flight money which a shipping company returns to Idw 
customers at the end of a period, usually a year, a shipper is loyal and co&tt- 
Bues to be loyal throughout the year by givipg^  his shipments to the same 
oompany. If an Indian shipper soids his goo<  ̂only through a British com> 
paay all the 12 months and if he does vtot lapse in a fit of patriotism, 
and give .some business to an Indian ship, then he will get the whole rebate. 
But tf he commits one lapse he will lose a very large amount for that single 
lapse and it is a kind of pnessttre wluch is jn my opinioa highly peraioious and im­
moral and indefensible. And it is by that method pt defend rebato t ^  the 
Briti^ shipping industry has been ^ le  to kill p^ticaDy the Indian 
i9«̂ ju^7y., Therefqie, I take.eixcei^on,to jthat method of bufiness ̂ d  in sp^ .
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of its being said to be a leĝ taoiftte' fanu o i buoaess in other oouatries I. think 
it does not tnit India. I f the Indian ooairtial tawle haa got to be ptomoted 
I thinlr yn should not have this system of defened r^ tes. Theiefore, witii 
the fixing of minimmn and maximum rates and putting down the evil of defer* 
nd rebates th ^  wiS be some rdief. I think if this measure caii be worked in 
■ome practioal manner tiiat these two provisions in the Bill will giVte 
xrnie relief to Indian during. Therefore, Sir, I think that ibis request to 
Ute House to refer the BiU to a Sdect Committee need not be turned down. 
Sir, the public are lot^dng format! to the decision of this House with some 
anxiety. In the other Rouse as the Honourable Mr. Dow has said, a similat 
tiioogh slightly more defective Bill has been referred to Select Committee and 
Ibey are lo(^dng forward to see what decision of the Council of State will be. 
Sir, when Ifr. Haji’s Bill was on fhe anvil, public speculation was as to what the 
Oonncil of State would do, and I noticed The Capital at the time gave 
Hie following warning:

“ The LegWative Aaambly may jtm  Mr. Haji’i  Bill but the Oooncil of State wjU almost entirely throw it out
T hk H onodrable  thk PRESIDEITT : I would advise you  not to  rea d . 

an extract from  The Capital.
Tbk HoNOTntABUE Mr. BAMABAS PANTULU : Therefore, I hope that 

the Council of State will not refuse to act as tbe Assembly has already d<me. 
It is not committing itaelf to anything except tlie prmci{^ of the Bill and them- 
fore it should allow this Motion to be passed.

In conclusion, I wish to say that the shipping industry question is a 
national one. Firstly, our coastal trade gives Rs. 10 crores to foreigners and 
our overseas trade gives Rs. 60 crores to foreigners. We do not say the ser­
vices are not adequate for the money but they should be in the hands of 
Indians. Secondly, Sir, it gives us an opportunity for a maritime career for 
onr young men, and the destruction of the shipping industry has destroyed 
onr national individuality and led to the concentration of our overseas trade in 
foreign shipping oompanies* hands. Railway and shipping companies join to 
maintain routes from ports to foreign countries and by their combination 
Indian trade, industry and commerce have been seriously damaged.

Finally, Sir, the Indian demand is unanswerable. I quite see, Sir, that 
after a. century of British shipping development in this country both the 
Qovemment and the commercial intererts have come to look upon it as the 
legitimate business of British concerns. I do not for a mbmebt say they 
•le not sincere. Wherever one does a wrong and persiste in the wrong for a 
anmber of yean, he will come to bdieve in it in the end as someth^ for 
which he n ^  not make amends. Therefore,|[Sir, I hope that Members on the 
otiier ̂ e  will support the Moticm and see that BiU is aUowed to go before 
ft Sdect Gmmnittee.

ffir, wit^ these words, I beg to support f^e Motion.
Tax Honov&ABUt Mb. R. H: PARKER (Bombay Chi^ber of 

ObmiiiniQe): Sjr, than are one or two points that I not ptop to men;^ 
todily bat thejrhave been adverted to by the aoni»ir»bIe Mr. Pantulii and 1
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I should refer to them. In the first place, he talked for a coilflideiibfe time 
•bout exjnropristion and adequate oompMuatkm. In my t̂ uukm they do act 
•rise from the Bill before us, but I would like to say thisy that I know that 
behind thu soggestion is a group of Indian commereial magnates who look 
forwaid with pleasure to the day when, the Gov«rmnent of India having bought 
these shipping interests and other interests, and having managed them un- 
suooessfully, as they believe Qovemment would do, they will be able to buy 
them cheaply and they will make a fortune out of that. That is a fact.

Then again, originally education in England was in the main financed 
firom private sources. It was supported by private benefactions, and t^ t  is 
one reason why in India education has not gone as far as it ought to go.

There was in my lifetime an American named Selfridge who came to 
London and started a very big store. He is, I believe, a millionaire now. I 
was there and I did not do i t : this was my fault. There were some Bri^hers 
who came to India and ran shipping lines. It was always open to Indians to 
run shipping lines: it is nirt tW Britishers’ £ault.

I entirely agree that coastal trade is a matter of importance but there is 
nothing urgent about it. You have got all the shipping you need, and I say 
Indian capital has had just as good a chance as British capital. I think the 
point about Tatas has already been made plain. What Mr. Tata did was to 
charter boats: he never owned the boats at all. He chartered them and 
eventually handed them over to the Japanese because it paid him to do so ; 
in other words, he helped non-Indian as opposed to Empire shipping.

Then there is some misapprehension about the share of Indian shippmg 
in the coastal traffic. Accoriing to the latest steamer movement returns, 
there is now 97,000 tons of Indian tonnage operating on the coast. That 
compares with 60,000 tons 10 years ago—an increase of 60 per cent, in 10 years, 
not what the Honourable Mr. Sapru said, 1 per cent, per annum.

Thb Honourable Mr. P. N. SAPRU: What was the tonnage 10 years 
ago ?

T he HoNotiRABLE Me. R. H. PARKER: The figures are 97,000 tons 
and 60,000 tons 10 years ago.

T he H onourable Mr. P. N. SAPRU: What was the British tonnage ?
The Honourable Mb . R. H. PARKER: I have not got the figures 

here: I can get them. The point is the increase of 60 per cent.

The whole outline of this Bill is, I must admit, one that I would have ex­
pected to be introduced in Rome or Berlin, not in this House! It surprises 
ine that the Honourable Mr. Sapru, who is an advocate of liberty, should 
sponsor a Bill of this kind to dragoon people as to what th^  diould do. I 
certainly agree m |^If with the view adcft^  for many years now by the Inter­
national Ohanibtf of Commerce as thi sound Vat: What we wknt to do is to 
iwnove r^trktietts wherever posmble, and to*Hfioid ia p os^  tiiem idierever 
possible. • ■« ■■
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As to the fita^ tajdng a fiiMHwUl iotonst ia ahipping, I BUMt admit tlaM̂ 
I ngani th« State m Abeady much too deeply iatereoM in allied (liiaga Ske 
Rail««7B. ISie otqeoto of the Bill vere oat by the Sw oonU e liovM. 
1 araat sidnBit that the raaolts would be v«ry different Atom his object*. I 
titink the naalt would be the eDoonn^ament of Indians to loae their money in 
QB-wanted and nn>needed ahipe. I do not know who is going to gain out of 
that f It seems to be the diiwt and obvious rasnlt. In fact, the rosolt will 
be the exact opposite of what the H<mouiabIe Mr. Sapru says he wants. The 
result will be uneconomic competition and that is a thing which we cannot 
regard as desirable in any way. I am very sorry for the Oovemor €teneral in 
Council. He is always getting all sorts of jobs thrown on to him! Why he 
should be made <3eMrai Manager of all the shippiag oompanies in India, I 
really do not undecstand I (Laughter.)

Then I do wish to point out that if a maximum rate or a minimum rate is 
light for a fleet which is adequate—and that is the poMtiob today—then it 
could not be right for a bigger fleet. You conld not possibly make the bigger 
fleet pay, and that is unsound economy. Supposing you succeed in what you 
are aiming at and you get, say, 800 Indian ships coming in added to the fleet 
and they are going to %ht their battle with the existing interests, the Scindî  
will be in the same boat aa the B. I. They will not be on the side of the new 
interests. These new comers cannot get on without the help of the expert 
knowledge and experience of the existing people, and they will have to bear the 
greatest loss.

Then, the question of sailing boats has not really received adequate consi- 
demtion. I was given a figure which showed that approximately 50 per cent« 
of tiie coastal tn ^ c was carried by sailing vessels. I rather doubt the 
accuracy of that, but it is veiy substantial, and if you could not adequately 
control the sailing boats, then I do think the whole scheme must necessarily 
fail. What we want, I think, is to encourage investment in enterprises which 
have really a good nhanoe and not iavestmeat in an enterprise of this land, 
whidi is supe^uous and bad in every shape and form.

A suggestion which I do not think has been very seriously received is that 
the amount of tonnage available was not adequate. There was a reference to 
some Chief Engineer, Mr. Harrison, having complained to that effect. I happen 
to have a letter from Mr. Harrison in which he says:

“  Frei^to wen pretty m il booked «p  ontii Ootober sad ware doable what they were
a year ago..................I  agree that the British India have never failed to give uf a spot
steamer when adud for at dwrt notice. loanaHureyoathatboththeRaihiraysandm yaelf 
aj^xeciate the help o f the shippiDg oompaniee

n i e y  n e v e r  h a d  t o  w a i t  f o r  a  s h i p  a t  a l l .  T h a t  i s  e x a c t l y  t h e  o p p o s i t e  o f  
t h e  s t a t e m e n t  m a d e  h ^ e .  A t  t ^  p r e s e n t  m o m e n t  t h e r e  i s  a  p n i a l l  r a t e  w a s  
^ i ^  o n  i n .  B o m b a y *  l i t a v e h e a i d  a g o ^ d e a l a b o u t i t .  T h a t  i s a  c a s e  w h t s i s e  
i a d i i ^ a a }  a q i a J I  a r e  « i m i n i g  a a  a n d  c u t t i n g  - t h e  r a t e s ,  a n d  i f  t h e y
were n f i t - a ^ k x M  W o u t  l i h e  v « u l 4  h a v e  s o  efaance o f  o o m i | ^  i n  a t
a U .  a r e  n o w
uem capital into shipping, as happens in every business. ' , ;
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Thx Honourablb Saitvd MOOAlOa) FAB6HEAH 
(Madras : Muharmaadag): Sir, the Honourable Member who has just resumed 
his seftt took objection to the Bill ou the grotmd, that it sairottred of 
ptopriation. I wonder, Sir, how my Honourable friend Mr. Pftrbcf has kmoL 
able to see tl^  demon of expropriation in the provisioiis of this Bdl f 
H the object of this Bill is to break the monopoly which has been enjoyed fior 
nearly a century by forei^ companies and if the effect of this Bill is to 
Indians to come into their own by getting a reasonable share of the coastal 
tr^e, I do not see how this can ever be chatacterised as an attempt at expio^ 
priation. If the foreign companies which have been enjoying this monopolŷ  
are made to lose a part of their trade and some of the maricets which are now 
open to them, I do not think this could be characterised as an act of «xpr»* 
pmtiqn. Again, Sir, another Honourable friend of mine, the Honourabla 
Sir A. P. Patro, also took objection to this Bill. It is always painfol to aw to 
differ from my Honourable Wend Sir A. P. Patro, for whom I have got the 
greatest regard. But I feel, Sir, that after all I do not have to differ from him 
at all. The reason is this. Although he spoke l<mg and vehemently, in 
opposition to the Bill, he made certain admissions in his speech the «Sect <if 
which is to make his speech on the ^ o le  one in support of the Motion before 
Us. First of all, he took objection to the attempt to put dow^ rate wars. He 
was of opinion that these rate wars had very little to do with the collî we r f 
many of the Indian ventures in maritime activity. In support of his argument 
he cited the opinion the Indian Mercantile Marine Committee. But, Six; 
having discounted the seriousness of rate wars, he ended by citing an incident 
and showing how serious the rate wars were and what a disastrous effect U»y 
iuve had on the companies indulging in them. He cited the disastrous effect 
which these rate wars bad on the P. and 0. Co. and the Tata Co., which resulted 
in the introduction into Indian waters of an outsider, a Japanese shipping 
company. So, it is patent that even though my Honourable ftiend tried to 
discount the seriousness of the rat« wars, he has ultimately admitted that 
these rate wars have proved extremely injurious to the prosperity and progress 
of Indian enterprise.

Again, my Honourable friend Sir A. P. Patro also admitted the right of 
Indians to a proper share in the coastal trade. He admitted 

4-6 P.M. that all maritime countries in the world had either prac­
tically reserved the coastal trade to their own nationals or 

given to their nationals a preponderating share. He also made admission 
t« the effect that the rec^rooity clause in the Government of India Act which 
penmtt^ Indiaa shipping companies to compete on equal terms with British 
oompanies in British waters was all moonshine. Therefore, he made out a very 
strong case for the suggestion that my Honourable firiend Mr. Sapru is maki^ 
tkat every attempt has got to be mad* to see that Indians are encouraged m 

maritime activities in their own home waters. •. « ' 
Now, m  ̂Honourable fHend Mr. Dow appears to think that the provisions 

. ojf Bill are more calculated to defeat the object for which they are iflteefdad 
tli^  to proinote it. He seems to think the jmrpoŝ t of the HonourAble Mb^r 
would be 'jitter served by thfe endenTours now b ^ g  made good­

; wfli a n ^  Indian
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8a1>ll> WdktAva:]
Ifo oiM on thk ndci «f tine House of p o i^  questioQS tl^
v^ne ̂  these good lelyitioiM. We are »U uiidptiB topiomoto these ___
tioMi. We lue all anxious also to se« that every impediment at preteai 
•sdsts in tlw yraj of tbe growth and prot^^ion of those ôcm) ,r^tion8 u jaffe  ̂
tively teoa<rfed»-aDd it is fw  tliifl purpose that this measure has been pro^et^ 
by the Honoorable Mr. Sapru. What does the Bill after all seek to do ? l i  
amks to diacoucage and put an end to rate wars and by doing ao it is quite 
obvious t^at the effect of the Bill would be to minimise! all chances of friction 
b e t w e e n  t h e  different shipping interests in tbe oountry. The greater th  ̂
poasitHlity of rate wars, the easier it is to indulge in them and such like unff^ 
competition, tiie greater is the risk of different shipping interests coming into 
oonfliDfe«i«ith each other. Theretore, it is obvious that the effect of the BiQ 
WDokyite to help and encourage these good relations and not to hamper them. 
A^MB, whik it is all very well to have these good relations, is t̂ advisable, 
j k  fair t b » t  the Indian shipping intere^ should be made to live merdy bn 
gafferance and depend solely apon this precarious source of sustenance i 
Is it right that that protection which has b ^  given to so many other ind^r 
tries in the oountiy, steel, textiles, sugar, and ao forth, dbould not be e;ctended 
to our mercantile marine. It is not only inadvisable but I think it is 
disgraoeful if we aUow this industry of ours to live only through the goodwill, 
grace and favour of other and rival interests. It is very good to promote good 
rriations, but we should not be made to depend entirely upon another’s good­
will.

Now, ffir, much has been said about these rate war* and other things and 
1 will not dilate upon them, but I would just say one word about the observa­
tion made by the Honourable Mr. Dow about rate ware. He was of opinion 
that it would be easier for the smaller companies to iridtilge in rate ware than 
for the bigger ones.

T h e  H o n o u b a b l e  M b . H .  DCfW: I  d i d  n o t  s a y  t h a t ,  Sir.
T h e  H o M O in u B L E  S a i y e d  MOHAMED PA8DHAH S a h i b  B a h a d u r  : 

But at least you said that it is the small companies which would be hit harder 
on account of this restriction against rate ware than the bigger companies.

T h e  H o n c t t r a b l e  M b . H .  DOW: T h a t  is  a n  e n t i r e ly  d i f f e r e n t  s t a t e m e n t  
t o  t h e  o n e  y o u  m a d e  b e fo r e .

T h e  H o n g c r a b l e  S a t y e d  MOHAMED PADSHAH S a h ®  B a h a d u b  ; 
Very well. Taking your position to be the one which I  have just stated, I  would 
say that even though it might appear to be very attractive to the smalkc 
companies to indulge in rate wars, after all these rate wars would not help 
fihe smaller companies in the long run, because the smaller companies would mot 
be in a position to carry on these rate wars for a long time and the party coming 
onfe ancicw ftil in these rate wars woukl be the company with invariably larger 
naeuteea and tdiich is able to make good losses in one part ^th  gains m some 
«iliier o lits  actsvitiea. Lithe long run therefore these rate wars help the 
•ad k eg  «steUiBhad emnpaaies much more than the smaller companiee. ^ e

T h e x e fo r e , i^ 8 * r a i t r i c t i (H i  o n  r a t e  w a r s  is  o n e  w h id i  i s  t e u n S  W  h e ^  t iU  sn ia D



Indian oompaay. At the same time, I feel that 70a do not aga j^
anj fQ)»ign cpmpimy if you discourage thia unfair comp^ition noAke it 
p e ^  for everybody equally to indulge in it. It is the same for everĵ )ody.

Then, as tegaids this deferred rebate system, as my Honourable firieod 
Mr. Pantulu has said, it is a most vicbus system which has been responsible 
for ruining most of the Indian ventures that were started to compete with the 
foreign shipping interests in the country. Sir, not only is it a bait for 
merchants to have dealings with foreign companies, but, Sir, the rebate system 
makes it impossible for Indian merchants to have any dealings with Ibdian 
companies, because merchants are afraid that they would lose their right of 
rebate from foreign companies which allow this rebate to Indian companies 
only on condition that the Indian merchants transact business with them con­
tinually for a period of one year and if within this period of one year they cease 
to have transactions with the foreign company and deal with Indian companies, 
they lose their right of rebate. For this fear, the Indian merchants axe not 
at all willing to help Indian concerns. Therefore, I feel that this is a most 
pernicious system which needs to be put down at once. Again, Sir, just a word 
about the help that is to be given to the Indian concerns. We see that even 
long established concerns like the P. and 0. Co. do not regard themselveB 
quite safe and whenever occasion arises they call upon tbeir Government, the 
British Qovemment and the Dominion Governments, to come to their rescue 
and save them from the oompetition of Indians. Even recently the Chairman 
of the P. and 0. Co. in his presidential address to the Institute of Maritime En­
gineers put foward a powerful pJ<‘a for stoong action on l^e part of the Dominion 
Governments to save British shipping from the consequences of unfair foreign 
competition. And wh^ a Company like the P. and 0. deems it necessary 
to apply for help from their own Government; we could very easily conceive 
how indispensable it is that We ^ould try to encourage TnrliaTi industry. 
Agaioi as my Honourable friend Mr.; Sapm has said, it is a modest piece of 
legislation. He is perfectly right in saying that even if the demand had not 
b ^ -----^

T he H onoubable  thb  PRESIDENT : I cannot hear you  at all.
T he H o nourable Sa iy b d  MOHAMED PADSHAH Sah ib  BAHAi>m: 

The Honourable Mr. Sapru is perfectly right in saying that even if our demand 
had not been made oniy for these trivial concessions, if, on the other hand, 
it had been pitched even much higher and we had demanded for the reserv­
ation of the whole of the coastal trade, it would not have been an unreason­
able measure. But since in view of the constitution that is now in force and 
the restrictions that are placed by the Government of India Act, we cannot 
ask for the reservation of the whole of the coastal trade, we appeal to the 
Government to see their way to ^w pt this l^slation, so that to the extent 
possible they might be able to encourage Indian industry.

T he H onottrable Mr . H088AIN IMAM (Bihar and Orissa : Muham­
madan) : Mr. President, I rise to speak on this Bill------

T he H o n o u r a b ie  the PBBS^ENT : I hope you will be as brief as 
poBsible. .

Thb HoNOORABti* M r . H0S6AIN IMAM : I ^  tiy ^ d  finish in alwut 
10 minutes, because tb« aspeet from L am igoisg to discuss this Bill is a
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broad one. The iŝ  wlwtlitt in t^e fteeeat oonditwns ol th& ooiitttiy
there is no need for action or whether there is aaj neceesity for a p ii^  m 
l^^ation like this to regulate the trade ? The piincipl'e wliteh otiir RoWMirable 
friend Mr. Dow has enunciated, is that the present conditions ate good ehbilgB, 
we need not bother to have recourse to an;f new methods. I widi, Sir, that hh 
Abhorrence of legislation and his love for conferences had prevafled wh^ 
SLogland was yking for Imperial prefei^oe. Why did not the merchants from 
Banchester and the BombaywaUahs con^pose their differences among thein* 
selves and regulate production and do everything ? Why shonld the* have 
been a piece of legi^tion ? But when it concerns England and it is to the 
interests of England, legislat’on and legislation alone is the method by whi6h 
things can be set rig^t. But when it comes to a question of India, and we 
want to embody them in legislation, we are told it is not necessary, you ar« 
quite happy. Are we happy ? How ? We are told that we should be content 
to live in our own house at the sufferance of foreigners ; we shonld five on th# 
cnuAbs which are thrown to us by British interests and we shonld be glad to 
receive those crumbs. Is that what the Hononral^ Mr. Dow teaches os to do t

Th* BoirouitAVLB M*. H. DOW : No!
The Honoueablb Mr. H08SAIN IMAM :  H  t h a t  i s  n o t  s o ,  t h e n  heip 

u s  t o  s e c u r e  o u r  d u e  s h a r e  i n  o u r  h o m d a n d .  S r ,  t h e  Q o v m i m e n t  h a s  g r e a t  
s y m p a t h y  f o r  t h e  s h i p p i n g  i n t e r e s t s ,  b t t t  l e t  t u  « s e  w h e t h e r  i t  t e  o n l y  l i p  
^ n n p a t l i y  o r  h a s  i t  b e e n  t r a i u d a t ^  i n t o  M t i M i .  B v e r y b o d y  i s  s a y i n g  t h a t  t h i d  
S ( w d i a  C o .  a r e  v e r y  w e l l  o f t  A n t  K s t *  t l e y  e v e r  h a d  s  c o n t n o t  I w  t h e  
c a r r i a g e  o f  m a i l s  f r o m  t h e  P o s t s  i n i d  T e f o g t a p l a  D e p t t t m e t t t  ?

T n  Honoukabu Mb. H. DOW : Will this Bill give it to them ?
Thk HoiroimABLK Mb. HOSSAIN ISAM : No. But m jm . fiiildl t6 

help by ways open to you, there are other methods of helping theiiidaBlity. 
When we find t^ t  the Glovemment have failed to help the indiistry, it is titm  
that we a^  for legislative methods. We trasted that the Govenunfent would 
do better in the past, bat we find tiial Us leccwd has been w<nse than we had 
4srpected and it is therefore that we draoand, aa a matter of right, that wediould 
he allowed to help our indoathea. Hken, Sir, the Honourable Mr. Dow told 
ne that the fight waa not between the Soindia Co. and a Bcitiah Go. It was 
a fight between two British concerns.

Thk Honoubablk Mb . H. DOW ; Which fight are yon referring to ? 
1 referred to various fighta. '

Thb HoNovBABUt Mb . HOSSAIN IMAM : At Chittagtmg.

Thk Hoxocr&ABif Mb. H. DOW : One of them was oeitainly between 
British concerns.

The HoKotniABLE Mb . HOSSAIN IMAM : One of l̂ iem waa between 
two British concerns at Chittago^. Thoe is a saying in our language, tiuit 
"  When there is a general punishment oi I9ie culprits even in»»oaBtB ate 
vanished ” , jnat w  it happens when a bomb ia thiows 1
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Ths HoNOtTKABLS Hb. H. DOW : Thete u ^tbv^rb iioaiB,
tkst when tiiievaa £bO <nit, hotteafe men eome ial<» tlwir dwn ”  t

Thb HoNOtrRABtE Mb. H088AIN IMAM : Thieves of today are cleverer 
than they were in the time of Dickens I

There is one thing that I want to ask the Government. Are the Govern­
ment unable to thist themselves or do the British shipping interests distrust 
the Government ? I ask this because the power under Bill goes to the 
(Government of India, and of all people the Government should say, that they 
«re incapable of being trusted, the British interests to say that they do 
not rely on the Govamment of India is a very sad epitaph on the action of the 
Oovemment in the past.

Mr. President, I am not going to deal with the remarks of my Honourable 
friend Sir A. P. Patro, because his speech has been dealt with by my Madras 
colleagues. He wanted an explanation of uneconomic competition and he 
said t^ t  he oould not find anything to explain it away. I wish he had con­
sulted the Tariff Board. They would have told him what is uneconomic com­
petition. In all the industries you have “  uneconomic ” defined ; so if wc 
<daim that there is uneconomic competition in our coastal traffic it should not 
be brushed aside. I took my cue, Sir, firom the statement of the Honourable 
Mr. Dow in this House. la replying to a question of ours he has stated that 
Japanese shipfMog sometimes took cargo &om one Indian port to another at 
uneconomic rates because they happened to be in ballast. Well, Sir, if that 
sort of thing can happen, that is a justification in itself for us to aak that there 
should be a licence.

. Some play was made. Sir, of the fact that it would be impossible for new 
oonoopaniee to get established if we fixed maximum and mininniTn rates. As 
you yourself, Mr. President, pointed out, railways have got maximum 
«nd mintmum rates. It has been working for a long time in a very extensive 
system of transport. As far as I remember. Sir, ^ere are 16 schedules fot 
diSerent things in which maximum and minimum rates have been fixed. If 
the Railway Board is capable of doing this I think the Honourable Mr. Dow is 
capable of dealing with 60 items. '

The Honoubable Mb . H. DOW ; You overestimate my capacity!
The  H onourable  Mb . HOSSAIN IMAM : WeB, I have more tarost in 

you than you have in yourself I
Sir, as I said, doubt was expressed as to how new companies would get 

established if we fixed any maximum and minimum rates. No doubt, as 
usually happens, the Honourable Mr. Dow will intervene when new companies 
do start with a lower rate. But the Honourable Mr. Dow pre-supposes that 
the old companies would always be working on the minimum. Well, if they 
go above the minimum, lihere is always a margin left over for the new comers 
to cut them down.

Tns HonotTRABUt Mb. H. DOW : Old companies can also cut down I
The Honodbable Mb. HOSSAIN IMAM : That is what I say, So, 

this rate-cutting war can go on until there is a minimum below which nd one 
can go. It is that which we want. Tou have established our case that unless
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there is a miaimnia iritt b«kh go to tbe dagB—>ti»  aonpttues M «dH u
the small ones. We wanf to save them both W9 do not want aayone 
■lifmM die an unnatoral death.
(At this stage the Hpnouiable the President n̂aoated the Chair, whioh was 

taken by the Honourable Rai Bah^or Lala Bam Saran Das.)
Sir, 1 will Analyse what is l^e real feeling behind the of^osition to this 

BiU. The teal reason behind this is tiiat British interests in the coastal shipping 
have somehow or ol^er witii great difficulty reconciled themselves to taUng 
in a partner of 20 per cent, share in the shape of the Scindia Steam Navigation 
Co. and other Indian companies. At present 80 per cent, of trade is in 
British hands, they ace afitaid that if Bijls of tiiis nature get thiBogh the Legis­
lature, the result will be that new partners will be coming up and claiming 
farther shares. And to this, as is natural, the British interests are not re­
conciled, This is understandable, but to hide bdikind platitudes that you are 
doing thii in Indian interests is stretching the point too fu*, and it mil take 
no one in to be told that the object of the Briti^ Government in India is as 
much to safeguaid incipient and embryo companies as it is to guard the existing 
British interests.

Well, Sir, another point whi<  ̂Mr. Dow made was that by getting this BiU 
passed the Government of India will have to meet expense. W«M, Sir, 
tiiis argument has been brought forward with a regularity whitib is sickening. 
Tlie Government is not bankrupt. 1% has expanding sources of vevenue. 
Besides this in itaelf provides a source of revenue in the shape of UcenCes. W iy 
then should we bother about the expensiveness i  Then, Sir. it was trotted 
out that. it would require regulations and multifadoua di^ulties would crop 
up. W ^ , Sir, insurance, it will be remembered, was a thing in which Gov­
ernment bad no interest. They started taking a slight ii^reat in 1912. 
In 1928 they went a step further and now we find that tbe steamroUer is 
advancing and cru^ng everything before it. We are having almost a full- 
fledged &nadian model. The Government of India is moving ahead and 
taking up duties which in a democratic country is expected of the Government 
to take up. Is it not strange, Sir, that when we ask that the two Departments 
of the Government of India, or rather the one Department (Commerce) to 
which it belongs, should behave uniformly our demand is rejected ? It can 
interfere in the insurance business to such an extent as to regi^r about 40,000 
insurance agents and to look into the accounte of 256 insurance con^anies, 
but it is impossible for the same Commerce Dep^meiit to take up some powers 
and regulate the shipping industry ? WeD, Sir, the Government of India 
is capable of doing everyt^g which it wants as long as it has the will to do it. 
But, if the Government of India have a dislike for an action, they can bring 
forward many ar^mneiits, though all of them flim^.

Mr. Parker also insisted that conference was a better metiiod. Well, 
Sir, why are we go ;^  to be saddled with tMs S^ar Oonventfon 'Vfhy not 
have a conventiOT betwera the tra<^ and not bind the State to stop the 
•sport of imgarl Yo« OM acting <m one rtae one day and tn iotbthtar ’ rule 
nother day. ' ■ _  ̂ - .



Ths HoNOimABLB Mb. B. H. PARKER: The ouoanwrtaDDee «re
totally different.

The Hokoubablb Mb. HOSSAIN IMAM: It is the same here. It is 
not confined to British trade alone. Every ship from every port in the wadd 
which happens to pass through the Indian Ocean can have a bite at tiiia 
mouthful.

Thb Hokoubablb Mb. R. H. PARKER: But does not.
Tub Honookm l̂e Mb. HOSSAIN IMAM: It does. You will find the 

Japanese shipping always entering into this coastal traffic between ports.
Sir, it is all right for Government to say plainly that as at present advised they 

do not think that they would be justified in helping the Tndinn industry. They 
have to safeguard established British interests already in India. We may 
not sjrmpathise with it but ^  can understand it. But we do request you not 
to bring forward flimsy excuses which cannot stand scrutiny. The Bill, Sir, 
is open to correction. If we were not convinced of that we would have moved 
tiiat the Bill be taken into consideration. The very fact that we ask the Bill 
to be referred to a Select Committee shows that we want the House to commit 
itself only to the principle and not to the items of the Bill. If Government had 
treated this House in the same manner as they treat the Assembly, we would 
have thought that Government were on the right path. But we find that 
Government are still in the old habit of disregarding this House. So, the posi­
tion of the Government does not satisfy us. Sir, I support the Motion.

T h e  H o n o u r a b l e  Mb. G. S. MOTILAL (Bombay: Non-Muhammadan): 
Sir, 1 rise to support the Motion of the Honourable Mr. Sapru. Sir, I 
would first refer to one or two points which my Honourable friend Mr. Parker 
made. With an air of confidence he said that what is in the minds of us Indians 
is to ask the Government to purchase the ships, and we will, after they have 
purchased the ships, say, “  Sell them to Indians ”  and thus the Indians wiU 
oome to possess them! I do not see what is wrong in that ? Does not every 
country in one way or other help its own nationals ? K Govenunent dU 
purchase and sell again to Indians, will that mean that the art oi ship-buildr 
ing is ̂ ing to come to an end, these will be the only ships, and, therefore, no one 
elM will be able to compete and bring their ships into this country ? Sir, we 
have no delusions on that. I do not think this Government w ^ purohaae 
those ^ p s , but if they did purchase—and we hope we shall have a Government 
very soon which will purchase these ships, if necessary—and if they did 
sell, they should not only sell but should also be able to give effective protec­
tion to the nation’s shipping industry. India wants protection for the national 
shipping industry.

(At this stage, the Honourable the President resumed the Chair.)
The reason few it is obvious—it is the natural ambition of every nation to 
grow and develop its trade, commerce, industry and economic life of its people. 
Besides, this mercantile marine is looked upon in every country not merely as 
a line of commerce but as a second line of naval defence. India which attires 
and hopes and is going to achieve Swaraj, cannot remain indiJBfeient to tiie 
necessity of having a second line of naval defence.
10808 . ^
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Then, as usual, my Honourable &iend Mr. Dow said that what is requind 

IB a of goodwill and understanding. When this BiU ww firat intro­
duced in a diffiraent form in this House a year or a year and a half ago, 
he brought upa dilattHT Motion and said, “ Let the Bill be oirctdated for 
public opinion ” and the BiU was circulated for public opinion. A Bill call «zh1 
may be circulated on occasions for eliciting public opinion, but when there is 
necessity to achieve an object earlier, tJien it can as well be considered in Select 
Cknmiittee and all the interests oonoecned oan be asked and invited to give 
tinir opinion-̂ —  ■

T he H okottrabus the PRESIDENT; You do not think that the Bill 
was impwtant meugh to obtain public opinion thereon ?

T h e  H 0 i7 0 u itA B L £  Mk. O. S. MOTILAL : I^think, Sir, thaA tiie Bill was 
important enough to go through the House after*oonsideration in Select Com­
m it t e e .  There is  n o  law which can be good for all time. If we are faced witli 
«n u r ^ r n c y ,  w e  s l io u ld  proceed, and if any amendment is later found necessary, 
such an amendment can be made and carried out just as so many amendments 
have b e e n  made t o  several laws from time to time. If the earlier Bill had 
been a d o p t e d  b y  t h i s  H o u s e ,  a n d  later it was found necessary to in^rove it, 
the Legislature could have effected the improvements by amending the statute, 
instead of putting off the Bill itself for more than a year.

T h e  H o n o u b a b l s  t h e  PRESIDENT: Nevor mind the past. Will
you please refer to the Bill before us ?

T h e  H ow o irR A B L E  Mk. G. S. MOTILAL: We have been told to de­
pend upon goodwill and understanding. But what has the attitude of 
thft British community with regard to this qneBtkm ? After incocporst^ 
•B those provisions relating to discrimination against the united opposition 
td India and the appeals made to leave this question to goodwill and woder- 
itanding, now when this negative piece of legislation is brouf^t forward, the uga* 
ment is put forth to leave it to the goodwill and tmderstaBding and the pMVi- 
aions of section 115 are pointed out and it is ssid that they prevent os frMB 
reserving the coastal tia^ . Goodwill and understanding are invoked, and, at 
tbe same time, it is said that section 115 prevents os from reserving the ooakal 
trade. Let u s  have only goodwill. This Bill certainly does sot give full a a tu *  
factMa to Indian opinion and the Indian conunercial community. To ssy tiiat 
it does n o t  satisfy us is to tell only half the iTuth and not to tell the whole troth. 
It does not satisfy u s  in the sense that it does not go far enoi^ , becMue tite 
HoMHirable Mover does not want to reserve the ooastal trade to the national 
shipping of t h i s  c o u n t r y ,  a n d  the provisions of the Government of Isdi* Aet 
prevent this being done. He does not want it, and even if he wants it, he can­
not do it. If you w a n t  goodwill, there must be some provision which can pro­
duce goodmll. I should have thought that a Government, which has the prd- 
fessed object at heart, would have welcomed such a BiU, as it will give them an 
opportunity to ^ u ce  goodwill among those whom it is neecjBsaty to do so. 
Om Honourable MemW very cleverly nid, " I  have great sj^pathy for 
ffcis Bill aad for Indian shipping, but we oa^tt to remember that We have a 
partnership I ask him, 8v, whellMr tiui partawnhip ti COMtitated bjr



party or of two parties ? Can there be a partnership imposed by (me party 
upon another ? Hthen th«ve is a partnership, it is a one-sided partners!^, a partr 
nership ia which India is to ^ve everything to England and England is to have 
everytiiing from India. India has not accepted and cannot accept this pait- 
nership. What is this partneTship which takes away from India the rights whidi 
other nations have enjoyed. England herself for 200 years by using the mea* 
sures which India wants to use has built up her own marine. For not less than 
200 years they have adopted navigation laws with which I shall not weary this 
House. And not only England but 27 other nations today reserve tbeir coastal 
traffic for their own nationals. I might give you the names of the countries 
coiioemed, Albania, Brazil, Batavia, Bulgaria, Canada, Chile, Danzig, Pinland, 
Prance, Grermany, Japan, Roumania, Spain, Sweden, Turkey, the United 
States, Uruguay, Venezeula, Denmark, Egypt, and a few others to whose 
names I ne^ not refer. Not only the Doxd̂ oiib, bat the British Possessions 
also have been given this right subject to certain stipulations, and when in 
certain conferences it was suggested that India should have a similar right the 
question was evaded under the plea of this paiiaiership, this me-uded part­
nership. India has been robbed of that precious right of reserving her coastal 
tnde to her own national shipping. The only thing open to us now is to g i^  
this negative help which this Bill seeks to do. The argument advanced that 
it is very difficult to find out frcnn which place to which place you have to fix 
the minimum and maximum rates, does not bear scrutiny for a moment. The 
Qovemment of India in their own departments are capable enough and they' 
will have the assistance of the commercial community and of those engaged in 
the trade. India alone is not concerned in the shipping trade ; other countries 
too have their shipping problems, and if those countries with the aid of their 
conference lines can fix up their rates why i^ould it be difficult for the Govera- 
mnnt India to do it.

I would therefore very strongly support this Bill, and I would say in the 
end that the Indian commercial community has supported this BiU.

T he H okoukable Mb . R. H . PARKER: N o.
The H onourable  Mr. G. S. MOTILAL: I would ask my friend to look 

at the opinion of the Indian Morchants Chamber and the opinion of the Karachi 
Chamber.

T he H onourable  Mr . R. H . PAREIEB : Who wrote it ?
T he H onourable  Mb. G. S. MOTILAL; The Indian Merchants 

Chamber wrote it. It is the Committee of the Association which has expressed 
its opinion. Does he conteiul that the opinion is not the opinion of the 
Ouunber ? Forty-eight commercial associations are affiliated to that Asso­
ciation and it has very definitely given its opinion supporting this Bill.

The Honourabui Mr. H. DOW: Are you referring to their opinion 
on this Bill, or on quite a different Bill which was introduced a year ago ?

T he H onourable  Mr . G. S. MOTILAL: It is on this Bill.
Well, Sir, the one point that has been made is that small compames will 

not be helped by tiiis Bill. I think if it will hdp anybody it will help the smftll 
r ie  bi|[ ownjMuiies tajte of themselves. If I were only
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to look to my provincial interests and care no more, I would have said, 
some have done, this Bill will not help the small companies, it will not help the 
big companies, it will not help anĵ  one, and therefore it is useless. But in 
other provinces they have small shipping companies and I think they deserve 
sympathy and support in developing their shipping. I will not refer to the 
very ancient pa^, but 1 know that our Wadias had a han  ̂ too in the Indian 
diipping busine^, Bombay had a ship-building industry at one time. But J 
will not refer to that. What I want to say is that it is the small companies which 
toU particularly benefit by this Bill. Big companies are able to reduce rates 
without losing much and when minimum rates are fixed it is the small |com- 
panies which will stand to gam more than any one else.

Sir, with these words, I give my whole-hearted support to the Motion.
(The Honourable Mr. V. V. Ealikar rose in his place.)

Tffls HoNOtJ&ABUs: the PRESIDENT : I propose to call upon Mr. Sapru 
to rq>ly at five o'clock. Will you please therefore finish your speech at that 
tttne ? The Bill has been thre^ed out and whatever you want to emphasise 
you may do so.

The H onoubabub Mr. V. V. KALIKAR (Central Provinces: General) : 
It is very difficult to say what one has to say on the Bill within the very short 
time of 10 minutes, but I have to bow to your ruling and I will try to finish my 
speech within that time.

The. measure before this House is a very innocent and modest one. 
Pronouncements have been made from time to time ^by responsible 
Government authorities professing to show sympathy to Indian shipping, 
but as they have not taken any action to develop the Indian Mercantile Marine, 
I thought the Bill piloted by my friend Mr. Sapru will get the unanimous 
support of this House. But I am surprised to find that the Bill is not only 
opposed by the Government but that there are some friends on that side of the 
House who are also opposed to the principle of this Bill. Sir, according to me 
the Bill is a very modest measure. If the sword of the Government ^  India 
Act had not been hanging upon my head I would have preferred a Bill on the 
lines of the Bill pilot^ long ago by Mr. Haji. I do not think it a crime to 
develop this industry of ours with the aid of legislation and for that purpose to 
reserve the coastal trade. But the limitations are there and therefore I thought 
that the Government would support this modest measure. I am inclined to 
believe that the present Grovemment is dominate by the British interests in 
England. British interests up till now have enjoyed a monopoly in this 
matter. Now, that this nascent industry wants to make headway and it 
sedm the support of the Legislature, all sorts of pleas are brought forward to 
stifle the progress of this nascent Indian industry and to discourage any attempt 
made by industzialists and public men in India to support their cause. Sir, I am 
not a disbeliever in the methods of conferences and agreements, but, Sir, I 
have come to know that these conferences and agreements have failed. Sir,
I have been asked by you to finish my speech within 10 ncxinutes, otherwise 
I would have cited the agreements reined and the eBjeot givw to those
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agreements by the British India Co. Sir, it is only a question of helping the 
Indian Mercantile Marine to such an extent as to put it in a position after 
some years to compete with British interests. My friend Mr. Sapru has put 
in his Bill clauses about the fixing of maximum and minimum rates ; he has 
put in his Bill the clause about licensing. Now, Sir, these two clauses are 
such that, if one were to carefully consider over the matter and the position 
enjoyed by Indian shipping companies, nobody would dare to object to these 
clauses. Sir, competition, unfair competition, which has ruined Indian 
industry, has grown to such an extent that we are told that we have lost Rs. 20 
crores of Indian capital during the last 35 or 40 years. A story was told in the 
other House by the Mover of a measure like this in that House that the British 
India Co. in order to kill a newly started company in Bengal actually allowed 
the passengers to be carried free from Chittagong to Rangoon. When they saw 
that even then passengers would not come, it was stated by the gentleman in 
the other House that they were entertained, they were given sweetmeats and 
other things and free passage from Chittagong to Rangoon. Now, Sir, if 
that story is correct—and the gentleman has given a challenge to the Govern­
ment in the other House to verify the truth of that story—is that fair competi­
tion ? Sir, if the British interests, the British companies, which are financially 
and technically superior to Indian companies, resort to such sort of competi­
tion, is it a crime on the part of Indian shipping companies and on the part of 
public men in India who want that the Indian Mercantile Marine should be 
developed to bring a Bill of this nature before this House ? It has been said 
that the Bill is not liked by all, that the Bill has been opposed by all and sundry 
in India. So far as my information goes, measures of this nature have come 
before the Indian Legislature for a very long time, for the last 10 or 12 years, 
and now Bills of this nature have been supported by the whole of India, except 
the 14 or 15 British Chambers of Conimerce. Therefore, Sir, I suggest that 
the opponents of the Bill who want to nr ake such statements, that the Bill 
is not supported by anybody in India, should have inquired into the matter, 
whether the Bill is really in the interests of Indian shipping companies or not 
and then they ought to l^ve made that statement.

Another point that was made by the opponents of the Bill was that the 
Bill was not a perfect Bill. Sir, perfection is not attained in this world. My 
Honourable friend Mr. Sapru never claimed that he had fram.ed a perfect 
measure. Be has moved a Motion for referring the Bill to Select Committee 
and if those who are opposed to this Bill want to n ake any improvement, they 
are entitled to make the improvements in the Select Committee. But the 
question is whether they do agree to the principle of giving some support in an 
indirect way to the Indian shipping con-panies or not ? Having known that 
other measures of agreement, of creating goodwill, have failed, do they or do 
they not want to give support to Indian shipping companies ? If they do 
agree to this prinoi^e, then I submit they must support this Bill. I thought 
that the Bill would have been supported unanimouriy, but 1 am grieved to 
find that there is a discordant note sounded by some of our friends in thia 
House. I can understand the position of the Oovermrent; as I have alre^y 
stated, in this matter they aie dominated by British interests. But I think 
t is the duty of all the Indiana in this House to support this impcnrtant meaauie.
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Bir, 1 hav« to urge manj moie points, but w  you have adced me to finish 

within 10 minntes, I am soiry I have exceeded tny time by tVro minotes 
I snpport the measoie.

The H onoorable Mb. P. N. SAPRU: Sir, the first speaker on this 
Bill was Mr. Hay Chaudhmy. He of course supported me and I have got 
nothing to say by way of answer to him. I had powerful support from my 
Honourable friend Lala Ham Saran Das, and I sh^  not dilate on the points 
on which he dilated. I will come, Sir, to the speech of the Honourable Mr. 
Dow. Now, so fat as Mr. Dow is concerned, he was good enough to say that 
he had no objection to the objective, that is to say, he agreed with the objec­
tive, but he suggested that the objective was really different from what the 
Statement of Objects and Reasons stated it to be. He suggested that the 
objective was different. Now, Sir, in my original speech I indicated what the 
objective was, and I was quite frank enough to say that, if it had been open 

to me to suggest coastal reservation, I would have boldly
6-5 FM. pressed for it, of course with appropriate compensation 

for all interests involved. But coastal reservation 
has been ruled out. State-ownership the Government of India will not 
agree to. Therefore, there was no alternative for n.e but to raise the 
question of the coastal traffic in the form in which 1 have done. I asked 
Mr. Dow to suggest a constructive alternative. I was prepared to recognise 
that my Bill was defective. I am not satisfied with this Bill myself. I 
think it needs revision and improvement. I asked Mr. Dow: “ What is 
your constrqctive alternative to my Bill ? ”  Now, his constructive alterna­
tive to my Bill is mutual adjustment. Now, Sir, 1 just want to dilate on this 
question o f mutual adjustment a little. The House will forgive me if I go a 
little into this question. India has a coast line of about 4,500 miles and her 
coastal and overseas trade exceeds £400 millions a year. The value of the 
cargo carried is 30 million tons and the number of passengers carried is about 
3 millions. Now, Sir, in all this trade the Indian Mercantile Marine has a 
share only of 6 per cent. Now, does Mr. Dow regard that as a satisfactory 
state of things ?

The HoNotrBABLE Mb. H. DOW: I do not accept the figuxes.

The Honoubable Mb. P. N. SAPRU: What are your figures ? Sir,
I have quoted these figures from official statistics and if there is anything wrong 
about these figures, I hope that Mr. Dow will correct me.

Now, Sir, 1 am referring to the entire overseas trade of India. 1 am not 
reforing merely to the coastal trade. And I say. Sir, that the share of tiw 
Indian Mercan^e Marine in both the overseas and coastal txads taken together 
is not more than 5 percent. Now, Sir, what is the price that Indian companies 
have had to pay ^  this share in the Indian coastal trade f Sir, the price 
that Indian companies have had to pay is that t^ey have had to enter into 
agreements with Brituh companies they sbaU not participate in the ovegr” 
s e a s  tod*. Thai is the price tibey have had io  pay oditenoe in their own
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waters. Sir, I would like to quote here from a memorandoza which was sub­
mitted by the Indian National Steamship Owners’ Association to the Imperial 
Oonferenee on Indian Shipping, and in t^ t  mem<»andum it is stated ;

Indian shipping companioB have had to barter away their right o f going into the 
OTerseaa trade as the price o f their being allowed to have in peace a little share o f the 
trade in their own home waters by the British shipping interests ! This is what Mr. Shaw 
o f the P. and 0 . Co. has called * concessions ’ o f British shipping to Indian shipowners
Then, Sir, this memorandum goes on to aay that it was in 1935 that in­
fluential businessmen request!^ Mr. Walchand Hirachand, to whom a well 
xieserved tribute was paid by the Honourable Mr. Dow:

** to interview Mr. Shaw, the Chairman o f the P. and 0 . Co. in connection with their 
•eheme for starting a ftust passenger service between India and Europe. Not only did 
Hr, Shaw decline to discuss this scheme with him, bat on the contrary warned him that he 
cQold not associate himself with that scheme, as he was connected with the Soindia Co. as 
its Chairman. History repeats itself, Mr. Shaw and the P. and O. which he represents 
doald welcome and co*operate with foreign shipping lines running regularly their passenger 
ships between India and Europe, but would not allow a national Indian line to come even 
into existence despite its vital necessity in view o f the fast changing political positmi to the 
east o f Suez and notwithstanding the appeal o f Mr. Runciman for evolving an Empire 
taaritime policy in co-operation with the self-governing Dominions and India

Now, Sir, so for as the policy of the Government is concerned here, that is 
one of mutual adjustment. But let us just see what is the policy of the Govern­
ment in regard to this P. and 0. Co. Sir, this P. and 0. Co. according to a 
statement which was made in this House some time back receives help from 
Indian revenues. I am quoting from a statement which was made, in answer 
to a question put by me, by the Honourable Mr. Clow :—

** Fiayments for the conveyance o f mails from India by the steamen c f the P. and O. S. 
N. Co. :~

Year. Amoont.
£

l^ym ent for mails other than parcels . .  . .  ..  1924 20,100
1925 21,776
1926 23,870
1927 26,170
1928 27,699
1929 29,817
1990 31,323
1931 30,244

Payment for panel mails
Year. £ s.

. .  1926-27 10,782 19 2
1927-28 12,427 3 6
1928-29 12,080 1 8

. 1929-30 12,361 13 4
1930-31 10,606 19 10
1931-32 9,676 9 7

That is to say, British ships have been receiving assistance from us, for 
services no doubt rendered, but those services other foreign shijw could also 
have given. But tkese flgcores do not include the Lee Gonoessioas, they do
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not) include the passages wliich are paid to members of dvil asd militazy am- 
vices who are required to travel by the P. and 0. Go. and I understand, Sir, 
that a circular was issued by the Government of India to local and municipal 
bodies that they should as far as possible employ for the carriage of any g o ^  
they required the services of the P. and O. Co. That is to say, the construc­
tive policy, so far as a British company is concerned, is assistance ; the con­
structive poIi3y,so far as the Indiw Mercantile Marine is concerned, is mutual 
adjustment. Mutual adjustment between haves and have*nota. Mutual 
adjustment without any power of intervention on the part of the Govern­
ment to see that the conditions of trade are fair and reasonable. Well, 
Sir, am I wrong in saying that the record of the Government in regard to this 
business is not one for which they can get our thanks ? Sir, the Honourable 
Mr. Dow said that we should not go into the past; we should rather concern 
ourselves with the fature and the present. Kow, Sir, I am not one of those 
who are in the halut of looking to the past for inspiration. I would rather for­
get many chapters so far as ^ e  past is concern^.

1 did not dilate at any length in my speech on the past. We ate quite ready 
to forget the past. We want to concern ourselves only with the present and the 
future. I want to know what is your policy in regard to the present and what is 
going to be the policy in regard to the future. I pointed out that subsidies were 
ruled out by the Government of India Act. I also pointed out that the Domi­
nions were following a nationalistic policy in regard to their coastal traffic. The 
Honourable Mr. Dow will admit that the British mercantile marine is veiy, very 
powerful—perhaps the most powerful mercantile marine in the world. English­
men are famous for their navy. Their Empire depends upon their supremacy 
over the seas. What is the policy of the National Government towards their 
mercantile marine ? Some time back it was proposed by Viscount Runciman 
that a subsidy should be paid to all British ships. If the British Government 
can follow a protectionist policy, then surely this infant industry— M̂r. Dow 
will not call it an infant industry; I will call it an infant industry—certainly 
has some claim to help.

Then, the Honourable Mr. Dow referred to certain defects in the Bill. 
He said that this Bil 1 would injuriously affect the small ventures. He suggested 
that the small ventures could succeed only if they were prepared to reduce their 
rates. I suggest in all seriousness that in this rate competition the bigger 
ventures will have a greater chance. The bigger companies have greater 
resources. A newly started company may indulge in rate war for a short time, 
but it will discover in a very short time that it has not the reserve to fight a big 
concern. So, if you have a minimum rate, the new ventures will have some, 
sense of security and it will be in the nature of an insurance so far as the small 
ventures are concerned. I do not accept the argument that this Bill will hit the 
small concerns. One reason for that is that I find that all the big concerns 
are opposed to this Bill. I am not quite sure that even the Scindia Co. is 
very sympathetic towards this Bill. *^e reason for that is that the bigger 
ooncems have something to fear from this Bill; the smaller concerns hare 
nothingto fear from this Bill.

Tbs Hokoubablb M s .  B .  H .  P A R K E R :  B o t h  h a r e .
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ooiriBOL or oojurai, TkAmo or nn>u Bnx. 4BT

Tbb Honourablb Mb. P. N. SAPRU ; The Honoor^ble Mr. Dow laid 
emphasia on this process of mutual adjustment. This Bill wooid tbis 
proceaa of mutual adjastnmt because this Bill wpald vesttbe 6or«iDment 
with some effective powers of intervention, and wh^n Briti^and Indian o< ^  
panics know that Qovemment can intervene, they would be in a mood to aRtv« 
at an amicable settlement.

I oome now, Sir, to the licensing clause. Knowing, as 1 do, my G ov^* 
ment of India Act, I do not suggest a licensiiig of tonnage. What I have in' 
mind is lioenang of dbips. Sliislioensiag of ships is neoessaxy for th« purposes 
of the penalty clause.

T h e r e  w e f e  s o m e  o t h e r ' a r g u m e n t s  a l t o ,  d ^ d  b y  t h e  H o n o u r a b l e  M r .  D o w ; ,  
w h i c h  h a r p  b e e n  a n s w f e r e d  b y  t h e  H j a h ^ u r a b l e  I f r .  H o s s a i n  I m i m .  T h e  
H ^ o n r a b l e  M r .  D o w  w a s  p l e a t e d  t o  a ^  m e t  a  q u e s t i o n  i n  r e g i ^  t o  T a t o s .  
r  m a d e a 8 t * t C T n e n t i n ' r e g a » d t o T a t « s .  I  w o u l d  j u s t  r f e f e r  h i m  i ^ i n  t o  t h e  

r e p r e s e n t a t i o n  w h i c h  w a s  m a d e  t o  t h e  I m m j H a l  C o n f e r e n c e .  I  l i u a v e  g o t  m y  
f a c t s  f r o m  t h i s  r e p r c B c n t a t i b n .  *  T h e  p O M t i o n  ■ ' w i t h  r e g a r d  t o  T a t a s  w a s  
t h i s :  '  -

" The gUrtang af aalmiiMilina of shipping betwgea Bombay and Japan in the OTBBwas
tevdabj the eatopnajing firm of Tata aod Sons is well known. Wbeat)ie!fotali]ie^qamsaii 
the Mene the rate on piece-goods and yam which wae quoted at Its. i S v e t  ia n  Woght < 
down to Ba. 1} per ton with the reantt that tho line wae driyen oot^  me field Utd aa soon 
aa that line dinppeared the rate wae raised to Rs. 16 per ton. The result was that Tmim 
lost Iwr; moat impoctaot trade ia yarn'with China. U » faUtiwiDg «haervations from • 
pamphlet iaaued by Tata and Sons will teU tfw  own tale: -

‘ Having been instnunoatal in doetiojring tlie old Indian ahippiiig trade, it has been 
nnoeaaingly em}rfoyed, erer since ito e«t»bliahiDent, in zaiaing the ratea of 
freight, and consequently hampering fiicility oT intewune tetwoeon Lâ ia 
and the further East. - r

' With soores of lineta, English aod foieigo, plying in these waten, which our petted' 
and much glorified Anglo-Indian Qo . afford, and peri»pe it good 
policy to tmerste, it is only jealons of a mall enterprise like oun and while ' 
it «an Ibvingly take foieignen and poeeiUe futuria enemiee of England to iti 
boaom, it diaoacda the poor Indian, U a  whoae special benefit it pidEasasa to 
have come to India and from wlioae pocket it draws the greater part of ita 
subsidy ! * ” ,

Thia j» what Tatas have got to say in regard to how they wene trsated.
‘ 'I  refetied to certain figures in my original speech abouti Ja^n. The 

HoAoeirabie Mr. Dow poittt«d out thatf. these figures start from 1886. In 1866 
or 1860 or 1850 people were living in the days of lametfau'e. -The point is 
this. Mr. Dow was not pleased to cite any figures about 1866. We do not 
know wkat the development of the Japahese tnde was between 1866 and 1896. 
We do know, however, that between 1896 and 19S7 the rate of ad'vvnce in 
Japan has been phenomenal. That is a statement which cannot be challenged. 
We do not know what the rate of pMgress in Jttpan was between 1866 and 
1896.; • : ; '

From Mr. Dow I  shall'pass on to the Honourable Sir Annepii Patro. I 
have pronounced his name correctly today! When Sir Annepu ^rted, I 
thon^t he vras goingtosupp^iae andi I leMy cheered him! IWM very glad 
that I was going to get partial support at least firdm this most distmgniahed 
M«8C8 ■



( M r .  P .  N .  S a p n u )
nomiQat^ Me^bef! But, as he proceeded with hia speech, I found that he 
more mtical of this Bill than the Honourable Mr. Dow himself I H,e was stref^ 
ing this paitneiship busineas. I  do not really understand this word “  paxtner- 
■hip ?*’ Thiswo^ seems to be the favourite word now. We talk of Indo- 
British partnership now. We do not talk of Dominion status in political 
matters. In trade matters too, we talk in terms of partnership. Well, Sir, 
I think you can have a part&er^p beftween equals. The conception which the 
Houooiablo Sit .Annepn Patro has of tiiis partMrship is a junior partneish^. 
In some proAt-sharing concerns jrou sometimes give some share of the profit to 
your employees. That is tht« sort of partnerdtip which'9ir Annepu Patro 
has in m ^ . That m not our oonceptioa of paitneish^. Oaur nationals say, 
if you are going to have a partnership then at least give us 50perc«nt. of t^  
coastal trade, " ^ t  will be a redsooablo partnership. In that case we shall be 
equal par^ts with you. Is Bit Annepu Patro prepared to support that kind of 
partnen^p and are our British fiiends prepared to stand for that kind of part- 
nerahip t I have more hope, Sir, of our British friends than of Sir Ani^pu 
Patro. Because they are men of great commonsense I think that some day 
ciroumstanceB may (faive them to enter into that kind of partnership. So far 
as ffir Annepu Patro is concerned, I do not know whether he will support that 
partnership now or <Aai>,

Now, he said that my Bill rules out tiie conference method. It doea 
not. My whole argiunent is that it wfll make that conferwice method more 
effective. Then he referred to oertain other difficulties. How are you going 

^  n»ipimnm and maximum rates, and he entered into the economies of 
minimum and maximum rates. Well, how do you fix railway rates today ? 
How do the conference Imes fix rates today ? I have suggested a Shipping 
Board on which all interests will be represented and that Shipping Board will be 
there to advise (he Honourable Mr. Dow or whoever is in chai^ on behalf of 
the Gk>veinment of India for the fixation of these minimum and maximum 
rates. Therefore, I say there is nothing in this Bill which militates against the 
conference m«t>ho().

Then, Sir, we hud our reepecled friend the Honourable Mr. Parker, and I  
tiiink he stated the case of the British commercial oMnmunity widi candour 
and frankness. But all that 1 would like to say by way of answer to him is that 
my Bill does not contemplato expropriation or confiscation.

Thk Hokocrarm: Mb. R. H. PAKREH : I was referring to what the 
Honourable Mr. PantuJii asid.

Tbs Honocbabls Mr. P. K. 8APKU: 1 did not at all events talk of 
expropriation or confiscation and I am quite sure that the HonouraMa 
Mr. Paatulu doef. net think in terms of confiscation or expropriation.

Tuk HoKOTmAKî B Mr. RAMADAS PANTULU : I âid if it does coma to 
that, we ŵ ll pvc you oom|>en8ation.
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T he H onourable  Mb . P. N. SAPRU; Now, Sir, he refertisSJl*ti> a 
ment Mr. J. £. Harruoa. Well, my authoiitj for atating that the British 
India tteunecs vere booked up to October was the debate in t£e other Bouse.

Then there ia the point about deferred rebates. On the question of defer^  
rebate  ̂I find myself in agreement with the Honourable Mr. Pantuln. I thmk 
this system of deferred rebates is vicious. A shipper is made to enter into an 
arrangem<mt that during a certain period he have business oofy with a 
certain shipping concern, and if there is any lapse on his part during this 
period, then he loses all right of rebate. That is, tiie e&ct of thissystem is that 
you tie a man to a particular concern.

T he H onourable  Mr . B. H. PAREEB : That is an ordinary com m ercial 
agreement in all com m erce.

T he H o nou rable  Mr. P. N. 8APRXJ : Well, it may be common in all 
commerce, but all commercial rules are not what 1 would moral rales, wil^ 
all respect. Therefore I will not say much about this s j^ m  of deferred 
rebates. I would only say that I find myself in agreement with the Honourable 
Mr. Pantulu, who hu  replied effectively so far as this question of deterred 
rebates is concerned. I would also, however, point out that the Madras 
Government in the memorandum which they have sent to the Government of 
India have been rather critical of these defenred rebates. They say that these 
rebates should not be ended but mended. That is to say, up to a point they 
agree with our criticism that this system of deferred rebates is not very healthy.

Now, Sir, I have endeavoured to reply to the main criticisms against this 
BiH in the House. No one is more conscious of the limitations of this Bill than 
myself. I know that this is not an entir^y satisfactory measure. I Rhould 
have liked this Bill to be very different from what it is. But I knew my 
Government of India Act and I could not therefore help bringing the Bill in the 
form in which I have done it. It is a not unnatural aspiration on the part of 
India to have a mercantile marine of its own. A mercantile marine is in the 
nature of a second line of naval defence. My Bill may not be all that it should 
be, but I would say that the Oovemment Iiajb no constructive alternative to off̂ r 
and I would therefore ask the vote of this House on this issue—are yon satisfied 
that there is a constructive alternative on the part of the Government to this 
Bill t If you ure not satisfied on this point, th^ support this Bill even if you 
ate not satisfied with this KU altogether.

With these words, Sir, I would ask the House to givo its support to this 
Bill. (Applause.)

T he H onoitrablk Mr.H.DOW : Sir, I dudl not detain the House ver)' 
long at this late hour. From the other side I seem to have heard almost more 
about the defects of the Bill than I have heard on this side. The Honourable 
Mr, Sapru comes along and savB, “ I know this is an awfully bad Bill; I do 
not like it at all”  ; and he is fallowed in that by one after the othw of his 
supporters t That is hardly a point on which I can join issue i^th him. We 
have heard more on the subject of coastal reservation and the prexaous history
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« l measaiM toieooouage Indian shipping than w« hava i^ a t  this Bill. All 
duongh the diaeaBaion oo the Bill ^ere has bean very littie refeienoe to anj 
of ita particular terms. Now, 1 c«onot accept the aiguiuent that, because 
we woiddlike to do something and we are not allowed to do it, we must at anjr 
rate do aometlnng dee, w h^er it is good at bad. And really I think that is 
a fair 8u*nzDai7 of the aigninents on the other side. You say this is a thorough­
ly bad btit if it is allbwed to g6 to a Sdect Committee something bettir 
)^ h t  ooine out of it. I tbaxDtain, Sir, that if the Honouiable Member was 
iiot aalxified this KII, it was his duty to tr  ̂and improve it before allow­
ing it to reach this stage. I would like to ref^ to one or two remarks made 
by the Honourable Mr. Kapiadas.ranUily, who, I think, made the best 
speech on fh<e otiier side; and, if the fects'were what he honestly supposed them 
to be. it. would be perfectly easy to understand some of his opinions and tl» 
oonclu^ns that he drew. He rathcir misunderstood me—and I think one 
iwr two ;o1^r HpiK>utahi<̂  Memhm misund^ratood me—in nay refereooe to 
tihe history, the early h i^ry of Indian shipping. 1 did not in the least wish 
ip imply that M em l^ shodd not study that; in fi»ct the mote they study

b e t t e r ,  a n d  i f  t h e y  h a d  s t u d i e d  i t  a  l i t t l e  m o r e  w e  s h o u l d  n o t  h a v e  h a d  
s o m e  o f  m o r e .  w U d .  s < t » t e m e n t s  t h a t  w e  h a v e  h a d  t o d a y .  1  w a s  o n l y  
t r y i n g  t o  e n c o v r a ^ e  t l i e m  t o  g e t  i u E f t i r a t i o n  f r o m  t h e  p a s t  a n d  t p  l o o k  t o  t h a  
f u t u r e ,  a n d  n o t  t o  w a s t e  t h e i r  t i m e  s i m p l y  o u o o n i n g  o v e r  t h e  g l o i y  o f  a  
l o n g  g o n e ! ,  ( h i  t h e  s u b j e c t  o f  s h i p - b u i l d i n g  i n  I n d i a ,  1  d o  n o t  t h i n k  t h a  
H a n o u r a l d e  M r .  B ^ a d « s  P a n t o l u  r e d i s c s  ,  t h a t  t h e  r e a l l y  p i d m y  d a y s . o f  
I n d i a n  a h ^ b u i l d i n g  w e r e  t h e  l a t t e r  d a y s  o f  t h e  E a s t  I n d i a  C o . ’ s  t i m e ,  w h e n  
w o o d e n  s h ^  h a d  p e a c h e d  t h e i r  g r e a t e s t  d e v e t o p m e u t ,  a n d  s t e e l  s h i p s  h a d  
n o t  y e t  c o m e  i n .  K c a  d o e s  h e  r e a l m  t h a t  t h i s  d e v e l o p m e n t  t o o k  p l a c e  w i t h  
t h e  e n c o u r a g e m e n t ,  w i t h  e v e r y  p o s s i b l e  e n c o u r a g e m e n t ,  o f  t h e  E a s t  I n d i a  
C o .  T h e y  ‘  g o t  m e n  o u t  f r o m  t h e  A d m i r a i t y  a t  h o m e  t o  t e a c h  I n d i a n s  h o w  
t o  b u i l d  b e t t e r  a h ^ .  ^ e y  f o u n d  v e i y  w i l l i n g  a n d  a b l e  s h i p w r i g h t s  a m < ^  
I n d i a n s ,  a a d  t h e y  d i d  e v e l y t h i n g  t h e y  c o u l d  t o  d e v d o p  t h i s  i n t o  a  r e a d  I n d i a n  
i n d u s t ^ .  T h e  t h i n g  t h a t  - k i l l e d  I n d i a n  s h i p ^ b u i l d i n g  w a s  c e r t a i a l y  n o t  a n y  
i U r w i l l  O B  t h e  p a r t  o f  t h e  G f o v e m m e n t  o f  ^ e  d a y ,  o r  o f  t h e  E a s t  I n d i a  C o .  
o r  o f  B r i t i s h  i n t e r e s t * ;  i t  w a s  s i m p l y  t h e  s a b s t i t a t a o n  o f  i r o n  s h i p s  f o r  w o o d e n  
s h i p s .  I # t e r  < m  M r .  B a m a d a s  P a a t o l a  t e f e n e d  i n  h i s  i n d i g n a t i o n  t ^ a i n s t  
t h e  d e f ^ z e d  z e h a t e  ^ s t e m .  . H e  s a i d  t h a t  t h e  i n t r o d u c t i o n  o f r t t i i s  s y s t a m  
k i l l e d  I n d i a n  s h q t p i n g ;  , I  w o t d d  l i k a  t o  p o i n t  e n t  t h a t  t h e  d e f e n e d  r e b a t e  
s y s t e m  d i d  n o t  c o m e  i n t o  f o r c e  i n  t h i s  c o o n t x y  t i l l  1 8 7 6 ,  a n d ,  o n  t h e  H o n o u i a b l a  
M e m b e r ’ s  o w n  s h o w i n g ,  g e n t l e m e n ,  a t  t h a t  t i m e  t h e r e  w a s  n o  I n d i a n  s h i p p i n g  t o  
k i l l ,  s o  i t  c o u l d  n o t  h a v e  b e e n  i n t r o d a c a d  f o r  t h a t  p u r p o s e .  M o n o v e z ,  d a r i n g  
t h e  l a s t  1 5  y e a r s ,  w h i c h  i s ,  a f t e r  a l l ,  t h e  t i m e  i n  w h i c h  I n d i a n  s h i p p i n g  b a a  
m a d e  i t s  g r e a t e s t  e x p a n s i o n ,  t h e r e  h a s  a l s o  b e e n  a  v e r y  c o n s i d e r a b l e  e x p a n s i o n  
o f  t h i s  d e f a r r i i d  r e b a t e s  s y s t e m  n o t  o n l y  t h z o a g h o n t  t h e  w o r i d ,  b u t  t o  o t h e r  
r o u t e s  i n . I i ^ d i a  ^  a a d  i t  c a n  h a z d l y  b a  i ^ «  t h e w f t j r e ,  t h a t  i t  h a a  k i U e d  I n d i a s i  
s h i p p i n g ,  '

I  w ^  e x t i ^ e l y  d i s a p p o i n t e d  w i t h  t h e  H o n o u r a b l e  M r .  H p s s a i n  I m a m ’ a  
s p e e c h  h e o a n a e  f i c o m  t h e  w a y  h e  s t a r t e d  I  t h o u g h t  h e  M a l l y  w a «  g o i n g  t o  g r t  
t o  t h e  p i q i s ^ .  H e  aaid ' ' 1 > a t  h e  p r o p o s e d  t o  d e a l  w i t h  . t h e  p o i n t  w h e < ^ -  iStu
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' Bill, or soraething like this Bill, was in any way neoeaaary atthepiesent time. 
Having said that, he never made the slightest further lefei^ce to this point, 
but went oH into a general diatribe against British oommeroe and trade. He 
said, “ Why do you abhor the very thought of legislation for helping Indian 
shipping ? If it is »  quMtion of hitlping Bikaak ia mjr ” , h i «N4t 
“ you c<Hne forward with legislation at once Now, I remember that only 
a year ago, we tried to do something to reduce the disabilities on B̂ ritish tradei, 
by reducing the duties (m cotton goods, in coosonsnce witii reoommeaida- 
tion of the Murray Report; and my veooUeofcioî  of the atiitodA taken in this 
House by the Honourable Hr. Hossain Imam hicfiself w^ one of indjgoation 
that we did not procced by Illa tion , bat prooeoded to do it by the exercise 
of executive authority.

The H onoitbabub Mb. HOSSAIN IIilAM: How does it help here 1

The Honourable Mb . H. DOW: It does not hdp. I was merely 
trying to meet your point. Your point was, that whenever we wished to do 
aojrthing to British trade we rushed in widx legislatioB, bat when it was a 
question of helping Indian shipping we refiised to legislate.

Now, the Honourable Mr. Sapra in mndiug up the debate again made 
very little reference to the terms of his Bill, but he did admit that his bright 
idea of licensing skips, and not tamage, was the result of his study of the 
< roveromcnt of India Act and was rec^y a dodge to get round the terms of 
what he called the “ discriminatioa ” section. I presume he was referring 
to 9<!Ction 115. I do not think very much of his dodge ; and he still failed to 
explain what he considered the terms of the licence should be.

The HoNouRABiiB Mu. P. N. SAPRU: There was no dodj^.

The Honoubablb Me. H . DOW; I do submit, Sir, that in opposing 
this Bill, Government are doing nothing which will in any way harm small 
Indian companies; that at the present time there is no reason whatever 
for a measure of such comprehensive interference with the ordinary chaniwls 
of trade and shipping; and that very strong reasons would be necessary to 
juHtify a Bill of this char.icter.

With th(!HC few words Sir. I ;isk tiie House to reject the Bill.

The HosouR.%Bi.t; the PRESIDENT; The Question is :

“  That tho Bill to control the CoMta) Traffic o f India, be referred to a Select Committee 
'• >nsj)tiix(r o f thp Hon )'iir:iblo Mr. H. Dow, the Honourable Mr. A. doC. William#, th*' 
Honourable L»la Ram Saran Das, the Honourable Mr. Homain Imam, tho Honourable Mr, 
R. H. I’arker, tho Honourable Mr. J. Reid Kay, the Honourable Pandit IBrday Nath Kunzru. 
tho Honourable Mr. Ramadas Pantulu, the Honourable Saiyod Mohamod Fadahah Sahib 
Bahadur, the Honourable Mr. G. S. Motilal, and tiie Mover, with instructions to report on or 
before the 31st January, 1938, and that tlw number o f members whow presence shall be 
tutoossary to eonstituU* a meeting o f the Committee shall be five."

r
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The OoMQcil divided:
AYB8—14.

M  ii«w  Khu/Th» RMomtie Mwdvi 
Hie BamnmUe lit ; B. N.

B«te Sin^ Tiw ponomU* Sardw. 
Hoaain Inunn, Tte HonoonUe Mr. 
Kalikw. The HoooanUe He. Y. V„
Kmura, The HononnUe Pudtt Hiidey 

Nath.
Mahtha, The HonoimUe Rai Bahadur £(ri Nanfa.

Motfhl. The HoBQonble Hr. 0 . S.
Fadriukh Sahib Bahadar, Hm Honourable Sailed Mohiuued.
Buttaln, The HonoaraUe Mr. Raanadaas. 
Ram Saran Dae, The Honoarable Rai B^iadar Lak.
R»j Cliaudhuiy, The Honoarable Ur, 

Kumanankar.
Roy Chowdhuiy, The Honoarablo Mr. Snail Kumar.
Snmi. The Henourable Mr. P. N.

N 0 f S ~ » 5 .

AknMn Huattn Bahadur, Tbe Honourable 
Prince Afsar-ul-Mulk M ina Muhammad.

Ghaiaojit Singh, The Honourable Raja.
Cbofcftĵ  The Honoarable J>iiran Bahadur 

G .N .
Caunojt The Honourable Rahnntools. 

Clow, The Honourable Mr. A. G.

Deradoiie The Honoom blf Sir David>
Dow, Tbe Honourable Mr. H.

Ohosal, The Honourable Sir Josna.
Haidar, The Honoarable Kban Bahadur 

Shams-ud-Din*
ud-Din Bahadur, The Honourable 

Lt.-Col.8irS.
Ismail Ali Khan, The Hbooarable Kunwar 

Haiee.
Jafldkh PrMad, Tbe Honourable Kunwar

The Motion was negativod.

KlmrBhid AH Khan, The Honourable 
‘ Nawabzada.

Maxwell, The Honourable Mr, R. M.
Menon. The Honourable Diwan Bahadur Sir 

liamunni.
Mitra, The Honourable Mr, D. X .
Mukhcrjoe, The Honourable Rai Balwdur 

SirSatyaCSiaran.
Kihal Sin«b, The Honoarable SirdM. 

Parkor. The Honourablo Mr. R. H.
Patroe The Hcmourable Rao Bahadisr Sir 

A. P.
Rail«m»n, The Honourable Mr. A. J.
Ray o f DJnajpur. The Honourable Maharaja 

JagadisK N’ftth.
Reid Kay, The Honourable Mr. J.
RumdI! , The Honourable Sir Cut^rio.
Williams, Th^ Hou jurabloMr. A. deO,

The Council then adjwimed till Eleven of the Clock on SaturdAy, tbo 
2nd October, 1937.
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